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I.. 
No. ir4 /9-i 

Mr M. B. Sharma 	
Advocates for the applicant(s) 

Mr G. Sarma, Addi. C.G.S.C. 	 Advocates for the Respondent(s) 

0 	 Office Notes 'Date - 
0 I 

129.8.96 , 	 Learned 	counsel 	Mr 	M. 	Bin- 

hts 	liCftO:1 	7 	ifl 
Sharma 	for 	the 	applicant. 	Mr 	C. 	Sam- 

forn a.J w; - 	time • learned AddI. C.G.S.C. for the responden 

C. F. 	o 	T 	''- 0 	 . 	). 
dex'tcd vdc 

I 1 

Mr 	M.B. 	Sharma 	requests 	U 

0 	

0 	
1P0B4 	No 	ii ' this 	application 	may 	be 	taken 	up 	tod 

• Dated unlisted 	as 	he 	has 	come 	from 	Impi- 

and 	the 	matter 	is 	of 	urgent 	natul- 

' 	Rsis,,j,'4 . 

•0 
Considered 	his 	prayer 	and 	the it 

• : 
Aflowed. 

Mr 	M.B. 	Shrma 	moves 	th 

application 	on 	bdalf 	of 	the 
0 

I 
0 

' 	against 	his 	order .. 	of 	r' 	,L: 	- ore-1  
I 0 	

0 

No.EST/JTO/TFR/96-97/39 'dated 

Annexure-A/15. 	In 	O.A.No.113/6 	t 

same 	order 	was 	impugned, 	but 	as 	t.. 

' 
representation 	dated 	14.6.1996 	of 	ft 

0 C , , applicant 	had 	not 	been 	disposed 	of 	b 

' the 	respondents 	O.A. that 	was 	dispose 

• 	1 _-'v-c 	a'— 3. 	- 	, ,o 	with 	a 	direction 	to 	the 	responden 
0 ' 

' to 	dispose 	of 	the 	said 	representatio 

• : within one month from the date of receip 
0 

of 	the 	order dated 	2.7.1996 	in that O.A 

/ by 	respondent 	No.!. 	The 	respondent 	No.- 
. 

' has 	since 	disposed 	of , 	the 	iresentatio 

dated 	14.6.1996 	vide his order No.STB/ES 

3/TENURE/XI/265 	dated 22.8.1996, Annex 
0  

A/28, rejecting the prayer of the applicanr 

• 	
') 	

v7td_D. JV 	JJt2.-- on the ground that his transfer is justifie 

0 	0 s 	he 	being 	the 	longest 	stay 	iTO 	und 
0 	

I  

0 

TDM, Imphal in Manipur SSA. The applic 

therefore, 	has 	submitted 	this 	inst 

01 

Shri M.S. Singh 

0 	 \JS- 

ndothers 	 Respondents) 
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IF  "I  o.1S4/96  

I. 

29.8-96 , 
- 

application under Section 19 or t 	ninistrative - 

Tribunals Act, 1985. The conlntion of Mr M.B. 

Sharma is that the transfer çf the applicant is 

based on malafide. In the transfer order dated 25.8.1995 

his name was not included and Shri Rashid Ahmed 

Shah, JTO, Wakha was transferred and posted under 

TDMIP vice first longest JTO at the Station who 

stands transferred and posted to Wakha. The longest 

iTO in the station Imphal at the relevant time 

was one Shri P.B. Singh. The order was, however,i&t 

implemented because Shri P.B. Singh was due for 

his promotion and he was promoted on 22.3.1996. 

Had this order been implemented immediately Shri 

P.B. Singh would have gone on transfer to Wakha. 

The clarification dated 31.5.1996 states that 

Shri R.A. Shah was to be releived by the longest 

stay JTO in Imphàl. B'ut' the applicant was not in 

Imphal, but he was posted in Loktak at that time. 

According to him the applicant is the seniormoSt 

JTO in the Manipur 'Division and the transfer or.der 

dated 10.6.1.996 was issued simply to deprive him 

of his promotion to one of the vacant posts of 

TES Gr.'B' in Manipur Division. Further according 

to him, the malafide intention of the respondents 

is'c1ar from the order dated 22.8.1996 above which 

had! changed the situation from longest stay JTO 

in Imphal to longest stay JTO under TDM, Imphal. :1 
The other contention of Mr M.B. Sharma 

is that the transfer order dated' 10.6.1996 was fnade 

in violation of Rule 37(A) of P.& T Manual, Vol.IV 

affecting the education of his children. 

Heard Mr N.B. Shrma and perused the 

contents of the application and the reliefs sought. 

The application is admitted. Issue notice on the 

respondents by registered post. Written statement 

within six weeks. 

List for written statement and further 

order on 10.10.96 

0 
	 hri M.B. Sharma -submits for an 'interim 

order on the interim 'relief prayer prayed for in 

the application. Learned. Addi. C.G.S.C., Mr G. 

Sarma, opposes the submission of Mr M.B. Sharma. 

However, having heard the learned counsel, for th 

contd-/.... 



O.A.No.184/96 	
) 

r 

r 	
29. 8.96 

Dartles and considering the natiFe of the relief 

sought in this application I am of the view that 

n interim order is to be issued. Accordingly it 

is directed that the respondents shall keep the 

operation of the impugned order dated 10.6.1996 

in abeyance till disposal of this O.A. The respondents 

may, however, take steps for early disposal of the 

O.A. keeping in view that this is a matter of 

transfer.  

Copy of the order may be furnished to 

the counsel for the parties. 

---- -• 
Member 

nkm 

	

10.10.96 	Learned counsel Mr M.B. Sarm 

the applicant. Learned Sr. C.G.S.C. Mr S. All 

for the respondents. Written statement has 
flfff. ? 	 been submitted on 9.10.96. Copy of the same 

may be served on Mr M.B. Sarma. 	 - 

By order of today in M.P.No.163/J 

the applicant has been allowed to/amend the 

application. TherefOre, the applicant is directed 

to take steps on the amended application within 

2 days and serve copy on the respondents. Tl_ 

respondents may thereafter file additionTwritten 

statement. 	

, 
List for written statement\ and further 

orders on 28.11.96. 

 4em M 
nkm 

01 

28.11.96 	 None present 

Written statement has been submitted 

• by the respondent NO. 3 and additional writter' 

statement submitted by respondent No. 1,2, and 3. 

Copy of each one of them be served on the 

applicant immediately. Case is ready for hearing. 

List for hearing on 18.12.1996. 

Member trd 
• 
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O.A.No.184/96 

- 	 18.12.96 

- 72 
,L2Sc 

4 z 

Learned Sr. C.G.S.C. Mr S. Ali and 
'I 

learned Addl. C.G.S.C. Mr G. Sarma for th 

respondents. 

Seen the petition dated 16.12.1996' 

submitted by Mr M.B. Sharma, learned coursel for 

the applicant. In view of the personal 

difficulty, the hearing of the O.A. is adjourned 

to 17.1.1997. 

Inform the counsel for the applicant. 

1101, 
' 

P? t- 	
'1 	

n/ 

-- 	
17.1.97 
	 Mr. S.Ali, Sr. C.G.S.C. for the 

- 	 respondents. 

I fvy 

2V7 

None for the applicant. 

It is seen that Additional 

written statement submitted by the 

respondent Nos. 1,2 and 3 and the written 

statement submitted by respondent No.3 have 

not been served on the applicant. These are 

to be sent on the counsel of the applicant 

immediately in his address Shri M..Sharma, 

Nagampal, Singjubu birak, Imphal-795001. 

The respondents may also served 

copy of the additional written statement 

filed by the respondent No. 1,2 :and 3 as 

well as copy of written statement submitted 

by respondent No. 3 on the applicant 

separately. 

	

Adjourned 	for 	hearing 	on 

14.2.1997. Inform the applicant and his 

counsel. 

Member 
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17.3.99 
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A 

b 4  4 

Ww/3 	d71S'. 
0. I )  2, 3 	 /c 

o &— &JLe&1 tr- c- 	3 
vit.Lr.. bt'Ic - 

oA 

14.2.97 	Let this case be listed for next C'ircuiE 

Bench at Imphal. 

Vice-Chajrmn 

trd 

The applicant appears in perscn. Mr A. rb 
Roy, learned Sr. C.G.S.C Ø  apars far the 
resperLdelats. 

I'thas been submitted by both sides that 
the applicant had athnitted request for 
withdrawal of the applicaticn. The applicant 
present ccnfirias the fact that he has su1initd 
request for withdrawal of his applicatiri. 

Mr Dab Roy also cfirms that there jsr' 
f' withdrawal of the applieari. Tod3y also 

the applict suhnits that he may be allowed 
to withdraw the applicatLc. Piyer allowed. 

• -. d-- 	(.c& t- 
/X 

4—t 9Z 	
p av4- 

A4C 

nlcni 

In Aev of the above the applicai.ca 
is dianissed cri withdrawal. 

No order as to costs. 

4-- 
Member 

A 
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'? IrIth Central Administrative Tribunal,Guwahati Bench,. 

	

I 	 jtahaj 

LI 	 O-j. No, 184 of 1996' 

Shri M. S. •Singh 	- 	•.... .1pplicant 

- Vrs. 

- 	The' Union of India 	'-'-. 	 ....Jiespondents 
and two others 

4'  

Application on behalf of the 
applicant for an adjournment____ 

Most respectfully Sheweth'  

16 	 That the Petitioner Is the counsel for the 

applicant in the above referred to case which is fixed 

on 18-12-1996 for hearing. 

- 	
2. 	 That owing to the demised of one of the near 

relatives of the petitioher, the petitioner is unable to 

appear personally-the Hon'ble Tribunal on behalf of rhe 

applicant. 

3. 	- That if the case is proceededwithout the 	-, 

petitioner/counsel, the applicant shall suffer an irrep-a-ra 

- 	loss. 
• 	' 	' 	 It is, therefore, prayed that Your Honour 

be pleased to fix another date preferably 

in the third week of January, 1997 and the 

date may be communicated in the interest 

'of' justice 

Irnphal, the - 
16th Dec.,'96 

Signature of the Petitioner 
7 1 

(M. Bimol STharrna) 
Advocate, 

Iagamapal, Singjubung Leirakc., 
- 	Imphal - 795 001 
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IN THE CENT 	UNISTBATIVE TRIBUNAL 
OJWAHATI BENCH 

GJWAHATI CASE 0 .A. NO. 184 OF 1996 

IN THE MATIEROF - 

Application under section 19 of 
the Administrative Tribunal Act, 
1985 read with Rule 4of the 

Central Administrative (?rocedure 

Rules, 1987,. 

AIM 

IN THE MATTEROF 

Shxj M. $ama;endra Singh, Junior 

Telecom Officer, Loktak, Manipur, 

Department of TUecommunicaon. 

,'.•. 

 

APPLICANT  
- Versus- 

1. The Union of India, 
represented by the Secretary, 
Ministry of Communications, 

Govt. of India, New Delhi -110 001 0  

2, The Chief General Marer, 
North Easter Circle, Shillong, 
Department of Telecommunications, 
Shillong 793 .001, Meghalaya. 

... 3. That 

c2\c7* 
•c 

A'L 	 -S  

1" 
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3. The Telecom District Manager, 

Department of Telecommunication, 
Manipur Division, Imphal, Manip4r, 
Pin - 795 001. 

S.' BESPONDENTS 

In the matter of an application on 
behalf of the applicant for redressal 
of his grievance or for quashihg Order 
No, EST/JTO/TFR/96-97/39, cated 10-6-1996 
of the Telecom District Manager, imphal 
(Respondent No, 3, (Annexure A/IS) and 
letter No. S1/ES-.3/TE1\JJR/XI/265 Dtd, 
at Shillong 22nd August, 1996 of the 
Respondent No, 2 (Annexure.A/28). 

Most respectfully Sheweth : 
1 • PART IGULRS OF THE APPL ICANT 

(I) Name of the applicant 
Name of Father 	 I 

Designation and 	00 

particulars of office 
naine and station) in 

which employed before 
ceasing to)e in service  

Shri Moirangthern Megh. 
Singh 

Junior Telecom Officer 
Lokta k/B ishnpur ,Man ipur, 
Telecommunication Depart.. 
ment, Govt. of India 

: Shri M. Samarendra Singh 

Office Address 

Address for service  

Office of the Junior 
lelecom Off1e, Lcktak/ 
Bishnupur, Department of 
Telecommunication, Govt. 
of India. 
The above address 
described in Sl,No, of 
item No, I (iv) OR at 
M,Samarendra Sing h, 
Kharigak Awang Part—I, 
KhanQak Village, under 
Thoubal District .1 
Manipur, 

2, Pà}iT IC LABS 

RIAVAI""_ 



2, PARTICULARS OF. THE RESPONDENTS: 

• 	(a) The Unian of India, represented. by 

• 	 by the Secretary'. Ministry of Communication, 

Govt,of India, I'$ew Delhi 	110 001. 

The Chief General Manager, 

• 	North Eastern Circle, Shillox, 

Department of Te1ecornmunicacns, 

• 	 Shillong 793 001, Meghalaya, 

The Telecornt-'istr1ct Manager,1 
Department of Telecommunication, 

Manipur Division, Imphal anipur, 

P1n79500j, 

3. PARTICULABS OF ThE ORDER AGAINST. ICH 

ALICATION IS MADE; 

The application is against the 
2 

 'fbl'lowing order : 

i) Order N0,' 	No, ESi/JTO/rFR/9697/39 and 
No STD/ES-3/IENUEE/XI/265 

- ii) gate 	" : Imphal, the 10th June, 1996 and 
Shillong the 22nd August, .1996 
respectively. 

	

iii.) 'assed 	: Telcom District Mar'ager, Irophal, 
• 	 Deptt. of Telecommunication, lmphal, 

Manipur:(Respordent No 3) and 
Chief .  General Marager N.E. Telem 
Circle,Shillong (espondent No.2) 
zespadtimily respectively... 

iv) Subject in : Transfer the app1icat hold ing the 
brief 	post of Junior Telecom Officer, 

Loktakishnupur, Manipur Division 
to Wakha, •Nagaland under Nagaland 
Division with immediate effect and 

	

• 	disposal of theprepesentatiori of 
the application thereby rejected the 
representation respectively,. 

4 	 ' 	That the applicantdeclares that 

..,, the subject 



the subject matter of the ozder against which he want 

redressal is within the jurisdictiOn of the Tribunal. 

5 4 	 ht the applicant farther declares 

that the application is within the 1imitation prescribed 

in seation 21 of the Administrative Tribunal Act s  1985, 

6 4 	OF THE CA: 

The facts of the case are given 

below: 

That. the applicant is a parmenent 

resident of Khengabck Village under Thou bal Di strict 

of Manipur State and he has passed Graditi.on. He was 

appointed as Phone Inspect'or in the Department of the 

the Post & Telegph now Department of Teleiconununio 

eationivide order N.. E.101/P.It95, Dated at .Dimapur 

the 2nd.February, 1977 (Order Issued after completIon. 

of training) however, be joined his service at KOhima, 

aga1 and on 124-1976 0  

Annexure A/lis the copy of the 
appointment letter dated 2241977 

I 

(2) 	 That after Serving as Phone Inspector 

at Kohima for about 2 years, the. applicant was trans 

I eried as Phone Inspector at Imphal, Manipur. 

The applicant was promoted to the 

post of Junior igIneer ( 	now Junior felecom ,  

Officer for. shor'JTO') while he was undergoing Junior 

S  •S S 
&gineer 
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Engineer. Training at Jabalpur, Madhya Pradesh and 

posting was given at Guwahati vide Order No. STB..]J 

JEo. Trainee/Posting, dated at Shillong, the 15th OctoM 

ber, 1985 of the espondent No. 2 Accordingly, the 

Account Officer (TRG) 1  for G.M,TTC. Jabalpur issued 

order of striking off the the Junior Engineer Trainees 

for joining to their concerned officers/places after 

completion of the said Training vide Order No, WITh 

3510/JE 14010 1  dated at Jabalpur, the 13/10/85. 

Axnexure A/2 is the order dated 
1510-85; and 

Annexure A/S is the copy of the 
order dated 18..10-85. 

(3) 	 That according to the said orders 

inAnnexure A/2 and Annexure A/S above, the Asstt. 

Director Telecom, Imphal released the applicant for 

Joinigg at the new station vide Release Order No. 

E8T/JE'i1/Trg/374, dated at Imphal, the 19th nov. 1 85 

The applicant was io.ned at his new posting at Guwa.. 

hati and he Was attached as J.E. Grievance Cell 

attached to the Commercial Officer, 0/o the DMT 

Guwahati vide No • DMT/EST 2/T& P/L/8586/10, dated 

at GE, 29..10..85. 	 . - 

Axmexure A/S (a) is the said 
released order dated 19-11..85; 
and 
lirinexure A/4 is the order dated 
29-10-85 of the Divisional Engineer 
P & A), 0/0 the D.M .T • GE. 

S 	(4) 	That S.. 

.4 

•2 
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(4) 	 That after seiwing about 3/4 montis 

as J.E. at Gauhati, the applicant was transferred as 

JTO Lamphel vide order of the Respondent No. 2 in its 

Order No • STB/ES3JTenu re/V11 dated at Shi hong, the 

2nd January, 1986.. Acorin £ the said order the 

aphicant was released from the Guwahatl to enable him 

to join at Lapheipat Imphal, TheAsstt. Director 

Telecom -  Manipur issued an order dated at Imp1xal, the 

3rdd Februay, 1986 under No. st/JE.2 1/TFR/215 for 

allowing. the appiiant to joing. as JTO Latnphelpat, in 

Manipur Division and as such the applicant become one 

of the JTO5 under Manipur Diision of Dpartment of 

Telecomtnun.i. cations, - 	 - 
• 	

Annexure A/5 is the copy of the 
said transfer order dated 

• 	 21-85. ; and 	- 
Annoxue P/6 is the copy of the 
joining oHer axid transfer of 
posting dated 3-286. 

(5).- 	 That after serving as JTO, Latnphei 

-ioi -about 4 years;- the applicant again transferredas 

J.T.O.. Installations and Maintenance of C1-Dot Exchanges 

.atTarn.englong, Tarnenglong. District -ofNan1pur and 

entire Mani.pur.-State vide Order No. E$T/JTO2/TFft/126, 

dated at Imphal the 12th April, 1990, 	- 

ilrinexure A/7 is the copy ff the 
said order of transfer- dated 
1264..1990. 

(6) 	 That thereafter the applicant was 

transferred as JTO, South at Impha]fter about 2 y,eara 

serving as JTO In ètali ati Ons and uiaint enance, hoeve r, 

... .It was cancelled,.. 
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it, was cancelled. The order of transfer of the applicant 

as JTO(South) was passed under No. Et/JT02/TE/183, 

dated at Imphal 22.6.92 of the despondent No. 3• 

Though the said order was passed it was ipiemented as 

it was cancelled, however, again by an order No. EST/ 

3TO/PRt202 9  Dtd. at Imphal 29.8.92 the EespondentNo. 3 

ahain. transferred the applicant from JTO Installations 

& Maintenance (JTO C-DOT) to as JTO (VIP) and posted at 

Imphal. 	
Annexure A/8 is the copy of the 
Order Dt. 226.92 ; and 

nexure il9'is the copy of the 
Order Dt. 29-8..92. 

('7) 	 That theapplicant remain as JTO 

(va) at Iphal only about 1(one) year then hwas 

transferred as JTO(BishnPur/Lokak by the .espondent 

No. 3 vid-e order •  N 0 EST/JT02/TFR/253, ded. at Imphal, 

28.9.93 and the applicant has béi serving till date 

as JTO Bi shnupur /Loktak since the said transfer and as 

such the applicant is always on the run because of 

freoLuent and unschedule transfer. Infact the Respondent 

No. 3has no empowered to transfer the.' appl.c.nt right 

from the tiansfer order in Annexure A/? to &mexure A/6 

A/9 9  010 as the transfer.affects outside Head Ouficé/ 

Quarter except by the Respondent No. 2 . HOweve, in 

the interest of service and as a Loyal to the Government 

the applicant followed without any protest or objection. 

/izmexure A/iO is the copy of the 
transf er order, d,ated.28.9,93 •  

(8) That 



• 	 I 

That the applicant has so far 

• 	dompieted more that .11 (eleven) years as.JTO since he 

has been appointed as JTO vide Arinexure A/ dated 

I5-1085 so he has qualified for the next promotibn to 

the post of TES(Group) 'B' as the minimum qualification 

is 6(five) years As JTO and the said TES Group tt is 

a promotion time bound post. At present there are abolt 

4(four) post of TES Group'B' are lying vacant in the 

Ma4pur Division like at Churachandpur, Senapati,Impha]. 

etc. F6r the appointment of the said promotional post of 

TES Group 	from amongst the JTO there i s no examination 

but a time bound promotional post if the post is/are 

available. The applicant is one of the applicant forthe 

said post and in this respect the Divisional ginoer 

(SE?), Imphal forwarded the applications for appointment 

as TES Group 'B' from JTO5 to the Assistant General 

MarTh.ge°r (A) fthe Office of the Respohdent Nb. 2 vide 

let'ter No. E.5/Grouptfi 1 /95ø96/175 9  dated at Iniphal, the 

4th October 1995 show that the name of the applicant 

appears in SIN0 . 2 according to seniority. 

Annexure A/li is the copy of the 
said forwarding letter dt. 4-1095. 

That tim person named Shri P.B. Singh 

appeares in SINo. 1 in the said forwarding letter in 

Arinexure A/Il has already been prom6ted on officIating 

basis as TES Group 1Bt vide order of the Asstt. General, 

• Manager, Telecom (A) 

C' 

, ­a", 
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Manager Telecom (A1nin) of the office of the A espondent 

No. 2,No1 STB/TE.1VPtIII/80, Dated at Shillong the 

22nd March, 1996 and as-such the applicant now becomes 

the .Sentormost JTO in Manipur Division, 

Annexure A/12 is the copy of the 
gaid Officiating Promotion dt.22396. 

(10) 	 That under the order of the 

Respondent No. 2 vide No. STB/ES..3/Tenure/:xI, Dated 

at 5hillong, the 25th August, 1995, 9(nine) JTÔs 

who have been serving in different Divisons have 

been transferred to different Divisons. Out Os ehich 

One hri  Rashid. Ahnie Shah who is working as JTO/Wakha in 

Nagaland Djvisjon transferred under/ Manipur Division, 

The Respondent No. 2 directed to different Telecom 

Distiict Managers of different Dtvistons including the 

Respondent No. 3bo sent the relievers from amongst the 

longest stay at their stations. As a follow of actIons, the 

Responde nt No, 2 issued another order dated 9th February, 

1996 under No. STB/3 /Tenure/ 	dressed to all the 

Telecom District Managers under its Region asksing them 

whether the officials have been transferred. 

Annexure A/13 is the copy o the said 
transfer order dt. 258..95; and 

Ann exu re A/13( A) i s the copy 6f the 
said foilowiup action dt. 9..2-96. 

0 0 . (ii) 	That 

b&__~ 



_10 1! 

(II) 	 That the. Respondent No.3 did not 

tace any,step., or kept,, silent, for, sending a reliever 

from Manpir Divi,sion because his sweet 'one would be 

affeted and as such he remain silent., In the meantime 

the veniormost JTO In Imphal Shri P.B, ingh promoted 

In the next higher post vlde Annexure A/126 The act of 

the Respondent No. 3 is arbitrary becasue jibe 'acted 

immediately according to the order' and directives of the 

R2spondeht No. 2 in nnexures A/13' and L/13(A)' the sai.d 

P.B. 5ingh would have gone to Wôkha, Nag6laidDivision as 

a reliever of the said Rashid Ahmed .Sh&h so he waited and.. 

remaned silent till the said P.B. Sihgh has been promoted. 

i. ... ... 	That in the mean1ie the Respndent 

No. 3 sent a letter vide letter No. ES/JTO/TFR/9697/36 

Dtd. at Impha 1, te ii41996 for a clriicion the 

word 1 8tation' ... as there are many stations in Manipur 

Division or uñdorhis Divion. In response to the said 

]etter the As4stantGnera1 Manager, Tel,ecom 	of 

the Office of the Repondent No. 2 issued a letr dated 

at Slitilong the 3151996 under No. STB/ES3/Tenure/258 

addressed .tho the Respondent No. 3, under the directives 

of the espondent No 4  .2, c1arified the 	tter ,ánd, directed 

that " reie1vr of Shri Rashid Ahmed Shah, 3W worldng  

now in Wokha should, be relieved by t 	 t .ié togst 	' 

J.T • Q'•  in impbai pthstiveiy before 07.07 4,96. 11  as such 

It i§ clearly clarified that 'th& 'Státtont mean'Iphal' 

not 'Lokatak' where the appliant is postedor worldg, 
-. 	

Anflexure W14 is the copy of the 
said letter dt. 31.5.1996. 

¶ 

(13) 	That utmost. , 
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That utmost surprise to the applicant 

who is waiting for promotion tothe higher post as he is 

the seniormost JTO serving in Manipur Di ision, against 

the directives of the Respondent No. 2 the Respondent 

No. 3 Pick-up the applicant who is not the longest stay 

JTO at Imphal and issued order of transfer vide his 

letter No. ET/JTO/TF'R/96-97/39 9  Dtd. 10..696 and 

directed to releive the said Md. Rashid Ahmed Shah 

with immediate effect. 

Annexure A/15 is the copy of the 
said transfer order dt. 10 06.96. 

That it is humbly submitted that 

the applicant is not the ligenst stay JTO at Imphal 

He is now posted as JTO Bishnupur/Loktak under Bishnupur 

District of Maz4pur.  Thre are many JTOs at Imphal who 

are staying a very long period. It ishumbly submitted 

the applicant. remained at Imphalob&y about one year 

as JO (VIP) vide kinexure A/9 dt. 29.8.92 and kinexure 

A/10 dt. 284'93 and as such the applicant is the 

shortest JTO at Imphal. Keeping ingest stay JTO5 at 

Itnphal and picking ..up the applint who is now at 

Liktak/Bishnupur is the arbitrary and mala.fide act of 

the Respondent No. 3. 

That is is humbly submi tted that if 

the appl1nt is transferred from Manlipur Division to 

another 0ivision like Nagaland Division, his chances 

of promoting to TES Group'B' is bleak because officiating 

promotion Is considered only from the same Division only 

as other JTOs from other Divisions/States do not come 

for officiating In the State of Manipur It is also 

. . Submitted that the . . 



subnitted that the transfer is notbing but done with 

ma1a.fide intention so that the applicant may not be 

promoted who has already qualified as submitted above. 
bi 
 o far the applicant remain silent and followed the 

directives of the Respondent No. 3 as a Lya1 5ol.er 

eight from transferring JTO Lamphel to JTO Installations 

that to JTO/South that toJTO/VIP than to the present 

posting JTO Bishnupur/Loktak though the Respondent No 3 

is not empowered to trnsfer the applicant beyond the 

Head Quarter. 

(16) 	 That the home town of the applicant is 
of 

at Iangabok Village under Thou bal Di stri ct/Manipur 

at present the applicant is occupying a quartEr belonging 

to N.E.P.C., Loktak and his two school going children are 

reading in Central School and Ba]. Vidya Mfindir at Ltktak 

in classI and Nursery respectively. The Sessions of 

the zaid two Schools were already stated in the month of 

April, 1996 •  At the present moment if the applicant is to 

be moved and joined at Wakha, the pospects of his 

children will be ruined or spoiled because there is no 

Central School at Wakha, the present transferred place in 

Nagaland. Moreover, there is no Central School at his 

home town at Khangabok or in Thouba]. District. The Ball 

Vidya Mandir Is run by the NEPC and as su ch expept in 

the said Loktak area there isnô other zkowx school anywhere 

hence, itwill create problem as the appli.nt has to 

leave the quarter at Lbktak, 

• Anflexures . 0 
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Axinexures A/16 and A/i7 are the 
copies of reading certificates 
issued by the respective schools 
respectively. 

(17) 	 That bocaue of this problem the 

P &T Manual Voluem IV, para 37wA specifically described 

that 	 1 37A. Transferes should generally 

be made in April of each year so that 

education of school going children of 

the stiff is not dislocatedw In 

emergent cases or cases of promotion 

this restriction 411 naturally, 

not operate. 9  

It is humbly sub.tted that 

neither of the two cases is/are applicable in the 

prsent case because the transfer order is not yet 

executed since 25-8-95 (nearly one year) till, date 

and the case is also not a promotion. In this respect 
Court 

the Iion'ble supreme/observed which was reprted in AIR 

1986 5ureme Court 1955 that: 

11  5. It is no doubt true that if the 

ower of tranfer is &tUsed l  the 

exercize of the power is vitiated 

But it is one thing to say that an 

order of transfer lak which is not made 

in public interest but for collateral 

purposes and an altogethor different 

thing to say... 
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thing to say that such an order 

per so made. in the exigencies of service', 

express or implied to the disadvantage of 

the concerned Government Servant." 

-- 

" The Government is the best judge to decide 

how to distribute and utilisé the services of 

its employees. However, this power must be 

exercised hone stiy bona uide and reasonably, 

it should be exercised in public interest. If the 

exerciseA of power is based on extraneou .s 

considerations or for achieving an alien 

purpose or. an  obliqu&rnotive it would amount 

to niala.ufi'de and colourable exeèise or power. 

Frequent transfers, without sufficient reasons to 

Justify such transfers caniiot but be held as 

mala-fide. A ti'angfer is aiafide when 

it is made not for professed purpose,. such as 

in normal couse or in public or administrative 

interest or in the exigencies of service but 

for other purpose than is to accompdpte aflother 

person for undisclosed reasons. i.t'i: the 

basic principle of rule of iaw'aiid good 

admini stration, that eben administrative 

actIons should he just and fair." 

6. 	One c annot but deprecate that 

requesñt, unscbedule and unreasonable 

transfers can uproot a family case irre,.' 

parable her to a Goverrnnt servant. 

and drive him,. 

vl~ - 



and drive him to desperation, It dis, 

rupts the education of his children and 

leads to numerous other complications 

and problenis and result in hardship and 

demoralj sation • It t herefore f011w 

that thepolocyof transfer should be 

reasonable and fair and shoUld apply 

to everybody equally,' 

That it is also submitted that the 

rdr is ahitrary and does not involved public issue. 

The order is not publicly made and kats has no public effect. - 

Itis done on the arbitrary act.  of the Respondent No. 3. 

It is just a. punishement without any fault of the 

àppli ant. The applicant made a representation to the 

Respondent No,, 2 and 3 on 14th JUn0 1996, 

rmexure A/iS is the copy of the 

saidrepresentatlon dt. 146-1996. 

That as the Respondert s failed to dispose 

heRepresentatjon f the applicant, even the Respon 

• . dent No. 3 failed to forsard the representation to 

the Respondent No. 2 9  the applicant, having no alter 

natie, preferred an sppiication under section 10 of 

the Aaiinistrative Tribunal Act before this Hon'ble 

Tribunal and the sa ii  was registered as original 

Application No, 113 of 1996. The .Hofl'bl&Trjbunai 

disposed 'of the case and dire.cted. - the Resj)ondent NO 

2 and 3 to dispose of the ReDresentatjon dt. '14696 

(Arinexure A/lB ) within one month from the receipt of 

the order of the 
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the order of the Hsn'ble Tribunal passed in the said 

case vide order daed 2..7..1996 and mEaticmx meanwhile the 

impugned order in knexure A/15 was stayed. 

nnexure A/19 is the copy of the said 
Order dt. 2?..1996. 

(20) 	That the applicant communicated the 

order in Annexure A/19 to the Respondents No. 2 and 3 

along with a continuing representation on 5-71996 which 

may be considered as part of his earlier representation 

dated 14i61996 and it would help to dispose off his 
11 

representation easily, and submitted that the applIcant 

acquired . the seniormost serving JTO In Manipur dvi sion 

and his timebound promotion to the 'TS' Group'B' Is 

overdue as the practice bf the saidprootion is only 

five years service as JTO In the Division is required. 

Thereis also no departmental examination an the 

application has been completing ii (eleven) years as JTO 

in October, 1996. It Is well own fact that there are 

about 4 (four) posts of TES Group 'B' are lying vacant 

in Mariipur DiIson like in Churaefiaidpur, Senapati 

tmP 1a1 etc, after officiating Promotion was given to 

one Shri P.B. 'ingh. If at the present stage the 

applicant is transferred from Manipur Division to another 

Division like Naga1a,rd Division, his prospect of Jroniotion 

Is bleak and hence itis purely a mala..fide Intention, 

denying his promotion. The JTO A(i) union has already 

submitted that one Shri Jasobanta Singh JTO posted at 

Nagaland Division who fheld from Manipur Station may be 

treated as reliever of Md. Rashid Ahmed Shan in whose place 

the applicant has been transferring as reliever. 

0 ... . Annexure A/20 . . 
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Annexure A/20 is the copy of the 
said continuing representation 
dated 5..7.1996. 

That inspite of knowing the said 

facts in Annexure A/19, the iiespondent No. 3 casued to 

release the Applicant by instructing his subordinate 

office 8.D.O.T, and issued a released order dated 

3rd July, 1996 (alleging to have signed on 3.M7u'1996 

but actthally it was on 9.7.1996) by way of date back s  

that too the applicant was on leave. 

Annexure A/21 is the copy of the 
said release order dt. 37-1996. 

That the applicant made a representation 

dated 15th July, 1996 to cancel the order in Annexure 

A/21 on the ground that it was purely a contempt of the 

Hon'ble Tribunal as it was passed after order was 

comthunicated to the Respondent No. 3 and it was date back 

etc. and as such the intention was a mala.afide one and 

moreover it could not be existed as the same was btayed 

by the Hon tble Tribunal, 

Annexure A/22 is the copy of the said 
representation dated 15M7s1996, 

That as the Respondent No. 3 refused to cancel the order in Annexur A/21 , the applicant was forced 

two petions one for quashing the order in Annexure A/21 

and one for Contempt, The Tribunal regi steed the same 

As O.A. No, 129 of 1996 and C.P. No. 22 of 1996 Ref: 

O.A. No, 113 of 1996 respectively. The Hon'ble Tribunal. 

directed the 
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directed the respondents to show Cause as to why the 

application should not be admitted and the relies sought 

allowed in respect of the O.A. No. 129 and in respect of 

the C.P. No. 22 of 1996 the Hon'ble Tribunal directed the 

respondent No. 3 and another contemners to show cause 

as to why contempt proceedings should not be initiated 

against them for 4liul disobedience of the order 

stated above vide orders dated 23.-7-1996 fixing 

29*8i1996 fo their show cause. 

Arinexure 4/23 is the copy of the order 
dt. 23.7-1996 passed in O.A. No. 129/96 
and 
Annexure A/24 is the copy of the order 
dt. 23.-7-1996 passed in U. No. 22/96 

(24) 	 That on receiving the notice from this 

Hon'ble Tribunal, the Respondent No, 3 caused to issue 

a letter dated 148M1996 under No. E-13,PT,697/1 

to the extent that in pursuance of the order of this 

lion'ble Tribunal, the order in Annexure 4/21 is kept in 

ebeyance till further orders. That after thought and 

after receiving the notice for contempt of Court, the 

respondent again caused to issue another order on the 

same date vide No. E/13/IPT/96-97/13 to the extent that the 

order in Annexure A/21 may be treated as cancelled. 

Annexures A/25 and Annexure 4/23 are the 
coptes of the said order /letters, 

(25) 	That the 

gzl~~ 



(2) 	 That the applicant was communicated by 

the Respondent No, 3 that the representation of the 

applicant dtd, .14.w61996 and 571996 have been forwarded 

to the circle office only on 267-1996 Vide Order No, 

Est/JW/.2/rFR/3 dtd. at imphal, the 26796 The act of 

the respondent No, 3 forwarding rep' esentation of the 

applicant only on 267-1996 clearly shows the intention 

of the respondents No 3 to the extent that the reesen 

tat ion of the applicant would bek kept in cold storage so 

that the applicant may suffer. The respordent No, 3 
4t 

forwarded the same only, ompel1ing szt x 

circumstances like directives of this HOn'bleTribunal 

and the contempt petitio1aring C.P. No, 22 of 1996 (In 

0/A No, 113/96 and as such the act of the respondent 

andIxasxam No, 3 is purely a mala—fide. 

Annexure A/27 is the copy of the said 
letter dtd. 26-7-96. 	 - 

(2k) 	That the Asstt. Directàr,6ff ice of the 

Telecom District Ianager, J)mphal communicated a letter 

from the Respondent No. 2 addressed to the Reep 	No. 3 

issued on 23.8,96 to the extent that 'The representation 

of. Shri M, Samarendra Singh, iTO, Bishunpur under TDM, 

Dphal dated 146-96 has been examined and it is intimated 

thatthe above transfer order issue to the official under 

letter No. EsT/JTO,trFR/96..97/39 dated, 10.6.96 issued by 

ThM, irnpial transferring himfrom Bishriupur/Loktak in 

Manipur SSA to Wokhain Nagaland SSA is justified as being 

the longest stay iTO under ThM, Imphal in Manjpur SSM, vide 

letter No. STB/ES-3/Th1\URE/XI/265 dtd. at Shjllong the 22nd 

August, 1996 to the app1cant. 	 0 

nne xui e A/28 is the copy o f the said 
letter dtd. 22nd Aug ust, 1996. 

,.. (27) That it 
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(27) 	 That it is humbly submitted that the 
letter in Annexufe A/26 is nothing but purely a mala—fide 
one issued in collusion with tke Respondent No 3. It 
used the word tLonest  stay JT0 under 1DM, Imphal in 
Manipur." which are.against the earlier stipulated 
conditions in Annexure A/13 (the Lor est stay JTO at the 

station) arid clarification in Anrexure A/14 (the Station 

Longest stay JIO at Iinphal) and as such it is purely an 
improved one in order to suit the applicant by way how or 

by any means so that the applicant may be transferred from 

Manipur Division to Nagaland Division. Annexure A/28 is 

also silent the g rounds of representatior/ofthe applicant 

in r espect of th. Leriget J10 Imphal, his promotional 

prospect, dislocation of the family and the Instructions of 

Government of India and as such the Respondents admitted 

thatthe transfer order in Annexure /i5 and disposal of 

ropreentat ion in Anre xure A/28. are issued mala..fIde so 

that the future promotione4 which is already due toihe 
applicant may be denied and his other dislocation etc 

otherwise therespondents would have given the legitimnaty 
order of transfer. Therespondents have no answer to the 

claims and sunissions of the appliant in his representations 
and a $ such the present transfer order As nothing but purely 
a maja—fide one which deserves the interference of this 
1ion t ble Tribunal and it deserves tobe quashed 1  

(28) 	- 	That it is bubmitted that the 

transfer is against the dirdctives of the Government 

of India' a instructions mentioned inthe representat.on 

•l•• Annexure &118 

dt, 
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Annexure A/18 above dated 14/6/1996, and Annexure //20 

above dtcl. 5/7/1996 and also against the P & T Volume 
as submitted in paragraph No, 6(17) above, It is humbly 

submitted that the notification of the Government of 

India is a law vice Shanti Kumar Ganguli V State of 

Tripura, reported in (1982) 1 Gahati Law 

Reports at page 211 

That so far the released order of the 

applicant is now yEt affected because of the stay order 

of the Hon'bJ.e Tribunal and.t is expected that he will 

be released any moment and as such status...quo of the 

applicant or stay of the operation of the order in 

annexure A/Is is necessary. 

That being aggrieved by the order at 

Annexure A/15 and A/28 aforesaid, the applicant begs to 

file this application under section 19 of the Mminis 

trative Tribunal Act, 1985 for redressal of his gr±evance, 

7. 	 That the applicant declares that 

he has availed of all the remedies available to him 

under the relevant service rules, The applicant made 

a representatation to the reppondent No, 2 and 3 through 

proper channel on 14-6-1996 (Annexure A/18) and also on 

517/1996 (Annexure A/20) for review or stay El the 

said transfer order mainly on the g rounds that : 

•.,, (a) the applicant 

vz""' 
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the applicant is having two 

• school going children and the 

school where his chikiren are 

studying are not available at 

the present posting place and 

also at his home town; 

tht transfer order is malafide 

• and arbitrary and is against the 

directives and stipulation in 

Annexure A/13 and A/14 as the 

applicant is not the longest stay 

JTQ at Imphal; 

The transfer order is agth.nst the 

directive of the P •& T Manual and 

also against the Govt. of IndIa's 

decision which is a law. Annexure 

A/i.e is the said reesentatiori 

The transfer order is a maja—fide 

one in order to deny t he p3D spect 

of promotion which is already due 

and above four vacancies of the 

higher promotional pt lying vacat. 

Annexure A/20 is the said continuing 

represitation, 

Inspite of the s aid,epresentation laying 

the said facts the respsndent disposed of the represen-

tation of the applicant without giving any reason what-

soever only stating that the transfer order is 

..s justified 
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justifiedthout giving any reason asto why and hcw  

the transfer order is 'justify and as suchte transfer 

order is purely Mala-fide, : 

The applicant declares that he 

has no other remedy except the one applied for herein. 

8. 	 . 	That the applicant further declares 

that he. had not previously filed any applcation,.W.t 

etition or suit regarding the matter izespect of 

which this application has b eeñ made, before any court 

of law or any other authority or any.o ther Bench of the. 

Tzibunal and nor any such applicationj Writ petition 

or suit is pending before any of them, except the 

cases mentioned above 	. 	. 

9.' 	 That in view of the facts mentiored in 

para6 above the applicant prays for following..relief(s):. 

(a) toadmit the *pplication, 0 

(b). to call for the records, ; 

to issue noti çe on t he r e spondent 

• No. 3 whythe transfer order Na. 

• 	 EST/JTO/TFR/9697/39, dated Imphal 

• 10-6-1996 (Annexure /li) should 

• 	 not be set aside by this }On'bIe 

Tribunal,. 

.upon hearing the parties to set 
• 	 • 	

aside the impugned order (Annexure 

• . 	 . 	A/15) on amongst other g rounds given 
- gtven below, and • 

• 	 (e) cost of the application or cases 

...,GR0U NDS 
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G RO U N D S' 

() FOR THAT transer of the applicant 

to a distance place who is a low paid 
employee the power seems tobe meant 

to be. sparingly exercised under some 

compelling exigencies of particular 

situaUcn and not as a 'matter Of 

routines It ii were literally exer- 

cised, it will. create tremendous problems 

and difficulties inthe way of the 

applicant who is getting small pay; 

(II) FOR THAT transfer of the applicant 

cannot be said route and bona-fide 

but only colourable exercise; 

(xix) FOR THAT the transfer order is mala-fide 

as it passed in order not to get pro-

motion of the applicant in the higher 

post so t ha t other juniors may g et the 

higher post as the applicant is trans-

ferring to other Division outside 

Manipur Division; 

(xv) FOR THAI the transfer order is not 

involved public interest as it is 

passed with extraneous purposes inthe 

garb of ostensible purpose of public 

interest; 

(V) FOR THAT transfer affedts toa lowly 

paid employee and also without his 

consent and mala-fide intentions; 

(vi) FOR THAT the transfer order is arbitrary, 

•1• mala-fide 
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malafide and passed with ulterior motive 

- against the directives 4 the Rerdent 

o, 2 and alsowithout any reasonable 

excuse; 

(vu) FOR THAT there is noreason for transfering 

the applicant to other places as h is 

service at Loktak/Bishnupur orManipur 

Division is vefy ch equirEd; 	• 

(viii) FOR THAT if the applicant is to proceed 

on transfer to a remote .place: like Woitha, 

he can proceedr  with his .whole fémily and 

his schoOl going children will be dlslo- 

Ved and there shall be irreparable loss; 

IY, ) 7 FOR THATthétrasfer L of the applicant Is 

not on promotion or the gesert post is. not 

abolished, or not on vice-versa tansfer and 

still JTO isrequired at Loktak/ishnuput 

JO. 	 That pending finaIdcision of the 

application, the sapplicantseeks issue of théollorig 

interim order  

TO STAY the operation of the order at 

Annexure Aj5 with a direction to the 

respondent No.:3notto relieve the 

applicant. Assubmittêd in 9àrallo. 6 and 

9 above, the applicant is unable to move 

orto proceed ont;ransfer, therefore; U 

the oration of the impugned order is not 
H. 

stayed as prayed for the applica,t shall 

suffer an irreparable loss 

irreperable 

,77 
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- 	 irreparable loss which cai not be 

adequately compensated in money. 

.1.1. 	 That the applicant is enclosing an 

indian Postal Order of Rs. 50/ (Rupees fifty) only with 

this application under Rule No, 7 of; the Ce tral Adminis 

trative Tribnal(Procedure)Rules, 1987, issued by the 

Post Office in favour of the Registrar/Deputy Registrar, 

Central Mministriave Trthinal, Guwahati Bench, Guwahati 

payable at the Post Off lcd at Guwahati. 

- 	Signature of the applicant 

Sd 1- 

.. VERIFIGATION 
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VEflIF ICT ION 

I. Shri M 1  Samarendra Sirh,'son of 

Moirangthern Megho Singh, aged about 42 years, working 

asJTO in the Office of -the TelecommunicatIon Dertment, 

Marilpur Division, oktak,:Bishunpur, Manjpur, do he3eby 

verfy that the contents of para No I. to 8 and U. are 

true to my pesonalkhow1edge as wells frornmcords and 

para No, 9 and 10 are believe tO be true on legal advice 

and that. I have no suppressdd any material fact, 

Dated : 27-8-1996 

Place : imphal 

Drafted and settled by 	
Signature of the applicant 

Sd/u. 	 Sd/ 

Mvoc ate 

To 

The Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, Guwahati. 

WV  

tV 
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7 	 S 

The postIng 	ox'eX In rospect of the J. L trinrj 

from øerlal 4 to 8 nbovo arg on tnporay bgIa an 	It 
be rovisad In atle eurc 	. 	 . 	 . 

AS8 
0/0 TJI 61MMAT, .MANGR TEt1 N L .XRT2 

BttL0NQ 

COPY:inQo 	ton and,neoery retion to 

Trainqas conedrned.. 	. 

tpaxa 	
. 

sq 	illegible 	5/10/85 	.. To 	 FOR GiLAL M NAG11RTE 	OM'•N,E, CXXL • 	
. shrt If B 	Btngb 	 BIILLO?Q 	793 Qo 

. 

J.E. 	$j 	 . 

/oGflTejoo 
S.  

Trg, Centre, 
 

.5.  

iabaIpu 	 . 	 - 

p s  
4_ 

. 	 • . 	.•,... 	: 	 . 	. 	. 	• . 	. . 
4 



Cu Mccessful compqtion of 37 wee 

thr,ttc1 training in 9trowqger Modni nr Courøe at 

Telecom. Training Centre, Jabalpur 82006 the Juriioi 

&gineer trainees of Gategory—Il Strowger 14dutar 

Course Batch No. M10 ae ijhogn in the anner 

are herebr atruk off wi-tb effect from the .fternoon 

of 18/10/85 with ordera to report to the officr 

concerned inationed agdnrt theirs nnme;. 

S. S 	 ___ 

/ 
4 	 -- 

9. - 

DEP .PRTSNT OF T E'.EC OM11JNX C APt ON S 

oFfl:CF OF THE CENERAT, 1 ( NAG,TE'EC0M,TR AININa 

C 	 482006 

No., TC/TIf25is/E MOiO 	Dtgd at •Jabpur, 
the 181iO18, 

&b — f3trike off 	Eigtha 

Trajuces of Gtogory.IL Svrouger 

Mocini pr Cour9e Betch i'o, MO10 

Ref 	GM TTC Jtb&.pur iGtter No,PO/TO/ 

100,2/34/86 dt.  

Encs tabieicure A' 
(0 • M, PR I8tD ) 

Acount.0 Officer ( Trg,  ) 
for Q.1tT.T D C. bnipur.48)O6: / 

a 	11 a !t - — -. - S — S — — 

S * - S S a a — — a — — a a 

Copy t0 , 



• 1 

i1NL'vfl 	i f.I 
Ja  

No, TC/1/35D/JE Btoh No.0  MQ.10 	Dated at 
the IBII01851 ... 

Staff ord in i,/o J 0 L Trainees of Cntegor)r 

•.ti (strowgor) Btcb No., MO.-.iO, 

— — — ------------ — — — — — 

— ______n S — - — - S •S S — 

LW 

• 22 B. C Batahya 	A.Carrier Tzpur 	LMO. - 

23.M,Smaxencira 8ingJi &DO3 Iinphal 

24*T.Xo .Boø 	JE khones. 	AR QB 
Gogsalgaon - 	 Eephatj 

25, iRi5y bØfl 	$L)O 	gartaia 
MIakar 

Agartala 
.4g. 

(G.M. 1'Rit3D) 
ccoums oic.uiia (TRU) 

FOR U.N. PTC.  JA/tPUR4 

dI.- igtbte 17/10 
1 

-t 

•; 	r 



Al 

DEPAUMENT OF TLECQMT.JNICJXQNS 

0!i 01 TIUi DIRJQR TELECOM, ThP1iAL 

liO.F.5t/J11fJ2r3/374 	Dtcd at Iha1,thq 19th Nov!85• 

In pUi 	of 	thiliong No 	1jJE 

Trntning/Potjng dtei 161085 Shri 14, .8enarewá øtnb 

J,E. Trainee on 	 ucccjtu eoniptet&oti, 
of J.& t1ining LR hOrObY.trOnsferred and paited ether. 

.DJL.T. Guhatj. Th offiajat at an  do struck of from the  

fonoon of 19/10/85 from th treigth of thifl Tcj 

Aøøtt. Director Telecom 
for Director Telecom, Iniphat 

795001 

'Copy to s 

4) The Offt&al conoernect. 

For Director Telecom 
:79 QØ• 

17 
	

9 



Copy,  to za. 

2. - 

0tf1oe of th Pitriot Manager 

N. DMT/ESTL2/T&p/t/85..86/10 
dnted at GH 1 9-1085 	 1 

-'I 	 tn pu 	afloe of C.,.N.LCirole,shiflengI 	 f 

No.B...1J3Etratnce/postthg dt, 15-1O..85Shrt 

M, Samarendra Singb J.F, Trainee wtio has reported to  

this Ditrjct on 28.L0-85(F/N) after nuccessful coi. 

pletion of ,  praotical training is horeby posted as 

J,L &rievanco Cell att,chd to the Commercial 0Xfice 

0/0 the D.M.T, Oihati. 

1. 

(B.K. Deori) 
Divisional Igineer(P&A) 

0/0 the D.M.T. GH  

f 

• 	• 

r: 

:••: 

dc 

	

4. 	Brt M.8. Singh, 	the 

	

10 , 	 a. 	 - - 

P,L() 

O/o the D.M.T/GR 



:7 

L1 	 If t 

INDI 	LC0NICTION5 DEP1RTMENT 

OF THE GJNJRAt 9AG..COLN.L.TE1,F40t4 

CX ftC LEt Sill Y,TONG..79 200L 

1oTB/E$.-3C1annure/VXI 	Dt.at ShtT.long the 2/1/'8(3 4  

4 The G.M.T.Shtlongis p1esoa tojio the 

foPowing ordar9 of trsnfer Rnd pontingof Juntor 

Engineers to hveImmeditte off act s 

1) Shri Gaurengn Oen J.E. Mzawl on cornptetion 

of his tenure is trnBferred d posted to St1chn 

vice Shri N.P.Dutta JE. Sttchnr who stands trennf. 

eared ans posted to fiizawi as a substitute of Shrl 

Gaurenga Sen, 	
0 

Th trnofer of Shri N.P.Dutta T.E.. 	is in 

par1 e.i. oOtficatioj of this office meno of ov an no 

Shri N.P.Dutts will move first 

21 Shri Jit'endra Chendra Da 3.Sttnpha1 

Director Xiphui on copietion of his tenure Iren 

f erred and posted to Agratnls under Diroctor Teleorn 

Agsrtsta vico a longest stpying Z.E. nt Agarteta hc 

stsnds,trnnsferred and posted to Imphal as .  G eubsttuta 

of &hrt 3iteidra Ch, 

the Director Telecom. Agartal.a wilt release 

the iongat etsying 3.E,at Agrtala first under 

intinintion to this office. 

...3..Shri..(2), 

0. 0 



	 *w 	 - 

: o 
TT 

3)Shri$.lt.Mukherjee J O E, Imphal on 

completion of his tenure is trns.ferred and psted 

to Gauhntj under D.M.T,Gauhatj vice ShriM. 

Sam srendra Sinh 3, 	 t1 who 

stands transferred and poøtod to Imphaj as a 

ubstitute of Shri S.R. Mukheree. 

Shri M.S.Sing ii1.1 move first. 

Shri A.R. Biswas LLImphal under 

Director Telecom Imphal on completion of his  

tenure is transferred and posted to Shillongunder 

D,ErPhOg Shiliong vice a longest staying J.L 

at Shillong Under D.E,P.ShtflLong who stands ttensfo.. 
4 . 	. 	rred and posted to Imphal as a substitute of Shd 

A.R. BIswa, 

The D.E,P.Shiflong will release first the 

• 	longest stsyingj,E.undor intimation to tht a Office. 
• 	 The ooncernöd Direct;or Teiecom/D.M,T,Quhj/ 

D.Hs will roeaso the officIals 88 per aforsaid 

orders immediately under intimation to this office. 

( S. Ramsnuj em) 
Aestt,aenersj Msnager Eel ocom 

• 	 (SF)For 	General MnnngorRgèo 
il1•ong 0  

Copy for information and noco - 
asary action to .. 

2. .The Director Telecom Shill on g/D1. bru gnrh/i phal. 
Agatalai. 	. 	 ••. 	 / 
The D.M,T. Gauhati., 
The D.E.T.SiIlong/p.1zow/Shj)ong 

4)OfflctaT concerned 
5)DEPShiTiong, 

(B. Chekraborty) 
Asgtt,Diroctor Telecom(PM) 

For General Manegor Tel ecom,ShI'lbng. H... 

tI 
• 	

•• . 	 ... 



I 

I 	I 

() L) 

DEP PiRTMEUT OF THE T ECOLIi4UNI C ATL ONS 

OFFICJ UF THE DIRIXTOfl TEi.EOM 1 IITTtCPTt(1NS 

No, Est/j.2/TFR/215 	Dated P.t Lpbi1,the 
2r'i Feb. 1 85 0  

In pousnnce oI G.M.T. Shillong order 

contained in STB/J&-/Tenure/VtI 	ted Shiflong 

2.1-36 Shri M. SotnarendrSingh J øfa on trmzfer 

from Gnuh.ti T&eplorJ9 DtrL 	his joined Into 

this Area on the foréno 	o. 27-1.-86 vtce Shri 

E; ,R. Mc:khE.r.j Ce, J L(i?hanes 	Tnphei pat, 

trns2orr6d Pnd potd 	D.M.T. Ghe.tt nnd 

h.s been posted n s •T.i,(irn), •pheipnt 

2) 	Shri S.R. Mukherjee, J,E(1'honeq) tnph 

e1pr ishercby re1rn'ed from the trenght of thi 

Area 	the WN of 5-2-6 with an 1.ntruction 

to report for cnty under D.M.T. G&hnti. 

Shri. S.R. Mnkheree J.E. tny apply for 

TA/DJt pdvsrc0t3,  if requirod. 

• 	 Sd/- 
• 	 (. J1. 0  LAL) 

AstL.1)irector Tel.ecorn 
for!ireetor Celecom Imp1i-7950O1. 

Copy to :- 
U 

2.) 	----- 

4-5) 

6to9) 

10) Shri 11. Stnarondrra Stngh 

A sstt,Director •Re1eorn 
For Director Telecom Irnpht725001, 



/ 

4 

- 	 I 

, ft., 

DPARTrNT OF TEtECOM,Mi1iICATtONS 

OFFtCE OF THE DY.0N1, t4.NJGETE!CO4/tMFifAL 

NoST/JTO.1.2/TYi/j26 	Dtd1,at Lnphal 12,,4.90. 

The folto4ng transfer n.nd posting 

orders are issued in the cadre of JTO5 in the 

interest of service 4th.itnrnedinte effect1 	 . 

I.. 

$hr1 M • Soni rond r a Sii gi e TTO 11P Ii 

xchngo is posted ts JTO Xn&s11&tton 

and Maintonnee of 0. .lX)T Fxchnnt3, He 

will ork nt TjrI.g?cmg 4th Shri 

,TTO Task Fcrreo at Xrnphl nnd wilt 

• 	 learn the Li3t Rilatlon of C..DQT 

• 	 xchongea. 

Shri D,Purk,ynpthp JV) cb1e is 

	

• 	posted as.JTO tmphl vtos Shri 

	

• 	M 8omrndra 8thgh Shri D.Purkaaath 

wtU deal out..door & Indoor plant of 

tamphel Echango 

Shri D. Purksynsthe wii joint ftr3t 

as .TTO !siipheL 

Siiri R,K.1)ebaath,JTO will work as JTO 

(Cblo) unler SDOP/Iiphal vice Shri 

Purkayastha, JTQ, cable tronnferre. 

•, . The off1ctnl.(), 



1 
-4 

qi  The official at Serial. 3qo 0 1 may 

apply for TA/i)! -dvprcg If roqui red. 

Sd!- 
Offi cer bLnae.'ttig 

for y,  General 4nnger,T&eooin, 
Irnp1p1796Oci. 

/ 	Copy to s- 

3) 	0if1cr Jnglneoring, 

I Phone sf te graph s/PRX,Tmphal. 

	

I 4..,6) 	O 	conrnndr 

	

7.9) 	Persolial, file. 

	

10-) 	Accounts SectLn. 

I 	 11) 	Spnre. 

0/ 

I 
For Dy,Generai Manager, 

T&. acorn. Imp hl -795001. 



rili 

1 6. 

DIWARTMN1J OF TET.FOM4lJN.tCfTjWfl8 

O17IC OF TH TT,E1O4 DISTIILCT 4ftNAGtt,1MP1M.. 

No Est/JTO/CFR/183 	Dtcl.at Impha1,2,6.92. 

• 	The Telecom District Manager, ImphaI ip 
j 

I 	 pleesed to iste the £oitodng trnr'sfer end 

posting order in the cadre of JTO in th inter 

ijt of Ptb1ic Service. 

1) 	Sri P. Braj abidhu Singh, 3T0 

(8outh)undGr SDOP/Imphni tø 

tniifcrrM cnti posted under 

SDOT/Imphel vice Shri M 

SomGrendra Singh, JTO 

2)—r1 M. Somrrendra Stngh, JTO 

under 	OTmpql is trinsferred 

• 	 and posted as rTo( South) under 

• 	 DOP/tmphn1 'ice Shri P.B.Sthgh, 

rro South Transferrod, 

• 	
Sal- 

• 	 ( C.K. Deb) 
Astt Director Tetecorn, 

For Telecom District Manager,Imphal,, 

• 	 Copyto:4.. 

1) The SDOP/Intphal. He is rouested to 

releace Shri P.B. Singh, TTO(South) as soon as 

Sri. M. 2om6rendra. Stnh ; JTO is reported for duty 

2).. The..(2). 



4 

4 . . 

2)The ADOT/1ph1.. He ig 

r'utst 	to r'enie Shri. 

M. Sórrrendra S1nti, JTQ 	. 

Ij 

H 
- 	-  -- -- -- --- -- 	- - - 

 

P/F of $rI M. 8omcireiidr Bthgh 

7 	8) 

	

-, - - - - -- - 	 H 
• 	

•.. 	 H 

or R&tecoru Di. strict MRnflgr, 
imphi 795001. 

M) ' 

I 



- 

4 	 -ds 

PoflWP tt 	L 	t1Sb Ovaairo.  

Sin gh, 

t\ 

'I 

--- 

DEPARTMNT OF TEt,EQO14MUNICiON$ 

OFfiCE OF TIlE TET.B014 DISTRICT kfANAGjM ,IMF11AL 

No. Jat/JTOfrFR/ 
	

Dtd,at IlPhat 9 29.8092.. 

The Tel econi District Manager, Irnpbal. is 

pleased to 1sse transfer and posting order of 

the following JTOs in the interest of public 

Service with imaieiate effct 

ri M. Sotnerendre Singh, JTO C..DOT 

under EU)OTfIcnphal is trensfarred and 

posted as J1O (VIP) under SDOP/Inipha1, 

2) 	Shri N,T. Stngki, JTO (VIP) under 

iOP/Irnpbal 10 transferred and posted 

as JTO 10B under D 0 E, E-DB/Irnph1 0  

Astt. Director TelOconi, 
For Teleconi District t4anager,Iniphaj, 

Copy to A. 

4fr 

For Ti'töconiDiitriot Mwiger 
Impha1 795001 



'6 

.4- 

DEPARTMENT OF TET,OMMTJNICATIONS 

OFFICE OF THE TE'AOM DISTRICT MANAGER,IMP}IAt 

Nø, Est/.TTO.2/TE/253 	Dtd.at Impha? ,28.903 

The teTecom District Nin.ager, Imphal 10 

p1esed to igue the fc,1?o.ng trarifex' and pO 

ttrig order ivf T08 in the utilts noted rgeingt 

each in the 1.ntercst of sertce with iine1ta 

effect. 

Charge report may be sent to all concerne. 

1 . 	----.-___ 
er1 H. Suniarendra Singb JTO (VIP) under 

DOW Xwphat is transferred rnd posted at 

Bishunupur under SDOT/Irnphal with Beadunrter 

at Bishunupur vice Skirt S. Dho?.endra Singb, 

3TO B1shunupur 

3 • 

to 	
. 

100 a - - 

fl. No. 1,2 1 3 & 4 mfry ppiy TA/DA, 

if necessary. 



•1 ii 

-- 	 -- 	 y. 

1. 	V. - 

DEPARTM)&NT OF TE1JCOHMUNtCATION 

OFFICE OF THE TT,OM IJX1ELCT MMUMPt..79600L 

No, 	5/Group'B'/959/175 	Dtd at IInha1. 
the 4th Oct, 105, 

To, 

.4 

	 ftir1 C.F. G117—nG  

A ,srJstqnt 	erMai.ger () 

0/0 the C.G..M,N,LTelccom Circle 

SJ3liUong- 793 001 

Sub : 	Opi;lon for of fic1tirg 

In TiES Group'B' from .JT01 6  

1ind1y find enc7oed hero4 th an PpplAcatioik  

received from tho 3T0i ire givon bto', They have  

option for TES Group IBP from JTO. 

P.B. Singh, JTO 

\2( Shri M. Sanarendra Singh, .JTO 

3 0  Shri P. Bnerjee JT0 

4 1 	ShrI 14, Dba Singh .ITO 

5. Shri Manoth Chirthan ITO 

6 • Shri Jomo9hw9r Singh ITO 

7. 	Shri 5, DhRnbir Str'h, JTO 

8, Shri Th, 8bnratth'nd Stngh, JTO 

9 	SbriX.Bijoch,ndra Singh •TTO 

B . Dholendra. Singh JTO 

0.3. &tngh 1  JTO 
Cli, iiten Iingh, JTQ 

The above tpni1cttons nre foreriiad for tavour 

lctht' tr1 	 D7 

i•'.; 	. 

S 	 . 

S.. 	 :. 



/ 

I 
DEl' RTPENT OP T!'OJNLCTUJN 

CLRCt,øI!OI4G..2 oQj 	. 

flo e, 	/.ittU/ 	teL at EIhtilr oug tho • 	
. 	 32M 	r9Lh  

Th 	 cou 	g 

• 	 Ctt', Sht7long in 7ed to tnte the oflo4ig. 

e'cIrn for 1o? offlelptl-na promotfons Pod 	• 

ponttng th thq cr of TF43 (rp J3' to hv 

tntdtntc 'fft'et, 

— 	
;'VoU 

pottng 	 offtt:ttn 

ht 	 oinr 

1?. 	k 81x. Shr'b 

to 	 oup)tphc 

SDOT( Dimapo  

Fdttre 
aS 4 	 .a - .t 	 •• —. — 	 .. - 	 * 	* 	er I..a at 

bI 	lmUrig pioDó tuz of the ob?e 

L1d øULi -' i i c. pU' topo'P.i7 -ind tttI etiin( 

&UtQ1fltL?y *.ermilaritcd id ir4wwrtwi øi.. 

dnya or on 	tttn 	r ,ji?',r t..tc of the 

postii ov Rpcot:Le ardern tcue4 by the o.f'Ctcar or 

nny cocietent . uthctty VO, )Vqr 1.9 vr.rller. The 

' 



a' 

- 	I 

'9 

L1\ 

j 

/ 

1'  

orto7' of off! tt*ttrig proottrn wt 	not 
/ 	'• 

/ 

 

b eetow mV rig'd M tk 	 for reu1,r 

nbtton tr,, the 1ncr' (1 TR (roup 0 8 0 poet 

n3r'the 	tc 	, r 4rr4 by the offtetn1 

' 	 In the off.l.c ', 't1t 	•' 	cmrt for 

the purpose 'n ,eiLortty etc in tho grto, 

tleces v~ry clmge rQport .gty b 	nt 

to 	, cart 

: 	 o.ic 	hyno ) 
ntt. Gonrt 	rngorT&eco 

t1) 
( 0/0 the Ckit2 nnere1 ,'negarrotecc*i, 

Crn1 t'ong.73 001 

Copy to !.- 

1. 

d-J 

4. 

fli 	rcet,' GCOn 	cc*( S?G4t) 
? M.C. IQ Rnh'r I3 r1'neu Detht. 

fof' P,?, t CC?(D),Ct. officer gftll 

DG( A)Axt( P)/FA//G4( E)/J tnitfl.O./t.. Chti 

ttn r/Dipnr/Irn,?, 

P/r of OfficAnIq  

i1.rdt Tn*!r 

q •  

for CbI e1 Owgral Knnger 
r7of Cirel,. 

','J 001, 

k.,.I i'.. 

r 



S  ,,,/ 	• 	 S 131 

PMiw or TErimimuiRICATums 

omca OF THS ciuri GONERAt no,iwi, 
U,L CXaCLE, sRt'rrnJO ?9600Lb 

Dated at tton 
S 

the 2695, 

-J 

Ci$to tpieiaI to truo the foflowtng order 

of trmater and posting In the C?4rn of S.T.O.  

to be tr,edtato Offeet I.  

flhd LC.Paut JTO/K*blmo Is now trn 

termed end posted Under TOM/Agartmlm vice 1onget 

pte' TTO at the stnUon vfto stmAc trenderrod 

*ndttoAta*t 

abri )E Ittn fl0/Atvt is now 

trncZerrd 	 nd Thi/grta7 t* 

cngea atay tTO at th* tsttcn yzj stmads  

trnnof,rr44 ond pond to M ,w1. 

S 	 3irt i3.C,0 	JfO/Anthn is now 

S 	 termed and patod under TD$,grtaPa vtce thtre 
4 

S 	

S 

 

ater at the 8ttton who strmde trnri 

erred end posted to 8athn 

4i, 	ShrI U.U.fll&vtr JrO/4mheboto to now 

transforred end po*ated under T)M/gerta vtaø 

iourth langeat etay J'ZO at the 8tttofl jthotnnd 

transforred and posted to Zunhetto, 	 S 

S 	

rflizi (2): 

51 5  

2 



c. 	 -- 

6. 	Lhri D.K. 1iv 17 01Kohimm In v ow trpn... 

foi?red ifl pt& undur TWH/P. g axtAla v1tcj fifth 

ongt JT( Ot ttla St rtion b;ic ;tij trcanx-

-j 

	 erred tud pos€d to lhIn. 

6 1 	ihr1. 	 1r, 	/K'1iir i9 itow 

trnfcrrd rn ;&J ner T.,D!4 /AeqrtP.Tgq vicie 

BtYth Tongpqt 	JTO r't the nttion who 9t41fld 

	

2tt 	C'.1t(to KoJ- tin 

Shri Rnuiö jy L& 	 i8 iov ,  

trntfrrf?c1 Md ounto tnr  

t JITO p t tieS tLawo ',:rnds trm forret 

end potad to WOkhA.  

it.; now tri&f 

	

ed prd po;e 	•,i 	 /ttetgr 

end posted to Almnil i,  

90 	&hrt D. tnar, TOflui'o Jg trIerred 

,nd po9ted unic,r l4fAri Is. ti , nv.kcforred bxxd poøtct 

under DM/*i'rt&n 8ubctithted. to ba posted by 

-.-- 3).----- 



'4 

(b L' 

Copy of releage ord.r rny be sent to 

oe for record g 

, 

• 	•;- 

• 	;•• 

M. MUM) 
AWL (u) 

for Chef aenor! Mggr Te1aco, 
N,3. Circle Stt long. 

Copy to a. 

jr-6 TVT/tZJjDP/DP/UN/aR 

7. A1,o.r) C.O, Ehillong  

Ctrc!o seevotuy 3BFA(t) 

PL £40B $1flongv793001q 

• 	 • 

•;; 

A.S. Teloeom (BIW) 
0/o the C,G.,Ij.Ctrcle 

kt1iong.. 719 3303• 

10 

11 

;••••. 	-"I. 

• 	 • 

• 
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DEPP.RTMENT OF TEt1OMMUNICfTCON3 

OFFICE OF T}TZ CLIIFF GEtERAT, MPNAGERF Nx CIRCtE 

S1itL0N0.. 793 001 

No, $TE3/Tenurefg 	Dated at Sbi1ong, 
the 9th Feb 96 

To, 

The T)fl/su/12t/AGT/DMP/IHPIITN. 

Subs.. Aonure transfer C55e 

of JTO9. 

Ref .. STB/ES..3fure/,Dtd 

at Shiflong., the 25th 

August, 1956  

With rcferenca to thin office fleo of even 

No. dt. 25.,95 in whtch the tenure trensfer 

order of the fo11owtng s  •JiOs vs issued,klndty 

confirm vhether the offtct,-Is have bn•trana.. 

fetrre5 Fndtf so c1Le of thetr rele,se of the 

offictni.m.y ba inti'nted to this office at a 

'nry 

SI.No. 	Naie of J0g 	Present Station of 

3bri B,C. Paul 	-TTQ Kohima 

7?  M.R. Duttt 	 T0 Atzawi 

3. 

 

13 00 D15 	 JT0 Sith 

" B.B. Na1kr 	JTO Zubneboto 

. . .5. . . ( 2) , . . 

•1 
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S. 

'S 	 S  
Oiirii OF THB CflIEF G1NEftAt MMIA GEE, 

tco NL CIt,kLtLTLNG - c ooi 
No 	B/ES1itre/258 	Dtod at 8htltong the 

To 
The T.D14,, Iinphat, 

aub 	Tran3f.ei, of Mto 
Reference : E3T/JTOfUR/96 ,97/36 

Dtd., at Ipha1, the 11.49 

Ktnd'y rerr to th letter dated above. The 

undersigned bra been directed to infori you that as on an 
dato raleiver of Shxi Ra,&.d thmod $hah J.T.0 0  'worktng 

now in tiokha shqUld be relieved by the ton gG9t .tay 

posittvety before 07.06,96, 

(o.N, Cbyne) . 	. 
istant General Manager Tleoor4), 

O/o the C.G.!4,T • , N.E. T.efecoui Circle, 
Shiltong .i 

'I 

c...5 



• 	DEPARTMNT OF T!T.E0t*iTJN.ICATLON3 

OFFICE OF THE T'1it0M DIsTRICr I4MAQEa,tMpiiAt. 
• 	••.. 	 .• 

No, T/JT0flFRf9697/39 	Dtd, 10,6.96, 
S .  

In iurnce of Cb1?f Geioral Mnagr, 
rjO econi 	Shtllcm.g letter 	/3/ 

Tenure/XX dtd, at.  Shl'iong 6.696, 1hri M... $crreMr 
8ingh, JTO wo?k1flg under W)ot/Lrnph. is trered. 

1/ pontedt. *h to reliee Md, Rahid Abmd 
•• 	 __ 	 . 

' 	k JTO Wokha under DJ1, Dt.mipr iith 1mt 	ect 

Neoeijary /DA may be applied 

if required,. 

Tetecorn Diitrict Mige 
Xmphl.. 7960010 . 

Copy to :- 

The Chief Gensral mrinegar, 
Circ'te, aht1!en, 	• 

1. 

2. The Astt1 	or1 Mrr 	lóoü1( A) 
N,..Ci.rcT.e Shl''ong, 	

0 

QfO/Mf1/&bi1'ong, 	 • 0 

The roiocoin Piti'tct 14nrger 7D1r 

The LO(TA) Ø/Q  OGfiT,Sht1'ong, 

5. Tha,oiinio' 	trn. 

hri M. ordr tngh JTO 

te DOT/trnphn, 	• 

8,.,(2), 	• 	
• 	 0 



- 	
0 

if 
rA 

• 	
J 

The Aecounte Officer (Cai) 

0,/u Wimi. 

70 	The 5DOTAmphal. He iv reueted 

to release the Official iunne4at1y 0  

8 0 	The P/F of the 	 cial 

The. Circle secrutpry, JTOMI) 

• 	 1ttS) Section 0/0 the TDM/Shii1ong 

1O 	Spare, 

	

(DAVID HA$SA ) 	 0 

• 	 0 	 • 	 Astt. Director Telecom. 
• 	 for Telecom District Mnnnger • 	 Xmpha7 795O1, 	 • 

0 	 • 	 - 	

- 	 • = 	 0 	 0 

0 	

0 	 • 	 • 	 0 	

- 	 - 	
• 	 • 	 4 	*' 
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7" 	 ( korJP&T) 

V7d)'ut ViInr ;  Kiu Keirup 
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flc( Ito /7fl V1 	/ I\L_LOI / 9')- 9 7 //1j5)1./Lthi 	I 

HEAI)ING OJBTIrICA'LE 

• 	 or.i.ried th't Master NNarendr .ingh 

;/o t3kr M.1JainarerILlr 	$ngh j13 a bii.fide 

• 	- 	 stuc1nt of ti9 VidyalAya reacting i1 class 

I ..I3 cii ing the vcad,3miC s efision 1996-97. 

lIh dat;e (ir birth aS per our offidè 

its 26_10_90(Tweflty sixth October 

1-0 

JJ)/J.A]A I, 

( 	T.}.JHA 	) 

PRiNCIPAL. 

c1pIqT11t 
• • • 	I.'i \ - I. dtya Loktak 11.11.  PrJc 

\ANIPUR )-_79524 

ii 



Ic 

jJ 
t . 

'I., 

4 

I 

r- 
lt 	

OH'IW O THL UAL VWYI I,nL)1a 

FTA HL P'k)JLC1s AIPU 

t 

IiRtPd 17.06.96 

h 
J$i$ 1 	: 

'c 
' 

I 	
I 

j: 	 (riif1oi:i that t.tor flloirinçjthern 1iernd'e Slngh 

' 3/0 £..h  x 	1k tr 	 ir rruii ti Singh it. a bonsOds ttudent 

f 	l Vbva bidi • Loi tn ltL Pro )oct, fl1put reading in 	 - 14  

Nurar1 L UsB (h( i ng tho academic Sassion I 6()7. 

date of b1U ri pr our office record Is 
I 

 OO.O4.3 I ..IghL April ntntoen hundred nintythree) 

( Mt  ch.r4s1Layanj Devi) 

Inchroe— 131 Vidyo Mmdir 

Loktak HE Projctr1pur 



* 

/). 

3r> A 	t- 

1. 

 

The gbir %woral.  Mnng,r, 
ftrth-91-~ atozu Oirlø, 

• L 2e. The Tele com Distriat Mtnger 
Xph, 

Iphal j  the 14tb. 3uue 0  199 

Txan,,rr of girt 
Lt*haup/toktk,ta4i.. 

to Wt.kTIt, aatin4 

ROPrOsentationist $ 8hIrI. 11, 8à*actra Uingh 
J.T0Q 	bupU;/Loktak, 
fanipur, rj of 

Zan&abok Awaig'. PaztX 
trt, Mexipur,  

I 

 

have the honour to lay the fo1.owtng fo 
your kind sypatbetjo  814 •fvoursb; action eo that my 
transfer order from Loktak, Menippr tStat to Wakha, ZaatA 
Stat. may  be revoked 0  

	

That I join4 in the T4ecoa D,p&rtraqnt 'a s  P1,oø 	
',• 

Inspeator,  on 12th April, 1996  At Kobtma, Nagald 8tab 	d 
tyed for about two 7ear, Thui: I wan promot4 to:J.T.O. 	• 

and joined on 28th October, 1985 at Gaulmtj Asinmafr 	: 
serving an Phone Jnspqcteg at Impha]0 Thereafteii, I. 

tranjiferred to Lahej )tanipur Divi5i0. A.'tt.r serving 
for about 4 years ,  I was trtfed an 	InstaULtfl 
and Matntensn of Q.L)ot  IXCha

.
ng98 at T(linongiong and mt1j,6 

}4anipur. : 	 •, 

• 	

2 • That 

,1 



V&- 

I 

21 That thereaftez, I 
WAS transferred to as  

8outh but 
! JI&S OWIC410 and inter cgtan trnnfrrj an  

Ipha! snd repnj.n 	flQ( VIP) for about 1 
tben.I have been tx8Lnsfexrad at th 

toktak, in 131 nhuupur 
Dt triqt of Mnjpur and 1 join in th e  

• 	 Ionth of Deoersber, S93 mad &g eucb, I have been alvarp on 

4 	the znn 'whereas nny J170p, of this 	 or Mar4pur 
DivjLsion have not bow disturb,.4d for many Years togeth 
3, 	That 

my hometoiai iG at  Khanpbok fl110 under  
Tkioubaj Di,tx'jt of Msrj;cr State. At presnt I 

	Ooqp7jg 
a qu&rtar belonging to N.LP.C,, tOktttk and my t 

° ebool 
going children are rending in Central Saj)ool &id Baj V.djrs, 
and.jr at toktak in 	

Nurseryr espectj,.ly, Th 

aessions of the said twuSah0015 were already atatcd in 
• 

	

	the month ofAPril, 1996. 
 At the pragont moment it I ai 

to be moved and 3ojned at Wakha the 
ProNP410tff ofmy 411 be luined orpo1 	 th6re  i g no Centj S04001 .  

It Wakba, the prent tra,f,ed placs 
in  Nagan •  

there is no Cehtral Sohoj at wy bom, t'wo!l at Klumgabok or : 
in Thoubal Distriot The 3aj Vid,ya Mandjr is run by th

e  
NHPQ and as such ezocpt in the said Lokt area ther, Ix 
other 8000 n where, 

henä, it 41 create probl as I 
hay, to leave the uarter at Lokkk. 

Beoau0e of t11 a probt.i, the P & T Mauzal Vo1umc 

IV Pars 37-A spo1fjfl, !egcrjbd that $ 

.Tranf,ri should 9enerai1y bø 1n&da in 
Apri' of each year so that education of 
School. g,ing children of the et&ff is not 
dislocated. In eaorgent cases or cases of 

promotion tbi1 rest1ctjon $17. naturaIy not operate," 	

bumbly 

t 



• 

4/ 
I 

• 

/ 	 / 

I hwiibly øttmit that neither of the two casof  

• 	 iilare applicable here ond as such as I outmittgd aboVo that 

if I am to be transferrad at this present ramsnt ay chcj 

• 	 going eblidren will be dtoloeated. 

That the oyAax' of thø Chi. at G€ra1 Mnttgei" 

.4 

 
Telqqom LUztflcng  V,je tettr No' 	B/ ro,/a, 4atØ, 
8ijlong 3  th. aLgt Miy, 1996 L1pU1ofly iment4oned that 

5 Shij UsUd 1htuad. Shah 3T0 tor1drg now in Wscha ebould be 

relieved by the Longest Stay JTQ in Iwphs1,M 

Ian not the log.t I7tay J$ p.t IpIal  gad  at 

present I am the ZTO, ?*iahnpur/LotJr. qd as iiuch ac,tng 
to thl said order,! should not he tnsf9rr&. I also, 

submit that as a 3TQ (YIP) I Vas only for about i.ear at 
4 
	

XiVbal that tOO in feot it was only for lttiontha, 

• That I 8d1 forced to sq that in your. Crds I em 
pi ok.p for tran sfer ont4de Diyi aXon is  only  that  I '  the 

I Seniormoit JTO in the Ksxdpur Div1ton though the C1MT, Zkj]g 

apsaifloaUy stated that tbo'Langet StRYU Ijaphal! SbO1d be 

transfer to reUefttliq said Ahama4 If you were to take guah 

deojaXon agaiit the order of the C'14T, Sitilong that the 
eeost TQ n th IWIPU r Diyjgjn should go otgtd 

Manipur Diyjion as transfer. why 	I was tranBferl'ed troi 
JTO (VIP) ,xij* imhal to as JTQ Loktek/i1t. s1npur only two 

years around ego, honce,.I filt thst the present transfer i s  

nothing but an arht*nry not ai well as nala-tUlg in order. to 

harass me 4thout my fnul1 

••.,. 



rJJ 

iat it is a tact that the ture trna.fer order 

of Md. Rnhjd Ahmad Stab. . is!JUod. aboUt 5 months a, bowevez, 
i t  we not impleøit4 heouo it it w*s ilentod the 

than Longezt Star a,,r 3T pj as well Ss the Seniorviøt 
• 	in 14anipr Division would had been affected, After. the 

• 	8niorinot JTO in the L)jidjn hne beøa ofLated to the  
t 

next bdLglie pott only 	 reo.ntjy, the transfer 

order it implemented t- ptokin.up as only, Still I am not 

the Longest Stay JTO in Imphat and stilt thare are man' 

\ \ 
tongsp Any Ms 4t !rphal, Ptkthg.-up iiin zutJzing but 

\ \pur.y an nritrary ana 	 S 

Vol I any rzjnd one ineidsrnt that whtle I was M 

LagalaM (Kohjina) in or about 31gt A gust, 1978 I was about. 

to he kt1ld by sorn& o the 190aliti es  at &tnia for a øiaD. 

S 	matter of digoon ntton of tolophone foR non- a7m(mt at bLfl 0  
I was miraouiu sty saved but I 	btiL1y bn. Xt the 
said night I was ospitau s.d for injury on the }.tead,bdy e, 

guarded by the Dpnrtment, After .three nightro  I vas gq=stis1' 
shov...oft po faa, a ton in Intpur stat,, by the Vo1eoo,s 

Department b 4aue the zstter wits corn una1jaeI uid it was wds1y 
pUb1ihed in the nowqp re and th0 ].00ajjtj 	flP4 Othei' 

neighbcurftig5 hathA n plan to kill ne, the,watt.r was brought 

to the knw1,dg, of the Circle 0th0. at Shillong and after due 
consideration i WRS ttevillfar,red ta 1phaJ. beeau5 it was no; 
safe to staYing ny}Lr in glnd 3tate as the matter vae 
Pubuehsa nlld m8r'e4 me. 9t111 I u,4 rny Larsily ham hysterin 

hearing the wor1 'alaiid' 	d tj a d,  cli I ahou Id not be 
trenafer in 

• 	 ti. 

S 	•• 	 S 	
- 	 S 
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Cfi 	rs 

4' 

1 MOY d 	Your )tnd attention to the tofldn 

O ovexnent of mdi a j 4ot i on vIde Qoyt, at IndiA irj 
.° !oe Ltf5irc in 	iltitton Idth tho MiniKtry of iaw 
I Yjxued under )fmo Pcr, 73/63 	A), .fetcd the &4tA Mar Ch o  
1965(to)(968) iU . 0pø0t of tfz' that 

"It2e.(til) Other thtnts biing equal,  the  
øtato 4U,, etbett grvin froit a willing 
from R. 4 1..tng 	nt than toui one who i 

cOmPhIlIA to carry ou t!q dIl ti ed  of a poet 

agatnt hig w1ohes. So long as the relUoten 

of. en offtoer is not based on unroaQn, .,bje or 

unvtli7 ooncctd.nt.o, pbU, c intemt oti 

genere 	be bet.zer servd 	taking sote one 
• 	who i5 not jo 1f,luetflt 

(tv) Whtle the pablia iflt5t is erY4 0  ti* 

ligtijt61OLUX end sx04tatj0n of individuAl  

etploye. v1Quld not be izor, Itj, ne 
to aiak.' t1re not only, that there Is no lo,a of 
pay tut ai.o that the 6VIOT00 t s rsasonbja 
ONFOOtstiolas in the ortgtr,aj servie or dep4 

ers preasved, or e<ual prospectsto whth ths 

0000726 to tx'eer.rd. At the sue ti 
Intert Of membero of the service or Dopn 
to whjoh the transfer are 	should also be 

1) —Je7 

cwit 

.., A L3Q5 

<1' 

U 
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ft 

u viow of tho bcovo droumatcaø I mm not 
fl a pottton to roader my i ervice ffti$eit1y 	4 

i 	MI ii7 to V 	ny traa 	'order That I 
ay b a allowed to rti 	my 	o here c 4 tt 	

.1 

PVPQunds stated Above.  

Pcr cpt and cjt1on I ons duty bom 4. 
hsfl over ramnin pr.y 

;3 	

•. w Your# fitUy, IN1 

/ 
-' 

0; 

(. 8rGnda zgI) 	 -, 
41TQ 

the 

Uzarandra 

Rt. 

trighJ 
JT() 

1thrd.pn' VIv1to 

• 	

0 	

• 
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TIC CEffTRAL - IDUtI5TAflVE TtISUtL. 
GUA-tATI aE:awT1 
ORICflAL APPLXCATION 1$3.113 of 1996. 

tE.t 6ftirgh Applicant0 
• 	 .1 

 
varcuo  

Union of lr4ic t Or 9. 	 000 	 Rocpondonto, 

P R ESCT c 

11E HON'BLE sII GeLeSANGLYINE O REMBER  

For tfri flpp1icait- ' .,8jea1 Shrrai 0  
Fo tho Respondontes Pk * 9, A Ji g, 9raCeCS.00  

2.7.96 Learned 	counsel 'Mr 	M. 	Bimal 
Sarma 	for 	the 	applicant.Learned 	Sr. 

• 	 . .. C.G.S.C., Mr S. All, for the respondents. 

In 	this 	application 	the 	applicant 
• 	. has 	contested 	they 	iranfer 	order 

No.EST/JT0/TFR/96-97/39 dtèd 10.6.1996 

(AnnexureA/15) 	transferring 	him 	from 

• 	JTO, Loktak, Manipur to Wakha, Nagaland, 

as 	being 	in 	contravention 	of 	the 	terms 

of the order of the Chief General Manager. 

Telecommunications, 	N.E. 	Circle, 	Shillong 

letter 	No.STB/ES-3fTenure/I 1 	dated 

25.8.1995 	(Annexure-13) 	and 	No.ST13/ES- 

3/Tenure/258 	dated 	31.5.1996 	(Annexure- 	- 

A/14). 	It 	is 	found that 	the 	applicant 
• had 	submited 	a . 	representation 	dated c I 	

) 

' 	14.6.1996 	(Annexure-A/18) 	to 	respondent 

Nos. I 	and 	2. 	This 	representation 	has 

\ •• not 	been 	disposed 	of 	by 	the 	respondents.' 

j 	This O.A. 	is, therefore, disposed of 

with a direction to the respondents 

to dispose of the representation of the 

• applicant dated 14.6.1996 aforesaid within 

nne month from the date of receipt 

i of this order by respondent NoJ. 

Pending disposal of the represent- 

tion dated 14.6.1996 by the respondents 

the operation of the impugned order 
No.EST/JT0/1'F?R/9G97/39 dated 10.6.1996 

(AnnexureA/15) is stayed and this interim 

$DI
X" 

D 

Olt 



O.A.Nø. 113/95 

/ 

direction will stand vacated automatically on 

disposal of the aforesaid representation dated 
14.6.1996. 

The application Is disposed of. No 

nrde' as' to costs. 

Copy of the order' may be furnished 
to the counsel for the parties. 

PE9CR(A) 

ted 
COPY ., for Informtjon  eind necessar y  action to c 

tu'j le5aurenci.a SinQhtavnior Tco Of Loktak, P%Inipux, 	 or 
2. Th hia? 	 Et 

' •Jhjflø, 	Ptnt of Toleco unjo 	 793 001 9  
~aghaleyc  With o copy  O f SPP1 1 04tian in 

, 3e:Th TaIcoi Dit'jctftnQqQr ,,  Gelpartmant o f 	
. Ur with âopy of Pp11cation in 0..113/95. 

Sr0C,G.S,C, ro th ULon or XncW, 'ith a copy ?appfloatt in I3,A11f96 e  

e. Advaca tep Cuhtj f1jp) Cout. 

ILL
- 
  

Lrlc.  

-, 

H 
'-5 

/ 
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To 

• 	1 0  le Chloz,  Ganerat.igox, 
LE.CIRCT. 	S)flQ?, 	S  

2, The Toijecom Distijet Manager, 
Impha7, 	 • 

Ziphal, the 5th July, 1996 

• .TJLz9 

Sub s CôntthuátionotRèprógèrita; :. 
tjoá tsd 1496tnreapt 
f .trnsfer ot14, Sainaiidra 

• 	 ighJT.O. Loktak, Mntp(r • 	
to Wó.kh, •Nagal and. 

Rqpkesentationist : Shxl U. Saniarendra Singh, 
J.T.O., BtshñUpUr/tóktak, 

• 	 ntpur, resident of hthijabok 
Awn Part - I, Thou bj 

• 	 Ditr1ct,.Msnipur, 

Sir(s), 

In continuation of my representation duOd 

• 	 14..6..1996 for cancelling or revoking my trsnsfór ordr. 

• 	 from JTO toktak/Biabnupur, Mtnipür Diviston to JTÔ Wa3th& 

Naga7 and Diviøin. I am sibntttl ng r'y further some 

important facts so that i 411 favourably dispose off 
0) 	 • 

• my roprasentation, 

1, 	 That Ps my rapreentation -was. not dtBp68d 

off, I prefer a Qae before the Hon'ble Centra Aiii 

trative Tribunal, Guwahati Bench at Guwahati wld.ch 

reg1stor1 as O.S. (Origtnal Application) The 
S 	 •. 

Hon tb! 0  Tribil directed the CQMT, Shiltong and TDM, 

Iniphal tb diapose off my representation whitjbtnone mozith 

S 	 from th, data of racqlpt of thó order to be gout b)' •th. 

• 	 i2Li ' 	 • 	 ,... Hon'ble TrithnaY 

\ 	••;'\ 	- 
,•' 	'•, 



,... 3. That 

T4s?1 > 	~__ Lb  e__ 
- 

L 	 ( 
Ron bia TrLluxial by the cGjrjSbillong, 	Pending 

dtsposa1 of my representation, ly transzer order 

15 	A Oroxed copy of the certified copy of 
of th 	aicj order 19 QI1C1Qs•ci herw1th for your 1dnd 

2. 	 That at tjie time of disposing of my 

r8pronentatlon the following oubmi sgion s  may alsob  be 

considered as part of my earlier representatj 	dated 

: 

1469 	It Vill help to dispose off my repren 

batten easily. 

-'4at so far t hve acquired the soniormost 

serving JTO in?auipur Division and my time..bound 

proUOion to tho ITFs' Group 'B' is ovordue 	the as  

practiae of t 	 is on l y five years * 
service as JTQ in the Division is requtrod,Th50j5 
al.so-no depar tmental examination 

( completlng 11 (eleven) years in October, 1996, 	it is 
wfl Imown facijer0 are about 4 (four) posts of 

Group tBI are still 11ng vacat in I4anlpur 1 1vig1on Uke 

Cburaohandpur, Renapati, Imphal etc, aftor officiating 

promotion we 	1vn to Bhri '.B. 	ingh. 

That if at the present stage 9  i am to be 	- 

transferred from Manipur Division to another Di vi sion 
like.u1a 

	

14T1gjn 	my prospect of promotion i s  

and hence it in purely a mslaftde intention denying my 
promotion,  



- 

- - 

b 

That another pOint may also bcoruld ed 

that JTO A(I) UxLon has already subnittd that oxz bit 

Jasobanft SLnghflO posted at Naga1nd Divislon,  *t.h4 
from Mar State may be trcated as reioer of 

wbosepiaeel have been tr*nth±ing 

&s r&iever e  

Under such circurntanees stated abd, 

you would 4ndty be dl sposod off my It 

r€preentatjon canoeUing or rGvôkth r 

transfer order in the interest ófafl 

concerned. 

Yours 	lly, 

(M. Samarondra atngh) 	I. 
tTQ tokta/thnupur, 

Menipur iviøion, 



EWSflNffV OP .ZffDZA 
D4RTNf' Or Ir 'OMUffIc427op 

OPF7O OF 771R 	 2W)3uAP11,71 IkPRhZ579500f 

m4 the an J1y96 

• sahom Weave Ov1P 

I purauv2aa of J)7p1a2 Itt No 
2 fa/6/p6 )J1 fl,6arnranr, 

is heby Zoea fror *Pca trbftgt1 of 
Mg Az$ne)eon v802 Im6 dfato offoet  

r* ftii' 4ty 

aPy VIDA ?ay be. appZ ad &f rqu 

/ 

( zo 	gh ) 
P$R ?oJ gr,p1 iphe2 

' " op torm  
7 	TiZG 	 Qftr 1nd 
2 	 : 

a A() /? 

? fftJ con, 	rauta o 
aoory douian g epr 

*? 
5 	? JVO 	raw4,uro trike over th 

charge o, 	 ad-Otion to hie  
orn2 OFJa tavprar1y 	thout any 

• 	c3xtra reuieratgon 	 • 	
• 

• 	 •. 	 • •. 	
( 	 • 	 • 

VrJW4 Tel 	 • 

g 	•• 
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Ail 

) 	 - 	 I 
To 

The Sr. SD& Teigraphs Imphal, 
• (Sub Dlvi tonal OffLeer,Tei.egraph) 
• Daxtiit of Teiecountoation, 

Goyarnut of india 0  - 

Iba1, 15 JUlYe  1996 
- f ..  

Sub $ ikqqu ot for imne4ta 
I 	 0anGel t.ation or gu pnøtot 	, 

of the road 	s, 

eprantjonjt : $hil M. Samarendra gino , 
J,T,Q,, tQktk Mealpr4  

Sir, 	 - 

With rofrenco to your Release Order No, 
/ 

/ F,-13APT/96.97/12 aieged to hav, been signed on 3rd 

July, 1996 9  t hu&7y submit that 1 wag on lenve tfld I 

joined on 4th 3n1y, 1996 and my 1eave was , sanctioni'by 
the T,D,M, onLyou xccomnend4on tnd a such you have 

ruTty awrd tat.I 'ev'09 when the Re,ae Order 

aleg4 to have been laue. Under such circumstancea  / 
Release Order oanxt 	&ued dnrthg leave period, vn 

if it was aotutlly iaed on 3rd July, 1996 
Sr 

on 5th Juty, 1996 I ubaitted a continuing 
• 	• 	 • 
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	 i 	 • 	.•. 	
& 

	

representatln t'Zd 14.-6.6 to you 	 t for onward mn 

mission to th bid Goneral lanrger, N.K. Circle, $hitong • 	 •• 
and the Te'econz District Manager, IrnDhal and the ae 

reteive by your office ider R.R. No, 41. dt 5I'716. 
/ Il 	 - 

S 

• 	was sitting with you and ta1ed about my ea rim 
t. h4 llon'be Centra' Adminjstrtjvo TrithnaV and enclosod 

a copy of the Stay Order 4th a directieg of dtnposing rn 
reprentatton datGd 146..1996 and you had alsp perused the 

gid continuing representation, the order of the flon 4 bIq 

.., Tribunaj 

. 	-• 



T .rt.buna dated 27.1996 paeeed in Its Guwohatj D.A.  

(Origina'? Ppp1tct1on) No 0  113 of 1996 and my petition 

of the said application along with the ftnexures and 

.i had tett. with you whiTe you were peruaing the said 

Xou never mentioned about ny rce o 

	

icad by you 	 ec reh I doubt tMt the Rel ease 

QEdZ w&t ISSUOd etter 571996 after thought and from 

the Rzge Order it0lf It clearly shown that tb 

,.td_appeetng ae 13rd 	 oriirtttn 

place of 19thl., 'Moreover, the Release Order as 

sent through Roistered Poet on 9-7-96 under gistrattoñ 

No 547 dated 9f7/96 and as such It clearly shown that 

the Re?eas Order vas issued only 97-1996. 

• 	vcn It was actuny Issued on 3rd Jt1ly1996, 

pre5uming not admitting, the same order was lying in your 

office till 97-1996 1  hence, you could have suspen&the 

ReeaeOrdr in view of the &reettvee of the flonble 

Tiibunl, Guwabatl Beh, otherwise such not Is purei' 1 1 
mal&-fide act as well as 	 purely a Conteapt of th 	

' 

Tribuna?,urt. which is done knowingly and intentionally. 

	

Un3 	chcircumtnncgg stated above you 

would be pleased.tc, suspend the Released rder1 

alleging to have ben isnued and sIgnei on 1 
itanedtetoly 	 / 3rd Jlly, 996L1n the interest of all Concerned. 

faithfully, 

(. Samorendra Singb Copy to : 	 JO/l'oktak,MnnIpur. 

The 	Pari1pnr J)iviSjo!l, Imphni for 
inforthetion and necessary action. 

(. Smarendra filngh) 

VV 

; 

. 	 .', •• 
U 

!'• 
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C 	Nn 	 . 	 ,. 

APPL1CN _ 

c 

	

."? ... . . ! . 	

the. 3ppliC.3flt. 

	

C .'.c 	 ',ic.t1 	CL thc Respondents. H 

Thci 

23.7.96 	 Learned counsel Mr M.B. Sarma 

for the applicant. None for the respondentS. 

NP  

Mr Sarma moves this application 

for the applicant. The applicant stiibmitted 

an O.A.No.l 13/96 against the :tansfer 

order No.EST/J TO/TFR/96-97/39 dated 

10.6.1996. On . 2.7.1996 the application 

was disposed of with a diredtion. to 

the respondents to dispose of the represent-

ation 'dated 14.6.1996 submitted by the 

applicant within one month ,F, fromthe 

date of receipt of the order by respondent 

No. 1. Further interim order w issued 

that pending disposal of the repreentotio 

dated 1 4.6. 1996 submitted by the pplicant 

the operation of the impugned. order 

No. EST/J TO/TFR/96-97/39 dated 10.6.1996 

was stayed. However, on 3.7.1996 a 

release order No.E-13/IPT/96-97/1.2 dated 

3.7.1996 (Annexure M/4) was issued 

releasing the applicant consequent to 

the aforesaid order of transfer No.EST/ 

JTO/TFR/96-97/39 dated 10.6 1996. 

1hc' present O.A.Is against the, release 

order. S  

Issue notice on the respondents 

to show cause as to why this aplication 

8hOUld not be admitted and the relief 

sought allowed. Returnable within 29.8.96. 



• 	

23.7.96 

- 

•" 	 •••1;  

•_i 	TJ. 	 iz • 	•• 	 . A)4 

A: 

O.A.NO.129/96 

List for disposal of show cause and 

consideration of admission on 29.8.1996. 

Heard Mr. Sarrnaf on the interim'elief 

nrayer. It has been submitted by him that the applicant 

has not handed over charge till date. It is ordered 
that pe.nding disposal of the show 'cause and admission 
nf the O.A. the operation of the releaseorder No.E-13/ 

lPT/9697/12 dated 3.7.1996 is stayed. 

Sd/-. NLIIBER. (ADr1N) 

Ctrtfflcdto btrue Cy 

	

3T1fJ1 	fj ff, 

	

1 	 couRTeFc. •. 
.•fl 

	

• 	 'tO Tdund 

	

GuwahI 3 . 	. uwaht-& 

4 	 . 	 4 

r•. 	 •. 	• 

	

.....
• 	 I 	• 	 •.-.• 	 A  

• 	,• 	
. 	i t ,.•  

• 4' 

lo 

-4'  

- 	- 	-- 	•--- - 	•- - _____ 
	

- __', -if 	 • 	 . - 



LJJ 

MP 

•- (o 	- ___. 
--c1irJ 2-7/91 

- 	 PPLILNT(S) 
--- 

.5 	

. 

~ ti/c 	 - - -- 

.. t 	fr thu 3ppliccint. 

Ioi' thc RespondontG. 

	

23.796 	 Learned counsel Mr M.B. Sarma 

for the contempt petitioner. 	. 

,. 

i 

	

The 	contempt 	petitioner 	S 

• 	 n applicant 	in O.A.No. 113/96 which 

was disposed of with directions on 2.7.96. 	f 
This contempt petition has been submitted 

on the alleged violation of the order 5/ 

'- 	
dated 2 7 1996 passed in 0 A No 113/96 

cj
. 	 . 

 

by the alleged contemners 	.. 

•••••• 	
-' '. 	 •.. 	 / 	(J 	. 	 . Issue 	notice 	by 	registered 

. 	 . 	 nost on the alleged contemners to show 
.. 	 . 	

0 	 rause as to why contempt procedings 
- 	

. hould not be initiated against :  them 
for wilful disobedience of the . order. 	L 

• . 	

of this Tribunal passed on .2.7.1996 . in 	[ 
be true Copy Ccrtiflcd to 	 O.A.No.l 13/96. Returnable on 29.8.96; 

• 	 . 	 • 

ftff 	
•. 	 List 	for 	furthr 	order 	on 	

• 

29.8.96. 

-.5 	

Sd/BER(A0) 
COUflT OFFICER 	 . 	 • 

i •rlI?1ft 
Cntr14I Ad;ri:) 	ntive TIbunI 	 • 	 0 

• 	 • 

Guw8hui Bwh. • cuwah 	p 	• 	 . 	 . 	

0 • 

____ 	 • 



,M f  

Department of Teleconifflunications, 
Off ic e of th e Tel e corn D IS tr Ic t Ma ag er, N n ipur, 

Iinphai-795001. 
* K X M. * X X* X. * *•** 

No. EST/3To/TFR/96-97/1 

Dated at 1mph at, the 1 11-8- 1 96  

In pursuance of the Hon 'bie Centrl Ac1min3ftatve 
Ti' ibunl , Guwnhn Li Bench, Guwah at! Memo No. 2176 dated 1 8-7-- 96, 
the transfer order issued vide our letter' No. EST/J1D/TFR/6-97/5Q 
dated 10-6-. 1 96 in respect of Shri M. Samarendra Singh, J,TO.p: 
Loktak is kept in abeyanc.e till further orders, 

Telecom District Manager, 
Manipur, Irnphal-1. 

Copy to 

 lIon 'bie Member, 	(A) ,Hon 'hie CAT, 	Guiahati Béhch, 
Guwahati. 	- for kind information pleaSe 

 The Chief General Manager Tel(:,:com., 	N.E.Tc]eo 
Circle, 	Sliiilong-793001 	for 	kind 	inform ut.ioti 	p1. en:30 

 The Telecom District Manager, 	Nagaland Divi,, 
Dimapur, 

14.) The 3 D.0. T. , 	 Imphal -- 	He 	Ia rc(tuea Led 	to 	inform 
the oulicial accordingly. 

 The A.O. (TA), 	0/0 CGMT,, 	N.E,T.C., 	Shillon. 

 A.0. 	(Cash), 	0/0 TDM., 	Imphal, 

Shri N. Samnrendra S!ngh, 	J. 	Loktak, 

 The Circle Secy., 	JTOA  (I), 	MIS Section, 60 TDM. 
Shillong. 

 P/F of the official. 

 Spnre., 

Telecom 1)ia tr let Manager', 
Manipur, Imphai 



0 

Goverr.nent of India 
Department of the Telecommunications 

Office of the Sr. S.D.E. £elegra2 hs, Imphai-795001. ** 

No. .E-13/IPT/9697/13 Dated at Imphal, the 14_8_*96 

3ubject :- Canclatipn qf Ia 	Order. 

As Shri M. Satnarendra Singn, 	2. U. 9  Loktak is 

already on duty, the release order issued vide this Cffice 

letter 1'Io, -13/tPT/96-97 dated 3-7- 1 96 may be treated as 
cancefled. 

(i.G SIIGH) 
Sr. S.D.C. telegraph, 

Imphal - 1. 

Copy to : 

- - - - - 

5. Shri M. 5arnarenara .3ingh, u T .0., Loktak - 

for information. 

91 

..d I.- 

(.G. Singh) 

Sr. 3.Jj. Telegraphs, 

Imphal - 1 

, VJ 

IIIItIIIIII 	 - 



Department of Telecomniunicatlons, -' 	 Office of the Telecom 1)istri-ct Manager,Manipur, 
Manipur,Imphal-1. 

Nns FST/JT0.2/TFR/4. 

Dt. at Imphsl, the 26-7- 1 96, 
To 

\-SIrj M Samarendra Singh, 
J.T.O. 
BiShenpu.r. 

Sub. : 	Your representation dated 1 14_6_ 1 96 and 
5-7-'96. 

Your representation as mentioned above has beer) 
forwarded to Circle Office vide our letter No. EST/JW...2/TFR/1 
dated 26-7- 1 96. Soon after receipt of communication fromJCfrcle 
Office, the samewill be informed to you. 

17 1j 
<I1L 	

• 
- 

I t\ 	
--.•--- :. 

( A. K. RIVASTAVA 
) 

Telecom,Dis net Manager, 
Man!pur f  Inphai-1 

Copy to :- 

Imphal 	for information, 

I 



1II, : 	F 	V hr 	It iPt' 	NP 1 A I 

ii rIoN( 	793 001 

lit .1. 1 onq 
t  

JTO, 
nriiptji 	r 

It, 

The Tel rcoui Di r31 ri ct: Ni,nnqr, 
N nn i p U r S S A, 
)rnphil. — 795 001. 

Sub: - 	?p,eefli nt:i on 	of 	Sli !i 	.M . S1flhti rer)dr( 	. I riqii 
Hithenpur t:o cnncel liin t:rnnifor ord c, t7  1mm 

SSA to Wo1chi, Nqt}.nnd, 

The repreo'ntntj.on 	of 	S - J. 	N. Sninr 	h-  Si.nqli J •JTO, 

Bihenpur under 	TDM, 	Iniphol 	dnted 	14.6. 9S 	l j o rl  been 	onmjncd 

and 	it 	1 q 1ritimted 	Lht 	the 	nhove 	trnrifer order 

to the oLtfJn,i uncler I eLt et: No. 	T/7To/'In/9(;-7/Q 

10.6.96 iued by TDM, lmphci t rnn; ferin him from 

Bi 8henpur/1oJctk in Monipur SSA 1:0 Nokl'in iii N.- qoJ rud S S A 

Ic jurt:! ii ed m bcing the 1o'riqe.1: nt:oy 'I9O urice' TDM (  

Iniphnl. in McnIpur SSA. 

The ofii cii. inny he informed ccrord1nqJ.y. 

• 	 Att(. Cerierni Mnnnrjei- 	Adon) 
for Chief C'nerni Ml noger 

N.P.'jelecom CircJ, Shi 3cr19. 

Copy 1:0 

	

I. Shri M.Scireru3rc Siriqh, 	JT() thtouql 	1DM, 	Jriph1 

f.o (i.cf Gnrierrd Mnnger 
eJ,ecoji, (23rd 1' 	Shi] Aong 

 

7  

I 

NO. STfl/LS-3/TENUIt1:/ Xi / 2(35 t)rted nt- I tAin 22nr3 •1u2u 



/A 

))( 

IN THE CENTRAL ADMINISTRATIVE TI BUN AL, 
GUWAHITI BENCH : GUWAHATI: 

GUWAHATI CASE 0. A, No./ 	of 1996 

Shri M. Samarendra Singh, oTO Loktak, Manipur, 

S 5 	 P.2.2!2 
Versus- 

The Union of India andhs 5.. Respondebts 

j N  

Sl.No, Description of documents Page No, 
relied upon 

1. Application 1 - 26 

2 Verification 27 - 	- 

3. innexure A/1(Appointlnent letter 
dt. 2.2.77 as Phone Inspector 28 - 29 

4. Annexure A2 (Appointtnent letter 
dt. 15-10-85 as 	TO) 30 - 	$ 

5, Annexure A/3 (Completion of 
Training and order of posting 
dt, 18.1085 31 - 

6. Jnnexure A/3(a) (Released order 
dt. 19-11-85) 33 - 

7. Annexure A/4 (ioining Order 
dt. 2910-86 at the Grievance 
Cell, Guwahati) 34 - 

8. 4nnexu're A/5 (Transfer order 
from Guwahati to Imphal dt. 
2-1'-86 ) 35 - 36 

- 9. nnexure A/6 (oining order 
and posting atLarnphel dt. 3-2.-.86 37 

... 10 Annexure Al? 

JI.  



I 
.4' -2- 

Sl.No. Description of documents Page No. 
relied upon 

10. kinexure 4/7 (Transfer order 	as  
TO Installation dt. 12-4-90) 38 	- 

11e Annexure il8 (Transfer order as 
JTO south at. 22-6-92 ) 40 	- 	 41 

12. Annexure A/9  (Transfer order as 
T0 VIP dt. 	298-92 42 	- 	- 

13. Annexure 4/10 (Transfer order as  
JTO BISHNUPUR/LOKTAK dt. 28-9-93 43 	- 	- 

14. .exure A/il (Forwarding letter 
showing the seniority dt. 4.10.95 44 	- 	 - 

15 nexure A/12 (Appointment of 
P.B. Singh on officiating promotion 
at. 22-3-96 45 	- 	46 

16, Annexure AJ3 (Transfer order of J0s 
of different thvisions dt, 25-8-95) 47 	49 

17. Annexure JL/13(A) (Followup letter 
of 4nnexure 4/13 dated 9-2-96 50 	- 	 51 

18. Annexure 4/14 (Letter directing for 
for relieving by longest stay jTO 
at Imphal dt. 31-5-96 	. 52 	- 

19. Annexure 4/15 (Transfer order of 
the applicant to Wakha dt. 10-6-96 
impugned order ) 53 	54 

20o Annexure A/16 (Reeding certificate 
at Central School) 55 

21. Jinexure 4/17 (Reading Certificate 
at Bal Bidya Mandir) 56 	- 

4m-iexure A/is (Representation 
dt. 14-6- 96 

linnexure 4/19 (Order dated 2/7/96 
of the CAT Guwahati Bench in 
O.A. No. 113/1996). 

.4nnexure 4/20 ( Continuation of 
representation dt. 5-7-1996 ) 

4zinexure 4/21 (Releases order dtd. 
3/7/1996 ) 

57 - 62 

63 - 64 

65 - 67 

68 - - 

40 26 flflexUre 4/22 
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Sl.No. Description of,  docunaents 	 Page No. 
relied upon 

.rnexure £122 ( Representation 
dtd, 15/7/1996 ) 	 69 - 70 

Annexure £/23 ( Order dtd. 
23,7.1996 of the CAT Gueashati 
bench passed in O.A. No. 129/96) 	71 - 72 

Annexure £124 ( Order dtd. 23/7/96 
of the CAT Guwahati Bench passed 
in C.P. 22/96 Ref,OJ, 113/96 	 73 - - 

Jrnnexure £125 ( Order of keeping 
abeyance dtd. 14/8/96) 	 74 

30, 	Annexure A/26( Order of the 
Treating as cancelled dtd. 
14/8/96) 	 75 

31. 	Annexure £127 (Communication 
of forwarding the representations 
dtd. 26/7/1996 ) 	 76 - - 

32, 	kinexure £/28 ( Communica- 
tion letter of W disposing 
the representation dtd. 
22/8/1996Y issued on 23/8/1996 ) 	77 - - 

- 	 cc - 

- 	
- 	 —• 

- 	 — 	

) 

3 " 

IT 

- 	 - 
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U 

J 



-4 

For use in Tribuna])s Office 

I 	 I 
I Date of filing 

OR 

Date of Receipt 	 I 
I byPost 	 I 
I 	 I 
I 	 I 

Registration No. 

I 	 I 
I 	 I 
I 	 I 
I 	 I 

Signature 

I 	
for Registrar 

I I 	 I 

C - 	- 	- 	 H---- 



(~'Y 

IN THE CTRAL JDMIN1STRATIVE TRIBUNAL 

GUWAHATI BENCH 

GUWHATI CASE O.A. No. 	of 1996 

IN THE MTER OF 

4plication uider section 19 of 

the Administrative Tribunal Act 0  

1985 read with Rule 4 of the 

Central Adtnini strative (Procedure) 

Rules, 1987. 

AL 

IN THE MAi T EROF  

Shri N. Saniarendra Singh, Junior 

Telecom Officer, Ioktak,Manipur, 

Department of Telecommunication. 

000 	 •IS 4PPLICANT 

- ersUs - 

The Union of India, 

represented by the Secretary, 

Ministry of Communications, 

Govt. of India, New Delhi- 110 001. 

The Chief General Manager, 

North Eastern Circle, Shullong, 

Department of Telecommunications, 

Shillong - 793 001, Meghalaya, 

•O• 3 	The 

W 



- 2. 

I'm 

3, The Telecom District Manager, 

Department of Telecommunication, 

Manipur DjVjion, Iinphal Manipur, 

Pin - 795 001. 

S S S 

In the matter of an application on 

behalf of the applicant for redressal 

of his grievance or for quashing Order 

No. EST/0TO/TFR/96-97/39, dated 10-6-1996 

of the Telecom District Manager, Imphal 

(Respondent No. 3), (4nnexure A/15). 

Most respectfully Sheweth : 

11 P.4RTIOULAR8 OF THE APP0MTT : 

(1) Name of the applicant 

Name of Father 

Designation and 
particulars of office 
(name and sttion) in 
which employed br was 
lst employed before 
ceasing to be in serviee 

: Shri M, Sarnarendra 

Singh 

Shri Morangthe Megho 

Sin gh 

: 'Junior Telecom Officer 
Loktak/Bishnupur, 
Manipur, Teleconiniu-
nication Department, 
Govt. of India 5  

Office Address 

Address for service 

: OffIce of the 'Junior 
Telecom Office, Ink- 
tak/shnupur Dist. 
Manipur, Department 
of Telecorarnuni cation, 
Govt. of India, 

: The above address 
described, in Sl,No, 
of item No. 1 (iv) 
OR at M. Sarnarendra 	- 
Sin gh, Than gabok Awang 
Part-I, Khangabok 
Village, under Thoubal 
Ditrict of Manipur. 

000 2. PARTICTJL 



,- 

- 

2. PRTICULARSOF THE RESPONDENTS : 

The Union of India, represnted by 

the Secretary, Ministry of Communications 

Govt. of India, New Delhi- 110 001. 

The Chief General Manager, 

North Eastern Circle, Shillong, 

Department of Telecommunications, 

Shii&ong -793 001, Mèghalaya, 

The Telecom District Manager, 

Department of Telecommunication, 

Manipur Division, Imphal Manipur, 

Pin - 795 001. 

3. PTICULRS OF THE ODERST WCH 

APPLICATION IS MP : 

The application is against the 

.folloing order : 

Order No, 	: No. EST/JTO/TFR/96-97/39 

Date 	: Irnphal, the 10th .iune, 1996 

Passed 	: Telecom District Manager, 
luiphal, Deptt, of Telecommunication . 
Imphal Mánipur (Respondent No. •) 

Subi ect in :Transfer the applicant holding the' 
brief 	post of Junior Telecom Officer, 

Loktak/Bishnupur, Manipur Division 
to Waitha, Nagaland under Nagalarid 
Dvjsion with immediate effect. 

4 0 	 That the applicant declares that 	- 

.... the subject 	
:. 



the subiect matter of th,,e order against which he wants 

redressal is within the - urisdictjon of the Tribunal. 

5. 	 That the applicant further declares 

that the application is within the limitation prescrjbe 

in section.21 of the Administrative Tribunal Act, 1985. 

6, FACTS OF THE CASE •: 

The facts of th case are given 

below : 

(1) 	 That the applicant is a parmanent 

resident of Khangabok Village under Thoubal District 

of Man.ipur State and he has passed Graduation. He was 

appointed as Phone Inspector in the Department of the 

the Post & Telegraph now Department of Teie-cotnmunj. 

cations vide Order No. E-101/P.I/95,Dated at Ditnapur 

the 2nd February, 1977 (order issued aXter completion o 

training) however, he 4 oined his service at Kohima, 

Nagaland on 12-4-1976. 

Annexure A/i is the Copy of the 
appointment letter dated 2-21977 

(2) 	 That after serving as Phone Inspector 

at Kohima for about 2 Years, the applicant was trans 

f erred as Phone Inspector at Irnphal, Manipur. 

The applicant was promoted to the 

post of Junior Engineer (flow 'junior Telecom Officer 

for short IJTO 0 while he was undergoing ciunior 

... Engineer 



Engineer Training at jabalpur, Madhya Pradesh and 

posting was given at Guwahati vide Order No. STB-1/ 

E- Trainee/Posting, dated at Shillong, the 15th Octo-

ber, 1985 of the Respondent No, 2. Accordingly, the 

Account Officer (TRG), for G.M.TTC., jabalpur issued 

order of striking off the iunior Engineer Trainees 

for joining to their concerned offices/places after 

completion of the said Training vide Order No, TC/TI/ 

3510/JE MOlO, date.d at Jabalpur, the 18/10/85. 

nnexureA/2 is the order dated 
15-10-85; and 

4nnexu•re A/3 is the copy of the 
order dated 18-10-85. 

(3) 	 That according to the said orders 

in kinexure A/2 and kinexure A/3 above, the Asstt. 

Director Telecom, Imphal released the applicant for 

joining at the new station vide Release Order No. 

EST/$E-1/Trg/374, dated at Itnphal, the 19th Nov'85. 

The applicant was joined at his new posting at Guwa 

hati and he was attached as J.E. Grievance Coil 

attached to the Commercial Officer, O/o the DMT 

Guwahati vide No .DMT/ET2/T&P/L/851..86/1O, dated 

at Gil, 29-10-85 0  

4nnexure A/3(a) is the said 
released order dated 19-11-85; 
and 

Annexure A/4 is the order dated 
29-1085 of the Divisional Bgineer 
P&A), O/o the D.M.T. Gil. 

... (4) 	That 



(4) That aft e r s e vin g abou t 3/4 month3 

as J 	E. at Gaithati, the applicant was transferred as 

iTO Larnphel vide order of the Respondent No. 2 in Its 

Order No. $TB/E3/Tenure/ 1JII, dated at Shillong, the 

2nd 'january, 1986. According to the said order the 

applicant. was releasd from the Guwahati to enable him 

to join at Laaiphelpat, Lnphal'. The Asstt, Director 

e1ecoin Manipur issued an order dated at Imphal, the 

rd. February, 1986 under No. Est/J.E2/TFR/215 for 

allowing the applicant to join as3TO Lamphelpat, in 

Manipur Division and as such the applicant become one 

of the J.,Os under Mariipur Division of Department of 

Tale communications. 

nexure A/5 is the copy of the 
said transfer order dated 
2-1-85; and 

Annexure A/6 is the copy of the 
joining order nd transfer of 
posting dated 3-286.. 

That after, serving as TTO, Latnphel 

for about 4 years, the applicant again transferred as 

4 .T.O. Installations and Maintenance of C-Dot Excanges 

at Tamenglcng, Tanienglong Ltstrict of Manipur and 

entire Man.ipur State vide OrderNo. EST/JT0-2/TF/126, 

dated at Imphal the 12th April,1990, 

4nnexure A/7 i5 the copy of the 
said order of transfer dated 
12-4-1990. 

That thereafter the applicant was 

transferred as cTO, South at Imphal after about 2 years 

serving as TO Installations and maintenance, however, 

.. it was cancelled 

\Wk/ 



it was cancelled. The order of transfer of the applicant 

as TO(South) was passed under No.st/TQ-2/TFR/l83, 

dated at Imphal 22.6. of the Respondent No. 3. 

Though the. said Order eas passed it was implemented as 

it was cancelled, however, again by an Order No. $T/ 

JTO/TFR/202, Dtd. at Imphal, 29.8.92, the Respondent No.3 

again transferred the applicant from j TO Installations 

& Maintenance (,To C'-DOT) to as jT0 (VIP) and posted at 

Imphal 

nnexure A/8 i s the copy of the' 
Order dt. 22-6-92 ; and 

Annexure A/9 is the copy of the 
Order dt. 29-8-92. 

(7) 	 That the applicant remain as jT0 

(VIP) at Imphal only about i( one) year then he was 

transferred as TO(Bishnupur/Loktak by the Respondent 

No.3 vide order No. Est/iTO-2/TB/253, Dtd. at Luphal, 

28.9.93 and the applicant has been serving till date 

as TO Biinupur/Loktak sinee the said transfer and as 

such the applicant is always on the run because of 

frequent and unschedule transfer. Infact the Respondent 

No. 3 has no empowered to transfer the applicant right 

from the transfer order in Annexure A/7 to Annexure A/B 

A/9 9 A/10 as the transfer affects outside Head Office / 

Quarter except by the Respondent No. 2. Howver, in 

the interest of servtce and as a Loyal  to the Government 

the applicant followed without any protest or ob ection 

Annexure A/10 is the copy of the 
transfer order dated 28.9.93. 

0 .. (8) That 
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That the app ii cent has so far 

completed,rnore that 11 (eleven) years as JTO since he 

has been appointed as jTO vide Annexure A/2 dated 

15-10-85 so he has qualified for the next promotion to 

the post of TES( Group) 'B' as the minimum qualification 

is 5 (five) years asTO and the said TS Group 'B' is 

a promotion time bound post. At present there are about 

4, (four) post of TES Group 'B' are lying vacant in the 

Manipur 'ivision like at Churachandpur, Senapati ,Iniphal 

etc. For the appointment of the said promotional post of 

TES Group, 'B' from amongst, the J TO there is no examinatio 

but a time bouni promotional post if the post is/are 

available. The applicant is one of the applicant for the 

said post and in this respect the Diviona1 Engineer 

(SEP), Imphal forwarded the applications for appointment 

as TES Group 'B' 	from jTOs to the Assistant General 

Menager (a) of the Office of the Respondent No. 2 vide 

letter No, E-5/roup'1 '/95-96/175, Dated at Imphal, the 

th October, 1995 shows that the name of the applicant 

appears in Si. No. 2 according..to seniority. 

nexure A/li is the copy of the 
said forwarding letter dt, 4-10-95. 

That the person named Shri F,B, Singh 

appeares in 31.No, 1 in the said forwarding letter in 

kmnexure A/il has already been promoted on 6fficiating 

basis as TES Group IBI vide order of the Asstt, General 

Manager, Telecom (a) 
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Manager Telecom (Admn) of the office of the Respondent 

No. 2, No. TB/T-11/Pt-iII/80, Dated at Shillong the 

22ndMarch,. 1996 and as such the applicant now becomes 

the senormost 'ITO in Manipur Division, 

Annexure A/12 is the copy of the 
said officiating Prornot.on dt,22-3-96 

(10) 	 That under the order of the 

Respondent No. 2 vide No, 3TB/ES_3/Tenure/a, Dated 

at 	hong, the 25th August, 1995, 9 (nine) UTOs 

who have been serving in different Divisions have 

been transferred t0. different Djvi5jon5. Out of which 

one Shri Rashid time Shah who is worldng as TO/Iakha in 

NagalandDivjjon transf err ed under Manipur Division, 

The Respondenb No. 2 directed to different Telecom 

Listict Managers of different Divisions including the 

Respondent 	3 to sent the relievers from amongst the 

longest stay at their stations. As a follow of actions, t 

Respondent No. 2 issued another order dated 9th February, 

1996 under No. STB/E3-3/Tenure/XI addressed t0 all the 

elecom District Managers Under its Reon asking them 

whether the officials have been transferr ed, 

Jnnoxure A/iS is the copy of the said 
transfer order dt, 25-895; and 
inexure A/13(A) is the copy of the 

said follow-up action dt 92-96, 

.... (ii) 	That 

V 
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(II) 	 That the Respondent No. 3 did not 

take any stops or kept sient for sending a reliever 

from Manipur Division because his sweet one would be 

affected and as such he remain silent. In the meantime 

the seniorniost TO in Iruphal Shri P.B. Singh promoted 

in the next higher post vide Annexure A/12. The act of 

the Respondent No. 3 is arbitrary because if he acted 

immediately accordingto the order and directives of the 

Respondent No. 2 in Iniexures A/13 and A/13(A) the said 

P.B. Singh would have gone to Wokha, Nagaland Division as 

a reliever of the said Rashid Amed shah so he waited and-

remained silent till the said P.B. 3ingh has been promotE 

12. 	 That in the meanwhile the Respondent 

Nc). 3 sent a letter vide letter No. ET/TO/TR/96-97/36 

td. at Irnphal, the 11-4-1996 for a •  clarification the 

word tStatjonl as there are many stations in Manipur 

Division or under his Division. In response to the said 

letter the Assistant General Manager, Telecom (à).of 

the Office of the Respondent No, 2 issued a letter dated 

- 	 at Shiliong the 31-5-1996 under No, STB/ES-3tenure/258 

addressed to the Respondent No, 3, under the directives 

of the Respondent No. 2, clarified the matter and dirct 

that 11reliever of Shri Aashid Ahmed Shah, jTO working 

now in \1okha should be relieved by the longst stay 

in Iniphal positiely before 07.07.96." as such 

itis clearly clarified that the Station'means 'Ithphal' 

not tLoktak' where the applicant is posted or working. 

nnexure i14 is the copy of the 
said letter dt. 31-5-96 

...(13) 	That utmost 
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That utmost surprise to the appicnt 

who is waiting for promotion to the higher post as he is 

the seniormost TTO serving in 4anipur Division, against 

the directives of the Respondent No. 2 the Respondent 

No, 3 pick-up the applicant who is not the longest stay 

TO at Imphal and issued order of transfer vide his 

letter No. EST/TO/TFR/96-97/39, Dtd. 10.6.96 and 

directed to relieve the siad Md. Rashid 41arned shah 

with immediate effect. 

nnexUre A/15 is the copy of the 
said transfer order dt. 10,6.96. 

Thati it i s humbly Su binittéd that 
the applicant is not the longest stay JTO at Imphal 

He is now posted as JTO Bishnupur/Loktak under Bisnnupur 

District of Manipur. There are many JTOs at Iniphal -who 

are staying a very long period. It is humbly subrnitted 

the applicant remained at Imphal only about one year 

as 'iTO (VIP) vide kmnxu re A/9 dt. 29-8-92 and nnexu re 

ilO dt. 28-9-93, and as such the applicant is the 

shortest JTO at Imphal, Keeping Longe 	stay 'iTOs at 

Imphal and picking-up the applicant who Is now at 

Loktak/Bisbnupur is the arbitrary and mala.fide act of 

the Respondent No. 3. 

That it is humbly submitted that if 

the applicant is transferred from Manipur Djvt5jon to 

another Division like Nagaland Division, his chances 

of promot.ing to TES Group OBI is bleak because officiatin 

promotion is considred only from the same Division only 

as other 'iTOs from bther Divisions/States do not come 

for officiating in the State of Manipur. It is also 	-; 

...* submitted that th 
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ubmitted that the transfer is nothing but dn with 

mala-fide intention so that the appli cant may not be 

promoted who has already qualified as su1dtted above. 

SQ far the applicant remain silent nd followed the 

iectives of the Respondent No. 3 as a Loyal Soldier 

right from transferring JTO Lamphel to oTO Installations 

that to TO/South that to TO/VIP than to the present 

posting vTO Bishnupur/Loktak though the Respondent No.3 

± s not empowered to transfer the appli cant beyond the 

Head quarter. 

16) That the home town of the applicant 

is at Khangabok Village under Thoubal District of Manipu 

At present the applicant is occupng a quarter belon.gi  

to N.E.? ,C., Loktak and his two whchool going chi idren 

reading in Central School and Bal Vidya Mandir at LoIs 

in class- I and Nursery respectively. The Sessions of 

the said two a Schools were already starbed in te mont 

April, 1996 • At the present moment if the applicant i 

be moved and joined at Wakha, the prospects of his 

children will be ruined or spoiled because there Is no 

Central School at Wakha, the present transferred place 

Nagaland. Moreover, there is no Central School at his 

home town at Khangabok or in Thoubal District. The Ball 

Vidya Maridir is run by the NEPC and as such except in 

the said Loktak areathere is_no other school anywhere 

hence, it will create problem as the applicant has to 

lbave the qurter at Loktak. 

.., Annexures 
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nnexures A/16 and A/i7 are the 
copie s of reading certificates 
issued by the respective Schools 
respectively. 

	

17) 	 That because of this problem the 

/7 P & T Manual Volume IV, para 37-.A specifically described 
V 	

that 	 11 37-4. Transfers should generally 

be made in April of each year so that 

educption of school going children of 

the staff is not dislocated. in 

emeigent cases or cases of promotion 

this restriction 411 naturally 

not operate." 

It is humbly submitted that 

neither of the two cases is/are applicable in the 

present case because the transfer order is not yet 

executed since 25-8-95 (nearly one year ) till date 

and the case is also not a promotion. In this respect 

the Hon'ble Supreme.observed which was reported in AIR 

1986 Supreme Court 1955 that : 

' 5, It is no doubt true that if the 

power of transfer is abused, the 

exercise of the power is vitiated 

But it is one thing to say tat an 

order of trans-fer iriich is not made 

in public interest but for collateral 

purposes and pi altogether different 

thing to say 

I / 
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thing to say that such an order 

per so made in the exigencies of service s  

express or irnpli?d to the disadvantage of 

the Concerned Government Servant,t 

"The Government i s the best iudge to decide 

how to distribute and utiThse the services of 

its employees. However, this power must be 

exercised honestly, bona fide and reasonably. 

It should be exercised in public interest. If the 

exercise of power is based on extraneous 

considerations or for achieving an alien 

purpose or an oblique motive it would amount 

to mala fide and colourable exercise or power. 

requent transfers, without sufficient reasons tortA  

lustify such transfers 

maja fide, .A transfer is tuala fide when 

it is made not for professed Purpose, such as 

in normal course or in public or administrative 

interest or in the exigencies of service but 

for other purpose than is to accomodate enoter 

person for undisclosed resons. It is the 

basic principlej of rule of law and good 

administration, th?,t even administrative 

actions should be lust and fair," 

11 6 	One cannot but deprecate that 

frequent, unscheduled and unreasonable 

transfers can uproot a family cause irre-

parable har to a Government servant 

and drive him 
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and drive him to desperation. It dis-

rupts the education of his children and 

leads to numerous other complications 

and problems and result in hardship and 

dernoralisation. It therefore follows 

that the policy of transfer should be 

reasonable id fair and should apply 

to everybody equally." 

(iS) 	That it is also submitted that the 

order is abbitrary and does not involved public issue, 

The order is not publicly made and has no public effect. 

It is done on the arbitrary act of the Respondent No.3, 

It i s i u st a pu ni shm ent w1 thou t any 1' au it Of the 

applicant. The applicant made a representation to the 

Respondent No. 2 and 3 on 14th June 1996. 

nexU re A/iS i s the copy of the 
said representation dt. 14-6-1996. 

(19) 	That as the Respondents failed to dispose 

the Representation of the applicant, even the Respon-

dent No. 3 failed to forward the representation to 

the Respondent No. 2 1  the applicant, having no alter-

native, preferred an application under section 19 of 

the Administrative Tribunal Act before this on'ble 

Tribunal and the sam was registered as Original 

Application No, 113 of 1996, The Hon tble Tribunal 

disposed of the case and directed the Respondent Nos. 

2 and 3 to dispose of the Representation dt. 14-6-96 

(4nnexure A/is) within one moth from the receipt of 

the Order of the 
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the Order of the Hon'ble Tribunal passed in the said 

case vide order dated  2-7-1996 and meanwhile the impugned 

order in Annexure A115 was stayed. 

Annexure Jk/19 is the copy of the said 
order dt. 2-7-1996. 

(20) 	 That the applicant cotnunicated the 

order in Annexure A/19 to the Respondents No. 2 and3 

along with a continuing representation on 5-7-1996 which 

may be considered as part of his earlier representation 

dated 146-1996 and it would help to dispose off his 

representation easily and subnitted that the appkicant 

acquired the seniorinost serving JTO in Manipur Divisi on  

and hi s time-bound promotion to the 'TES 1 roup IBI is 

overdue as the practice of the said promotion is only 

five years as service as 'ITO in the Division is required. 

There is also no departmental examination and the 

application has been cmpleting 11 (eleven) years as JTO 

in October, 1996, It is well known fact that there are 

about 4 (four) posts of TES Group 'B' are lying vacant 

in Manipur Division like in Churachandpur, Senapati, 

Iniphal etc. after officiating promotion was given to 

one Shri P.B. Singh. 	If at the present stage the 

applicant is transferred from 4anipur Division to another 

Division like Nagaland Division, his prospect of promotion 

is bleak and hence it is purely a mala-fide intention 

denying his promotion. The TO A(I) union has already 

submitted that one Shri "asobanta Singh oTOp posted at 

Nagaland DjV1jn who held from Nanipur Station may be 

treated as reliever of Md, Rasbid Abtued Shan in whose place 

the applicant has been transferring as reliever. 

Annexu r e A/20 

rl 
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Minexure A/20 is the copy of the 
said continuing representation 
dated 5-7-1996. 

That inspite of kkB kno$ng the said 

facts in Annexure A/19, the Respondent No. 3 caused to 

release the Applicatit by instructing his subordinate 

office S.D.O.T. and issued a released order dated 

3rd u1y, 1996 (alleging to have signed on 3-7-1996 

but actually it was on 9-7-1996). by way of date back, 

that too the applicant was on leave. 

.Annexure A/21 is the copy of the 
said release order dt, 3-7-19960 

That the applicant made a representation 

dated 15th July, 1996 to cancel the order in Annexure 

P121 on the ground that it was purely a contempt of the 

Hon *ble Tribunal as it was passed after order was 

communi cated to the Respondent No, 3 and it was date back - 

etc. and as such the intetion was a mala-fide one and 

nioreoever it could not be ejd.sted as the same was stayed 

by the Hon'ble Tribunal. 

Annexure P122 is the copy of the said 
representation dated 15-7-1996, 

That as the Respondent No. 3 refused to 

caneel the order in Annexure A/21, the applicant was forced 

to petitions one for quashing the order in Pinexure A/21 

and one for Cont@pt, The Tribunal registered the same 

As 	

iL 

O.A. No. 129 of 1996 and C.P. No. 22 of 1996 Ref : 

O.A. No. 113 of 1996 respectively. The &ntble Tribunal 

.... directed the 

'V 
I 
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directed the respondents to show cause as to why the 

application should not be admitted and the relief sought 

allowed in respect of the O.A. No. 129 and in respect of 

the C.P. No, 22 of 1996 the Hon'ble Tribunal directed the 

respondent No. 3 and another contemners to show cause 

as to why contempt proceedings should not be initiated 

against them for wilful, disobedience of the order 

stated above vide ordL ers dated 23-7-1996 fixing 

29-8-1996 for their show cause. 

4nneure W23 is the copy of the order 
dt,23-7-1996 passed in O.L No. 129/96; 
an.d 

Annexüre A/24 is the coPy of the order 
dt, 23-7-1996 passed in C.P. No. 22/96 0  

(24) 	 That on receiving thenotice from this 

Hon 'ble Tribunal, the Respondent. No. 3 caused to issue 

a letter dated 14-8-1996 under No. E-13/IPT/96-97/1 

to the extent that in pursuance of the order of this  

Hon'ble Tribunal, the order in dnnexure A/21 is kept in 

abeyance till further orders. That after thought and 

after receiving the notice for contempt of Court, the 

respondent again caused to issue another order on the 

same date vide No. E-13/EPT/96-97/13 to the extent that the 

order in Annexure A/21 may be treated as Cancelled. 

Annexures A/25 and Annexure J26 are the 
copies of the said order/letters. 

000 (25) 	That the 
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That the applicant was communicated by 

the Respondent No. 3 that the .representetion of the 

applicsnt dtd. 14-6-1996 and & 5-7-1996 have been 

forwarded to the circle office only on 26-7-96 Vide 

OrderNo, Est/JTO/-2/TFR/3 dtd. at Imphal, the 

26-7-96 

,meure A/27 is the copy of the 
said letter dtd. 267.96. 

That the Asstt. Director office 9f the 

Telecom District Manager Iniphal communicated a letter 

from the Respondent No. 2 addressto the Respondent No.3 

issued on 23,8.96 to the exten that "The represen-

tation of ShriM. Sarnarendra Singh, jTo, Bishnupur under 

TDM, Imphal dated 14.6.96 has been examined and it is 

intimated that the above transfer order issued to the 

official under letter No. EST/T0/TFR/96-97/39 dated 

10.6.96 issued by TDM, Lnphal transferring him from 

Bishenpur/Loktak in Meruipur SSA to Wokha in Nagaland SS 

is justified as being the longest stay JTO under TDM, 

Lnphal in Manipur SSA". vide letter No. STB/E5-3/ 

TENURE//265 .dtd. at Shillong the 22nd Au gust 1996 

to the applicant. 

Annexure A/28 is the copy of the 
said letter dtd, 22nd August 1996. 

so (7) That it is 
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That it is humbly submitted that the 

letter in Pnnexure A/28 is nothing but purely a rnala-fide 

one issued in collusion with the Respondent No, 3, It 

• 	 uses the word 'Longest stay 4T0 under TDM, Imphal in 

Manipur." which are agnst the earlier stipulated 

conditions in kinexure A/13 (the Longest stay JTO at the 

station) and clarification in tnnexure A/14 (tie Station 

longest stay OTO at Imphal) and as such it is purely an 

improved one in order to suit the applicant by any how or 

by any means so that the applicant may be transferred from 

Manipur DivisQnto Nagaland Division. Annexure A/28 is 

also stlent the groundáof representation of the applicant 

in respect of the Longest uTO Imphal, his promotional 

prospect, dislocation of thefarnily and the instructions of 

Government of India and as such the Respondents admitted 

that the transfer order in Jnnexure A/15. and disposal of 

representaticn in Jnnexure A/28 are issued rnala-fideso 

/hat the future promotional. which is already due to the 

/ applicant maybe denied and his other di slocation etc., 

otherise the respondents would have given the legitimatir  

order of transfer, 	The respondents have no answer to the 

claims and subnissions of the applicant in his representations 

and--as such the present transfer order is nothing but purely 

a mala-fide one which deserves the interference of this 

Hon 1 ble Tribunal and it deserves to be q.uahsed. 

That it is subnjtted that the 

transfer is against the directives of the Government 

of India's instructions mentioned in the representation 

nexure A/lB 
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.Annexure A/18 above dated 14/6/1996 , and kmexure A/20 

above dt. 5/7/1996 and also against the P & T Volume. 

as submitted in paragraph No. 6(17) above, It is humbly 

submited that the notification of the Government of 

India is a law vide Shanti Kumar Gngli V Stte of 

Tripura, reported in (1982) 1 Gauhati Law Reports at 

page Z211. 

That so far the r eleased order of the 

applicant is not yet affected because of the stay order 

of the Hon tble Tribunal and it is expected that he 411 

be released any tnornent and as such status-quo of the 

app II cant or stay of the operation of the order in 

annexure A/15 is necessary, 

That being aggrieved by the order at 

Annexure A/15 and A/28 aforesaid, the applicant begs to 

file this application under section 19 of the Adrninis-

trative Tribunal Act, 1985 for redressal of his 

grievance. 

7. 	 That the applicant declares that 

he has availed of all the remedies available to him 

under the relevant service rules. The applicant made 

a representation to the respondent No. 2 and 3 through 

proper channel on 14-6-1996 (kmnexure A/18) and also on 

5/7/1996 (nnexure /20) for review or stay the the 

said transfer order mainly on the grounds that : 

(a) the applicant 
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the applicant is having two 

school going children and the 

scho 01 where his chi I dr en are 

studying are not available at 

the present posting place and 

also at his hotne town; 

the transfer order is malafide 
PV and arbitrary and is against the 

directives and stipulation in 

- 	 .flflexuTes A/13 and A/14 as the 

applicant is not the longest stay 

JTO at Iruphal 

The transfer order is 	ainshe 

directive of the p & T Manual and 

also against the Govt, of India's 

decision which is a law, Annexure 

AJ18 is the said representation. 

(d) The transfer order is a mala-fide 

one in order to deny the prospect 

of Promotion which is already due 

and above four vacancies 6f the 

higher promotional post lying vacant, 

Arinexure A/20 is the said continuing 

representation. 

Inspite of the said representation laying 

the said facts the respondent disposed of the represen-

tation of the applicant without giving any reason what-

soer only stating that the transfer order is 

justified 
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justified thut giving any reasons as to why and how 

the transfer order is lustify and as such the transfer 

order is purely Mala-fide. 

The applicant declares that he 

has no other remedy except the one applied for herein, 

	

8. 	 That the applicant further declares 

that he had not previously filed any application, Writ 

petition or suit regarding the matter in respect of 

wchthis application has been made, before any court 

of law or any other, authority or any other Bench of the 

Tribunal and nor any such application, Wri t  R&VIaxo:r 2— 

petition or suit is pending before any of them,except the 

cases mentioned above, 

	

9, 	 That in view of the facts mentioned in 

para 6 above the applicant prays for following relief(s):- 

to admit the application, 

to call for the records, 

to issue notice on the respondent 

No.3 why the transfer forder No. 

EST/3TO/TFR/96.97/39, dated Imphal 

10-6-1996 (Jnnexure /15) Should 

not be set aside by this Hon'ble 

Tribunal, 

upon hearing the parties to set 

aside by 	 the impugned 

order (,jnnexu r e .A15) on among St 

other grounds given below, and 

(,e) cost of the application or case, 

000 GROUNDS 

k1 
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G R O U N U S 

(I) FOR THAT transfer of the applicant to 

a distance place who is a low paid 

employee the power seems to be meant 

to be sparingly exercised under some 

compelling edgencies of pa..rticu1ar 

situation and not as a matter of 

routine. Iif were literally exer-

cised, it will create temedous problns 

and difficulties in the way of the 

app Ii cant who i s getting small pay; 

(ii) FOR THAT transfer of the applicant cannot 

be said routine and bona.fide but only 

colourable exerci se; 

(III) FOR THAT the transfer order is malafide 

as it passed in order not to get promo-

tipn of the applicaht in the higher 

post so that other Juniors may get the 

higher post as the applicant is trans-

f erring to other Division outside 

Manipur Division; 

(IV) FOR THAT the transfer order is not 

involved public interest as it is 

passed with extraneous purposes in the 

garb of ostensible purpose of public 

interest; 

(v) FOR THAT transfer affects to a lowly 

paid employee and also Without his 

consent and malafide intentions; 

(VI) FOR THAT the transfer order is arbitrary, 

••• mala-fide 
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malafide and passed with ulterior motive 

against the directives of the Respondent 

No, 2 and also without any reasonable 

excuse; 

(VII)' FOR THAT tkiere is no reason for transferring 

the applicant to other places as his 

service at Loktak/Bishnupur or Manipur 

Djvitn is Very much required; 

(VII) FOR THAT if the applicant is to proceed on 

transfer to a rote place like Wokha, he 

can proceed ith his whole family and 

his school going children will be di3 

located and there shall be irreparable 

loss; 

() FOR THAT the transfer of the applicant is 

not on promotion or the present post is not 

abolished, or not on vide-versa trasfer and 

still $10  i s requ I red at Lokt ak/Bi shnu Pu r 1  

10. 	That pending final deci sion of the appli cation, 

the applicant seeks issue of the follo4ng interim 

order : 

3TJ the operation of the order at Annejre 

-15 with a direction to the respondent No 3 
2- 

iot to 	relieve the applicant 9, As subnitt ad 

para No. 6 and 9 above, the applicant is unable 

to move or to proceed on transfer, therefoie, 

if the operation of the impuied order is not 

stayed as prayed for the applicant shall suffer an 

irreparable loss 

--- 
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irreparable loss which cannot be adequately 

conipensated in money. 

11. 	That the pplicant is enclosing an Indian 

Postal Order of Rs. 50/- (Rupees fifty) only wLth 

this application under Rule No. 7 of the Central 

Administrative Tribunal (Procedure) Rules, 1987, issued 

by the Post Office in favour of, the Registrar/Deputy 

Registrar, Central. Administrative Tribunal, Guwahati 

Bench, Guwahati payable at the Post Office at 

Guwahati 

$ignature of the applicant 

VlitIFIcATION 

:1 
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R IF I C A T I 0 N 

I, Shri M. Samarendra Singh, son of 

Moiranthem Megho Singh, aged about 42 years, woricLug 

as JTO in the Office of the Telecommunication Depart 

ment, Manipur Division, Loitak, Bishnupur 
, Manipur 

do hereby verify that the contents of Para No. 1 

to 8 and 11 are true to my personal Imowledge a 

well as from records and para No. 9 and 10 

are believe to be true on legal advice and that I have 

not supressed any material fact. 

Dated:27..8-1996 

Placet Imphal. 

Drafted and settled by 

Signature of the applicant 

te 

To 

The Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, Guwahatj, 
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INDIO POSTS AND TEtGRpli D1PARTM1T 

OFFICE OF THE DIVISIONJL MUNEM TEt1GRAp1i $ NAGALANDS 

ILQ. DI14PlR 7973.1 

JIQQ• 11D1I1:0 .I/95 	Dated at Dimapur the 
2nd February 177 

On auccofu1 completion of training the following 

Tolephono Inspector Trainees are horeby appointed an  

Temporary Telephone Inspectors in the scale of pay of 

be 3 	2a500..EBu.15i560/. P.H. plus usual a1lowanoe 

undor cWclo corvico conditiono, The date of appointment, 
are indicated aRainst èaokj Tho post are reneral under 

under 4PC10  0 Lice 14io flo. E471Diip dt. 19.8.78 and tcj 

against the poe a created vide 0.0, .BEu.16JGL, 

dt, U.67G 

SI No1' Names 	 Dato of appointment • 	-- 	 _____ 	 - 

16 	Shri Asbok K=tJL Onpata 	 9.4.74 
2. 	' D Chaiavoty 	 9.4e74 

• 	 ' 	Dapu Rm floro 	 391*7 1  *74 

4. 	A. Dokn Baxuah 	 16,,74 

• 	 5. 	Pradip Kantl fey 	 3.1.7.7 

Hi'i Pads Ma3umdar 	 11.7676 

HR. Bhattcharjoo 	 11.7.76 

" Jyotircioy Da 	 1 Ir.775 

9, 	Subhash Oh 0  Paul 	 17;775 
10. 	X Samarondra SUGh 	 12.4;76 

• 	 The tormsj of tho appointment are 

as follows lo 

0 ... 10 The Poet 

FM 



2-1 
ui (2) : - 

j The Poet are. tettporai'y but are likely to be made 

2 0  The appointwnts nay bc terminated at any .  time with 

One monthn nottc a to be given by the appointtng 

authority without assLgning any .  reason, 

3, The appotntiuent carrio, with it the ltrbttUty to 

servo An any part of India', Tho eppointeet Ujfl 
aIM be liable for i'iojd srvie 4thtn Indja in 

H 	orr. or N&tionl- Malor ency, ., 
4:. The sérviee of -  ConditiOn 4L1 be governed-by the, 

- rel-evnt rube and orders, inforco from time to ttmo, 

• 	 2/2/77 

Djvijona1 &gIneGr 1egraphs 

ZIagalaXd 
-4 	

4 

N,Q, Diniur - 797112 

Copy to : 

it, Tho G,1, Tc1Qco,LL Circle Shillong toi 

- 	information, 

2. The G.A.O. 0/0 the G,M,Tj.E, Circle SbUbong4 

- 3; Tha 3.D,O, Tobograph, KoIa for information4 
• .40 to 12 	e.: 0ffløj 	Cflcied 

13to 23:6 The Personal File8, 

22 The .Jriior Acent, 0/0 the DB,Tg Nagaland, 

23, Offlco copy 

t/.-' 2/2/77 
Divi sionil Engineer Zolographs Nagctlond 

- 797112 

0 
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Vt 

-- - 	 - fliP 1'MWN AW T VIT VWV 11 UN"UTr rA *7ITi 
- - 	-•• 	 j4.'&! 

OF'IQE OF THbi'GRURAt M94AG1t1 TELEJOM.L,CIRCL 

- 	ooi 

Dated.at WAIjong,. 
th 16th Oct.,. 1985 

TbLvZoLB. T1eom, Qir10 ShLl.ong L 

p!oasod to issue_tbD foiloulrig orders of potthg of 

Trcioor of Thtch Io, 135( R) Ka1y8n. 1d Batch 

No. lo( R) Jbapmr on orp1etion o' their precribd 

J 'A F, TrrAninz. 

tP 

• 	 - 	 4- - a 	a 	- - 

6% Siu'i M., 8inh, undor D41.T, Gtmhatio 

7  

8.  

h postizg order in r&poct of the TmL ttneo, 

• from ceiâi 4 to 8 tibao are on tenpór&ry -bats and 

- : be rG1C2 in due eOUG 4  - 	 - 

C>1- 
7 

(s. RATJgM) SS 	EaL 1AGE1 (1WF) 
0/0 	 flANPGm TEtuCO N o  ED  CIICLE 

$LWNG 

Copy tà nfl 	tion vAd nee es cry action to 

10 • Trc1non aon-cdrno, 

11. 8pro 

illegiMe 5/10/85 
To 	 FOR (EERf-L MPiAOJi TELON NE, CIRCLE 

Shri M8. &ingh 	 -LT4ON( 	7-3 001 

non  C/c, GMT 
• Trg. Cent 



-- 

J4T(Y 

• 	 •DEPRTMENT OF TETCOMMUNLCPtONS 

OFFICE (iF THE GENtAT, HNAGR,TEtECOM,TRAINING 
• 	

CITR;3i\BAT.iPU 422006 
• 	 - 

N.Q TC/TI/25W1TE MOW 	Dated at 3bapr, 
the 18/0/850 

Sub t 	3trikc off Juni r igthee 

Trainees of Gateory-II arowger 

t4odu7.r Course 13toh Jc., MOW, 

Ref t. Q11 TTC Jbatpur letter Ioac,To/ 

1002/84/86 dt,a .19/12/84. 

Onceessfft cmpetion of 37 wc4c 

theroti cat training in strowagor Modul. r Course at 

- 

	

	 Telecom, Training Centre, Jahaipur4806 the Ttrnior. 

En4neer trainees of Gategory..it Strowger &dular 

.. Course Batch No. flOiO as sihowh in the anner tAs 

are hereby struck off th effect from the Afternoon 

of 18/10/85 4th orders to report to the dfJcer 

concerned mationed agdnt theirs nnme*;. 

End,: nnexuro  
(G.M. PRASAD ) 

Acount.s'fficer ( Trg, ) / • 	 for G1t.T.T,CJab7.pur.48)06, 

Copj to  

- 	 __ 	- __ 	__ -• 	 • 

- - 	-- 	 .. 	• ___ 	- I 	0- 

/ 
. 	 I- 

..  

I- 



• 	
H 

LLkLX W& 

No, TC/I/351Ø/3E Batch No, 1010 	Dated at Tata1pur 
the 18/10/815 0  

Staff ordez' in r/o J..L Tratnesa of Category 

•-II .( Stroygor) Batch Ne., MO]O, 

— 	 • 	 - .— - . — — 	 — — — 	 — — — 

	

- 	 S 	 S 	 . 	 , •-.• 

22. BC.8atshya 	AJG.Carrier.Tezpur. D.M.T. 
Gau}aatj' 

234L 	nir £ingh QOT tmphal 	 -do. 

	

4 24iT Oxe Bose 	J] honea 
ossa1gon. 	 Gauhati 

260  Blney Bbaaan 	S1)OZ AgrtaIa 	Mrecto 
Malakar  

Telecoli  
Agaitala 

a 
• 	 (G,4, PRASAD) 

ccDw3 o TIuiia (raG) 
FOR G.M. G,, JABALPUR.6 

,c. iUegtbte 17/10  

It 



(fl 

OF TtMNiciQN$ 

OFFICE OF TILE DIRECTOR ToM, XI4PUAL I, 

No,St/JE4/r9/374 	Datod at Irrphal,tbe 19th Nov'85 

In pursuaneij of 	shi;Iong No. STBajJJE. 

Tiring/ostjng dated M ,  1025 Shri 4, &mareuda Singlx,, 

Trajneo on 	 succefu1 ootnp1etjo 

of J., training is h0rabY,transferrnd and postd under 
• 

D*M;-Tv Ghati, The offitjat 8tands struck off  from.the  
tortnoon of 19/10/85 from the strength of this Teleconi 

H:, 	• 	 AttDirector Peieeom 
for I)irector Telecom, Imphal 

795001 

• Copy to z 

3)  

'4) The Oiuja! cono-ernd, 

5) a a a a a a a 

• 	 7) _-- a a a a  a 

For Direotor Teleoo 
iraphal 795 001 

/ 



Sd/N. 

(B.K. Deoi) 
Divisional 19igineor(P&A) 

O/c the D.M.T. Gil,, 

Copyto. 

2 0 	— — — — — — 

4 	rI M.8. Singh XX6 tho D,M.T.G1Üat1. 

N. 	 a 

ID . a 	 a a 

a 	
0/0 the D 0 M,T/GH 	 - 

lk 
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XNDIAN TEUQt,jtUflIcroNs DEPJU1T14T 

OF T}IE Gt RM 4ANAGLTEtCOM.N,E.TEf,ECOM 

• 	 CIRCL 	T1ONa79ao1, 

Dt 0 at ShilJong th e ,  2/1J 1 86, 

The G,14.T Shillongj. pleased toissue the 

fo7owtng orders of trtnsfoi'. and posting of 3unior 

igineers to have. immediate effect ; 

j) Shri Gauranga Sen T.E, Aizawj on completion 

otlits tenure Is tr1ferréd nd posted to Sllchar 

vies $bri N.P.DUtta 3.E. Stichar who stands transf 

€dans posted to Aizawt nsa substitute of Shri 

Guranga Sen. 

• The trnfer of Shri N.P,Dutta T.E. is in 

partial iodi.fjcatjon of this offico memo of even no. 

dt48.785, 

Shri N,P.Dutta will move first, 

• 	. 	: 	 ' 	-Titendra Chand,ra Da 34E 0 iuiphaj under 

Director Impka1 on cotuptetion of ht s tenure is trn. 
ferred and -pogted to Agrntala under Director Tolecom 

Agartaja vice a longest staying J'.E. at ftgartata who 
stand tnsforred •*d potod to Imphal as a - substitute 
of Shri Jitendra Ch, Das. 

• The Director Toleeom. Agartala will release 

the iongest staying .B.at Agartata first under 

• 	intimation to this offico. 



0).- 

do 

$hri 8..u1theree 3,L Imphal. on 

completion of his ténuroi5 tnsférred nd psted 

to Gauhati under D.M.T,Gauhati vice 3hri M. 

Samerendra 	 uado 	.jpLatt who 
• I -• 

•standn transforrad and potod to Imphal as a. 

jubstitute of Shil. S.R. 4ukhorjee. 

r'1 14.3.Sing 411 move ftrt 

ShiA,RBiswas J.E.Impha1undr 

D1reotr Telecom Imphal on compietion of his 

tenure 10 transirrect and ,posied to Shiliongundèr 

D.EPhone3 &hi1ong vice a iongest staying T.E, 

at Shilloñg under D.E.P,Shiflong who stan,ds trnsfe... 

.4 	 rred snd posted to Imphal as a substitutof SIu'i 

Biswas, 

The D.LP,Sbiliong 41l roteaSe first the 

longest otnying J.Lunder intimation to this Offico. 

The concerned Director Te1eeo,M,Qauiitj/ 

411 roloaae the ofXicits es per aforssid 

orders immediately under intimation to this offie. 

(3.Rnianujm) 
Asstt.Genera1 M8nager 11e?.eeom 

(SF)For General i1aager Relecoin 
$hillong. 

Copy for inZortion 8nd nec 
sssry action to I.  

i..The Droctor Telecom 11.1 ong/Dibruarh/Iniph7. 
Agatcla. 
The D.H.T. Gsxhatj. 
The 

Wfricin!. concerned 
• 	 EPShi'Torig, 

(B. Chakraborty) 
Astt.Di rector Teiecom(PM) 

For General Manager Telecom,Shifl.ong, 
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JIWL...AAL A 

DEPARTMENT OF TJIE TECOMMUMQATIONS 

• 	 OFFICE OF THE DtRTOR TETQMM1JNICATIONS 

• 	 tUtJLPRtMPJW9Qj. 	 1 

No, Est/5E-.u2/TFR/215 	D&ted. at Imphatth 
3rtJ Feb,,. 

In puøfT. shij1ongorer 

contsined, In TWJE/Tenure/ViI dAted ShiUong 

194 	j )1. S=arendra Slngb J.K, on tinier 

from GaUbati T&epbone District bs joined into 

this Area on the forenoon or 27186 vice Shz'i 

S.R. Mt1thErjee, 	L(?houos), Tiphe1pat, 

tnsferred and posted und? D,t'LT. Ghati and 

hs been posted as T.L(Phones), tniphe7.pit 

2) 	8kni S.R. 14)ikberjee, ZE,(Phones) timpb7 

elpr is hereby reieeed froth the stronght of this 

Area •w.e.f. the A/N of 526with an thstructton 

to report for duty under J).MT, Gatihati, 

Shvi S IR, Hukher5oe T.E. may apply for 

TM.A advrices, if required, 

( ,N. LAL) 
• 	 Asatt.Diroctor Tejecot 

for Director Teleoon Imphal..795001, 

Copy to - 

4-5) 	- -, - - - - - 

13 

	 6to9) 	 ---- - 

10) Shri 14, Scrnarendra singh 

4 8stt,Director Relecom 
For Director Tel ecotu Imphl?O 5001. 
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H 
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DEPTL4IAT OF TMQi*rnNICATIoNs 

QFFtC OF THDLGAT, 

- 

No,ST,'JTQ12/TFR/128 	Dtd,at Lnpha7. 124.90 0  

- The f'oitcndng tnse' and posting 

orders are t3Bued i' the cadre of TUs in the  

interest of servion 4th imtedite effect 

Lthri M. &,a,rendra Slzign, TTO Lanph 

Aixchange i .s posted as JTcJ Inst all ton 

and aintonce of C DOT Fxchnge. He 

will wixk at .  Tonglong 14th $hr5. Da, 

ITO, T a. EfE Frco itt Irnphel and will 

learn thIziatatjationoi CDO 

Ixch8nge8. 

Su'i 1, PurknyF1thp ".TTQ cb?e is  

posted as flO taripbél vtee Shri 

)I, Sonarendra Bingh. Shri J),Purkayasth 

will deal, àut.door & Indoor plant of 

tamphel Exchangs 

3 	 8bri D, Purynsth will joint first 

as JTO 1 ipheL. 

Shri R.Debanath 0JTQ wtl.l work aJTQ 

(Cable) nner 3D0P'Iiipha1 vioo Shri 

Purkaya.tba, JTO cable tra2sferred, 

The officia12). 



11 

The oUle.tal at Seriel 110.1 may 

pp7y for TP/DJ ,  adverce if 

ilcer Engthithg / for Dy, General 
/ 

•J 

;i) 	Offier I:.neerin, 
/ I 	 Phone/Teraphs/pi,Iraph14 

/ I 	46) 	Official concerned. 

7) 	Persauat fii, 

ACCOflt Sctini, 
• 	 • 	 I ;. 	 11) 	Spro. 

• 	I, 

• 	 • 

• 	Zr: 	 For Dy,GGnez'aj Manager, 
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- 
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DP!LRThNT OF TEL1OMMTJNICLTLON 

OFFICE OF TIlE TEtOM DISTRICT 14NJGZR 9 IM?HAL 0  

• No. Est/JrO.2/Fi/183 	Dtd.at inipbal,22.6,92. 

The Toecom Dijtrict Mner, Iniphal is 
• pieised to issue the fo1iodng transfer and 

posting order in the cadre of JTO in the inter 

est of ?ubUc 3ervice. 

1) Sri P. Bra1abtdhu arLgh, TTO 

(soutWunder SDOP/Irnphal is 

trensferred and posted under 

DOVtaphai vice Shri N. 

Smarendra Singti, JTO, 

2)-- Sri 

 

X. $omr4rondr1 Singh, JTO 

under OT/t'pba1 is trisf erred 

and posted as iTO( South) under 

8DO?/Inpha1 vice Shri P.B,stngh 

JTO South Trsnsfrred,. 

( COK O  Deb) 
Asstt. Director Teteco, 

For Telecom District Mger,Iniphsi. 

Copy to S. 

1) The SDO?/Impha1, He is requested to 

reieaeeShri P,B, Singh, JTU(South).as soon as 

Sri N. Somarendra Singh,JTO is reported for duty. 

2).. The,.(2) 9  

J.  

Ll 



f. 
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OFFICE OF THE TEUQM DISTICT NAG,IMPHAL 

No, Est/JTOiFit/ 	Dtd.t Lnpha7,29.8.92, 

The U7.eoora District Manager s  iniphal is 

pleas1 to-isoe transfer and posting order of 
• .' 	.. 	

• 	the following JTO in the intere&L of pbUc 
• 	. •. 	$ervice with ininiediato eifcct;, 

M. Sonierendra iRgL rTO ODQT 

under 00/Linpbn1 is transferred and 

posteI aTTO (VIP) under DOP/.tniphat. 

	

2) ShA 	8ngh, JTO (VIP) under 

DOP/Imphal is transl'erred and potod 

as JTO &..10B under DbE. .]DB/IrnphaI. 

Sd!- 
( C CX, D) 

Aett. Director Teleconi. 
For Teeconi District Manager,Intphai. 

Copy to : 

- - - - - 

- - 

	

4 0 	 - - - - - 

5, 
6-7, Personi fUe of the Official M o Somerendra.  

Sing.h 

For Telecom District Manager, 
Iphl 795001, 

a 



JIQ- 

to 

o4iejWAP H t 

k A1L7' b 

 

DEPAItTI4ENT OF TLOMHUNICAflONS 

OFFICE OF THE TEt OM DIST11CT MANGER ,IMPHAL 

No.. st/$TO2/T1/253. 	Dtd.at Iaipha7,,28.9,93, 

The Tel eon Di stri ot Mmager, Imphal 1. 

pleased to issue the fol1o.ng tañsfer and pos.' 

.ttng Drder of floe in he unite rlQtéd against 

each in the intercat of serica vith immediate 

eifect. 

Charge report may be sent to all concerned. 

• 10 	 a 

H. Sunierendra &ingh JTO ('VIP) under 

SD/ Iphai is trnsferred md posted at 

Bishunupur under SDOT4mphat  with Headquarter 

at Bishunupur vice i3iri 8. Dhoendra Singh, 

3T0, Bishunupur, 

d 4 

to 

• 	81. No 11 2 3 3 & 4 tary apply T/DA, 

if necessary. 
ft 

sstt, Director Teiecom 
For T& ecoin Di strict Manager,Impbai, 

contd. .3,. 

4 ,  

.1 

'I- 

U 



• 	 I 

	 1,1 
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AJ 

~ n~e  
•PAI1TM1T OF TECJiXOMMUNICATION 

OFFICE 
OF THZ TEt JX OM DIICT HNAG,IMPliAL795001. 

No., E.5/Gi'oup Bt/95..93/175 	Date4 at Lnha- 
th8 4th Oct 

tivIGN. Ohyno. 

stunt (*enori ±41ger (ii) 

To t  

O/Ot4e C.LMN.E.Telcoon Circle 

sbbflon 793 OOi. 

Stab 	Qptton for officiatir4g 

in TES Group 1 B from 5TO 

Kindy find enclosed beroi th an applicatIon 

reetVed from the JTOs are given be1ou They have 

option for TE Group 113# from 3TO 

P. B Sin gh, TO * 

Sbri 14, Sauarcndra SIngi, 3T0 

. Sbri P. Banerjea XTO -  

Shri 14. Deba atngh ITO 

Shri Kieth ChInthan rTO 

6 	8hri Homeshwr Singh JTO 

• 	7 	S.h.rt 	Dhnbir SIxicth JTO 

• 	8 	Shri Th • Shar atch nd Sin gh, JTO 

9 	Shri ! Bi4ocbndra Singh JTO 

10, S. Dholendra Singh ITO 

11 O.J. 8thgh JTO 
• 	12. Ch. Jiten Singb, flQ 

The abovo apli eations are forearded for favour 

of your kind liffonuRtlon and nceisary action of 

• 	your end, 

&icla WA 
(A,P G NAJBI) 

For TeIecoi fist. Manager Intpbal..795001. 

- 

9AA-? 
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• 	 i 	 DEP RMIM . OP T CATtN 

FFC CF T1I CIIF ZP&U' 

	

I Ct EC t ,Ut 	3 LOt 
• 	 — • 	 •• 

V00 VA BfipoavpiUI/ 	 t =Tzong the 
• 	 '9 

(flf 

¶u plaet to tste to fo llowing  

for loor3T Qff!.itthg proU.ong •fl 

pot ng tn th odn of [3 	' t have 

1 

- 	
• •$ - 	 .- 	 ,J. -.-- 1* 	 .# 

kT3 

-- •, ..* —• . *-, - - 	- 	 ..*_. 	- -- - •4 	 3 

1. Shil A,Btt.5e 1TTn Rqtu 

• 	
' S .P. .b 	7T0 	wang 	 •1 

• 	 o 
899* lahowmick T'G L1tur 	OT(Dtrnur 

vUt . -gL SK • 	
Mtt?* 

*• 	 - 	- 	 -• 	 * - — ' 	 ,• ' 	. 	 • 

1J 	]ing• jr iutLo of the abcme riiau 	•• 

Lnd orLct#'u Is pu&y t 	 inL All ot.t 

•ttLnt?r ;ertjntc pnd L-<wartrA OA opi'y of  

	

dpya or 	 cth- 	r g1r lnvurA, ,,~ntr, of the 

posts OZ oppat.fle orde tsu4 by the o.tcer  or 

%A 7 C*!lpetcAt 	'Lty --n i6cly4vnvi ts QG,  The 

13 

13 
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I 

be cr of Offfrtettng pottons A'Al not 

J1  b 	rLit M the 	 oz TeguiP nr 

/ 	 tG t* 	of TR Grotip B' post 

/11 
if 	 4 

the .rxro or 	ttty eta, In to grie. 
/ 

crj-  CNEO zpt i*r be sert 

to r17 co!m?d, 

,t Ch'nci ) 
nole co 

(td )  
0/0 the C& dertuiHpasgarTelecom, 

RJ 	 031, 

Cup7 to I. 

1. Th &tretz 	 eer( SGd.tt) 

nq, , 	thr 11q 1e'Ui. 

i 	 ! to C(/( D) ,Cto Qfttcez I'1vX 

a. tit i) 4)Gt( P)/DMG( E)/ tn 	• 0, 

"!ong 

r:f 

7 	trdt T-Inmslptor 

11 

for Ctej: Gmeral Manager  
Qtr1.e 

'i!t3 001. 

E 



.. 

' 

• 	• 	 D14I 	OP 

RIOB OF, TEE CHIEF 00 1RAt 

CtCt, I'QO W5OQI. 

V13.4/!31?e/X DCtE4 at øtUong, 
4 

o CbZ Gcot 

Cicçto is PleavA to tc3o tho fóiiowthg ordez 

tr end PODUng in tho Cnzo of 

to bovo 1tt offett 

•&hrt BC.Pci JO/&it LB nov trrnv. 

forml tnd p*sto4 tiMer 	 vtcø 1.ongt 

otDy .7O at tho eta -Um 0.2o otmdatrantifervc4  

Dattat.JTO/t 1. is ow 

p*otcd LIMcW ZM/Agartata VLtj 

trntam2 1gee e-ey JTO at the Station isbo otemds 

trrflifo??o and p*W,;cA to Mzl. 

fri Ul*C*D8Sv jw/adlm tnow trn 

tezc4 tmd Pooted udor TDAffgartala vico txti' 

lonceet at€y at the StitLc• iho etands tn 

pøted to I3rtb, • 

4 0 	8t B, fl1kt JQfZizhobot*  t a now 

transfarred and por,ted undo TDM/Agnrta!* vice 

iourth 	oct ttrq JTO tt tho Uttton 'itho OtAnds 

tfcd end ,ontod to ftnhabota* 

hrL (2 .. 



, 	Thri D,K, V v 3T o)iit te zçw tru. 

pçei mtèr 	VaXttt4 J1L3 fifth,  

the stticn whc stxid 

1% 

ihr1 	. Ift.w. 1dD ç, $TO/Kott,i i rcv. 

sfrrd rnd iøst€d ider 	JAgt 	vlde 

&tzth Ionget vAu; JTQ itt' the. etatlai wko strnd 

to 	tc 

Shri 
	

L12 J/oku i iw 

nc ptj 	1/IP vixe i1it 

the si;ti 	flQ gZands tZafl ierreti 

o tlokh 0  

S5 ASK, SanJT/!I;:p j 

ond pnd posted 	 rL4Wr f. 

and posted to 

5ri D. tastw ir 	Le t'eneri'ea 

	

zd poted under ?LMfLura  i tr 	 Ud póte1 

Stthct1tute to b pated by 

.S _ - 
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Copy of 'e1E9 Oder C87 DO sOnt.tD  

I: 

ITU ) 
A4 (t4rn), 

for CIiof iai ianager Telecan t , 
 

N.Ii, Oi?1e itton. 

Cofly to s 

8 TfQ/ P/L/3a 

74 o(T) C,O, sullona  
4' 

• 
CiTele $gVottT JI.A(L) 

• 	 EmliB 6htflou.g?93OOi 

Tateeø (ni) 
0/0 the 

793004 'a 

11 

11 



j. 	
I ;cfi4-) 

The=1/$H/AU/AGT/DHV /D1P/ITN 

8ubs Tonue transfer Case  

of flQ. 

Ref 

at Shi 1 long,, the 25th 

Pxigst 10  295. 

• 	With rferenoe to thia office Metno of even 

Q* dt, 25.8,951n vbich the tenuo tr8nsfor 

order of the fo1iothgs JTOsl was tssued,kindly 

confirm whether the officinl,s have been trats 

f erred .  d if so date of theIr relese of the 

official. mpy be inthueted to this office at 

e.ry 

- Neof 3T0 - Pro entt&tinof 

&bri E,C, Pit 	.TTJ Kohiza 

" M.R. titta 	ITO !tsw7. 

B.C. Duj 	 JTO 8aiha 

• B 0 B, M&iicx 	JTO Zubneboto 

I 



1No. 	Nane of 3205 Present station 
• __________ 

5, 	iIbxL DJ Db 	JTO &hta 

H. • Nszunidai 	JTQ Koht 

7. 	Rbidfihed haii JTQ Wokh. 

r P.K. Sen 	 JTO Aizatil 

9 	" D, Tsku' 	 JT() Tur 

(/B Jgtneer) 
Dtrcto,To7.ccm (W3D) 

for Chief General Manager, Telecom 
N,E,Cire,$hi7ong793 001. 

Io 



tAAe 

OPME OF THE CH117 GATJ MNA GER, 
N.L CI110L1,SIWLtONG, - 793 001. 

IoTB/s ,sJTro/258 	Iated at tL1iog 

To• 	 •. 	 .• 	 . 	 •. 	 . 	 .. 	 . 	 .. 	
... 	 . 

	

The T.VL. mphaiQ 	
. 

• .. 	 .. 	 th. Tenure T.ransf er or JTQ0 

/JTOf697/ 
at Ipha1, the 11,4.96 

rind'y reforto the 1ot 4tP*e dated. above, . Thø 
und 	has..  been direated tot 	you thta . da 
date releiver of Shri Ras1d Mizod ahab, J..O. working 

now in. Joitha..ho1d be Ijeved by the ntay 

JTO. iphj povi vivolyb re 070696 

4 	 (&j C1ne)  
&dtant Gè 	Manager s, TOIOCQ

.
r4A), 

• • . . 	 0/0 the Q.G,Mj 	N*E. Telecom Oiio10 
Jii1ong 1. 

11 

-• 

9c __ 	 • 

	

¶0 	

J 	 . 

- 21 

- 

p 	 J 

t) 	

0 

'I 	

Vc 
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C1, to 	e 

() 	 h 
S 	
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5, 
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4- 	I 

DPART1ENT OF ETECOMATtC,NS 

OFFIr"S OF THE T1TICOM DI3TliICT WAGER,IMpHAt 
• 	 •. 

ro 	/JTO1/96...9?/39 	Dt& 106.960. 	- 

in 	 of CbIeI Geerat M8ugor. 

NE, Te'ecom (ire1e, Sh..t1ong Teor NoC/13S.41/ 

enur6/Z dd 	hiI1&ug 646 4  vUri. Sorend 
- 	 - 

&ingh, JQ uo1ng u1ideP 02/Imph is t: d 

poatei at Vekha to relieve Mci, asbi ithmed 3h&a 

3T0 Wokha under 15M, Dimapu vith irnrutt 	ct 

Necessary T A/DA may be &pptted 

if reueci 

Telecoj District MaágGr 
inpli** 79031. 

H 
• 	 : 

 
I. The Cht6i Genàat 1aiiger, N.TeJteccmi 

ce, 	Uoiig 

2. The Att, 	r1 Maagrr Relecom ..( A), 
N.R.Circle Shiflong, 

• 0/0 OMISR I I.Ong to  

3, The Teleo Pistrict Iger,LuI, 

49  The A0(1A) 0/0 OWT,hfliong. 

5, Th offioia. con4ér 

•t1om-areadra Singh. JTQ 
lo 

bung 

Nor  

C/C th DQ'ThiphnL. 

b 	 S 	. ( 2) 	 • 

1 

I Sni) 



-- 	 -- 	 ' 

	

6. 	The £C0Untr Officer (Cash) 

• • 	0/0 TJ)M/impb 4  

	

7, 	The OCT.Amphal. lie it requested 

to releaBe the Official immedi.:atey. 

The P/F of the officiril.. 

• g o 	The Circie Secretary, rToA(I) 

• 	 416) section 0/0 the TDM/ShII7ong. 

	

19. 	Spare. 

7 
I') 

Sd/ 

(DiDuAasA). 
Att, Director Teiecon, 

for Thtocorn'Dt strict Ianagor, 
Imphat 79500" 

01 

M. 

. 	Leir 
i 	 ':' •• 	 '" 

J4ppaJ 

.1 
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Fhono 1 (I Lc1) 	 i 

	

C 03 & T) 	 20 T-TZ 1PI iI-J-- 

Uj 

• Victyut Vihr 1 .Krnfl.Kcirup 	. 	•'• 	 .- 

4, 	
Mnnpur495 I LW  

c r 
: L  

fl4. /lo./V41 	 /96-9 

HEADING UflTIIC4E 

0ei I jfiecl that Master 1iNarendrS ainah 

3/0 
8111 	14,Se.rnarendro. 3ingh i'3 	c 	bifide 

LitUd!fl f tü3 VilAy a laya reading ii class 

t..33 d'lnr ih 	thmic SessiOn 1 996-97. 

It 	dto or birth as per our offiÔ 

ecrdr 	i 	26_10_90(TWentY sixth October 

( 	
T.K.JHA 	) 

PILLNCIPAL. 

,. 
Vlvt.ya Loktak H.S. ProJc 

• 

• 	 j{ 	\IANIPUR )-795124 

V 



AS  H 

COF THCAL VI VA IMMUIR 

mmlipuH 

jinted: 17.06.96 

$ 	 ,Eti1 ULiALJL4 

rtjfd that !&tr Molrangthep Dtornd8 Slngh 

Sjnih is a bonfI;tudent 	 - 

ol 1stl Vidya thrL, Loltek tib Project,njpir reacting In 	_ 

Nuzory Cicisa Ii,ng the 6cndejTj,.c 8osjn 996-97. 

Hlij date  u bI.th 	per our off icG record Is 	 - 	- 

03,04°3 
( Iight April nintoen hundred nIntythre) 

•1' 

- 

&14iayanj Dovi) 
- 	 Xnchrae— lal Vidye Mndir 	- 

- 	 Loktak HE Projectntpur 
-a 

j• 
1•• 	 - •.L r • 	 .. 

- 	 - 	

. 	 - 	 - 	 - 
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1. Th( 
NOtcu Qizi 

	

Ch 1 ioig 	
5 

2, The løuoi Ditt'jt Mingor, 	I 
Iiba2. t,o 1tb 3'uno, 199$ 

	

QU 	 t 	

7 

-. 

Tn01' of 8hz"j 

	

• 	 t.T.O, 	suur/Lók 	, 
t Ur o 	aa1an4 

Bhxl. 1t. 	arendra. atng, 
/Loitakj Manipurg . ru5id6t of 

Khsnpli6k Awsh  
Th.otbaj Dttrj, lax4pur 

I have t hoxur to Ia the £1.o4ng to' 
our kind sympathetio ai$ ravourablo agtin i tbat my 

5 

5. 

 t1'anØfer order orom Lckta M anippr  Stateto W&k1ia, Nagaô 

	

• 	Stato may be revoked. 	 S S 

That I JOInOd In the Tialecom Dopartaçnt a 1ion 
Inspactar on 12th Ari1, 19176  tt 1Cokma Xagal .aud Stat0 ad 

	

S 	 S • 

 

stwed for about two 76ar. Then I 
 was pronioty to 1.T.0 

and JOIncd on  28th Qotober, 1985 at (aUhatL, Asam aft.w 	• 	 S 

	

• 	
aa Phone Inopeetj at Inplzal# Theroatte, I 

transf=od to Lampi1 }mj,ur iVi3iQfl A$tc 	
S for about 4 yoar s , I was trnr 	an T.TSQInatflf4 

and Meintenauoo of 04)ot Ec a1orj at Tamengjong and ent.tz 

	

• 	4az4pur. 

• That • 	• S • 	 • 

	

\• 	 L 1  

	

• 	. S. 	• 	• 	5•_5L_5 • .. 

	

\ 	
• 	

..i//2. 



1. I 	- 	
c 

21, That threfter 
IV40 trnr toa 

south but ! 	uceIand later a@n  trans  ferrad as 
eTQ lap

, Ltpra nd veDlaJn a J"TO( VIP) for about 1 year 
then I bays bn a  thc reent 

Loktak, in 131 shunpur Di stx'iot of Manipur and I joine4 in the 

.IROUth Of, Decombear P93 d ag Vah I have ben aay on 
j rOz or tii . 	 Djj 

for  many, ymar togetb 

3 	That my bone town is at 	
undz' b.Qubaj DitJt of i1; Stata. At  preatmt I ii 

a qirtr be1ongj to NeLP9? tøktak nd y tt  
going ehi1drm are reading iii Central Sobool FAd Ba fld.r 

ndj' at Loktak in C1a.,,I and N;e 

• 	 ::. . 
	Of  the ai two 	 were already started in 

the nonth of Aprij, 96 0 	t12M pr .aiwnt moment if I am .......to -be mo' 
*Vsdand joingd at Wakha,th 

Pv0speats of 
411 be xiinecI or spoi1d hacusa  there j.1  no Oent 	Q)Qj 

'Wa1tha tho preon tr 	PIQQQin Nagai 
tbr 1n Central 800] t y bom ton at lQiangak OL in Thoubal .D1trj 	

The Ml Viya Mandir Is ruj by the  NIfp Wid a uoh 	in the said to1ct area there ij rio other 8ci0o1 any here, 	it wil orats problem ai I 
have to leave the quarter at Lokta, 

13aU 	
of this prob, th P & T Manua' V1ume 

IV, Para 37A peofi1 dijd that 

37i'.44 Traneferij &lould gneraiy be made in 
Apr1 of eaeh year o that education, of 
Schoolgoing abildrea of the at&tf irsuot 

In 	 or ces@s of projotjon tbis rotr1ctj0  not 	 411 naturjy 

Q. • I bUmbly 

I 



çyT 

I hb1.y WbUt that afdttWr of the two cases  

i B/aLra applifa&blo here and as oh 	I ulxnitt1 aboVe that 

if i &i to be transfevred at thim pr3ent  m9mant my ;chool 

goiniildrn cii.1 be i131oted, 

That the order of the (i! G1Gr&i Iftmajor.-  
.,Tot 	L3hi.t1ong r!.e 	tt'r 	B/$4 	z'oJ268, 
• 8411-ou, th' 31 sSt May, 1998 p1elty nttnt that 

Shri RaBhU Thnaci 3hah flO Wexidng no w  in Wkha should b 

I aa xiot th tQflG$t StRY ZTV P-t Iipal and at 

pt I w 	JTQ, 	 Qtng 
to th jaid ordr, I abould not bo 	ft I' alo, 
ubnit that a s a ITO (ITIP) I No a only for about I y 	at 

Ipb1 that too ir,  faot it -vas only roU montb4.  

That I am foro4 to &q thatn 

piekp for trnjfor oute Division is only that I am tha 

Soniormost JTO in the MadpUr Division though the GtT $tflong 
pcoifleally atated that th Lont Stay  It Iaphal  I ChOd be 

transfer to reUW&thg said AJama 	If you were to take gu#$ 

deeiton agdnt the ordar of the CJXT, B111ong that th 

oniornaot JTQ in thO ii.ipur  Divieion abould go outd..de 
4n1pur Diiaton ae transfer why 	I was  t ransferred  

JTO (VI), 	tiuphal to ai JTO T-,0ktQC/WL sbunpur only t 
yeax'i aroin ao 9  hOnCej I felt th'tt the present tr&nsfgr j 
nothing but an arbittuy uict 43 ie1l am Tzala.fj(.a in order to 

11 
	 nie without my £1t, 

I 



- 

That it Is a fact that the tmure tnZr order  

of !L Rashtd Ahmad ah Lsuod RbQut 5 montb. 

At  - not ip1itd hooanso U it wg iplwt th. 

• tn LOflfet Star ar, JTQ tIJ. IipbaI as  well 	the Smiornoxt 
in snipur Division wuld had beri afetiad. LttS? this 

• ntormoat 'JO in the L)jyidjn has bei oLatoa to the 

'zt bi gher poet only 	 reont1, thtrenter 
or Is 	 by poup ne oLy 	tiil I ani ot 

the !ngot stay JTQ in Iphal vAd ffitill th'e ae uuny 
Longed stay STOJ £t !rph81 	Pi1ip i4i Les no thing 1ut 

pureY.y an arbitrary and walft-fideD ac t. 

741 	I may radnd one idt that w hi  I wa M 

a1M kKohima) in or about 31Mt 	t, 1978, 1 vaa aboat 
to be IdIled by some of the 10a ,&u- tigs at oia for a  mall 
Lattr of dizoonne ction at t O 1OP 1XMO fcr nonpauit of b111 
I was atra .culoi1gly 3AV44 but I wr4a bitLly be&r, 1.th 
said right I -4ma toupitauMd t 

guardGd by the Dpstat, After .throe rA giAtg I was møaete1y 

.

sbo ,w-aff po xp4 v  a tosø th !lanipur S tate , by the Telecoi 

• 	paitnt beoaue thO 1Atter  WAs aounalid and it 
publihd in the 	 and th 1aj 	4 other 
nalghbourings hath,d a pl&xi to kill 	Tha . mattag was brought 
to the knowledge of the Cir1e QZ J~Lag at Obillong and aft@r due 
con si4aration I was tr&lusferr ed t Iiz,iai ba Qawsg It wa no1 
afo to staying 	In i'aa1ind state as  the  matter wa is  

published and mar4 .rn, ]ti11 I an4 y fzLiy ha ve hy6terla 
hearing the word 	i1auC and ca dich I abo1d. not be 
tranfgr in Naga1yui 

a0  

* 	 • 	

r 



4 

-L- 

___-f •1 . - (tt 
(8) 	 / 

I 	 pur kind &tt€bti4 to-the toU$n 
yernntcf 	 NI do govt. of IAdt 

of Eme £ttLt3ç in eniv 4th tie Mtfli.tr7 	ty 
•iuàd under Mo Ncy 75/8 	 Lat th 24th fab 
1966 	(9j 	pt 	or trantht 

Art23U) Other' W-ugs beingqit 

U 	 wi1Ytzi1 
frolA a qt1tit. 	than 	 is 

OopiW to rry out th' dutj o apt 

again t big wir4haso ao long a a the reln otanØ 
Of an  OffiCer is not basad on 	Aabl 

ptb;J tne 

vho is not po 

(jr) W}1 %he publia intrt to 

liiiiat eatempactatlans oS jadlyidual 
• 	 sp1oyshmild .  not be ignorsid, it  is 	eay 

to iak 	not only, that *hQro Im W. t' 
• 	 pay Iut 190 that tho cv . 1orea v aaonabl, 

in the crigthay 8ervi 	oz d ep'94tmiI% 
apr,5r,6d or aqU&I Prospecto to 	the  

p1oyo ti tnrKt 0  At the 	tte, the 
1ntt Of menbers of ths SerVi ceor  Departm  
to *hich the tranafer are inFAS 311ould al,c, be 

I 

I 
A LLO 1t 

W- 
WmW"bflWIk 



• 	 Sr 	 • 

Tu viow Qt th0 bQc 	tna I M not 
in a pttou to rEndar m73vLc 	0Lt1y th 
I pray yQu 	d1y t 	 trazrr 	 I 

to 	ttixe oiy 	VYiO 110 re cn bitj 	¶ 

tOUfld8 st at cA 

- 	Fc your J'c;!Ipt and 	atL 	i,as &tt' tm4, 
&111 

 

over rinin prtky 

• 	

xu8 

/ 

(>i. 	nd 	zgb 
TQ 

• 	

. 

COPY 

ZrTO 
rcca tLngh 

. shlnpur/r,oktak, 
MpDivt0in 



AAAA- 
TfE CENTRAL AMINISTRATIVE TRZ8UL 
fU1AHAT1 

4 ORIGINAL APPUC1XON Na,113 of 1996. 	
'V 

sri MoMingh 	 Ap1Lcnt. 
vareus 

Uncn of IndS,a A Oru 	 Roepor,c1ant. 

	

• 	 / 	 r 

TFE HON'BLE S1X GLcSAPLYFEf19R(A) 
1-.'Foj th 1pp1ic*3nt 	r,MIBtnnl Shr,e 0  Ath,00a. 

• 	 ", 

 

For ths Re8por  onter091j 9  sccsc, 	 :- 

• 

}t 

I 

4 

a 'I  

Learned counsel . Mr M. 	mal  

Sarma for the applicant. Learned 'Sr.' 

C.G.S.C.,, Mr S. Au, for the respondents. 

In this application the applicant 

has . contested the . ranfer . order 

No.EST/JTO/TFR/96-97/39 dated 10.6.1996 

(Annexure-A/15) transferring him from 

iTO, Loktak,' Manipir to Wakha, Nagaland, 

as being In contravention of the . terms 

of the . order of the Chief General Manager 

Telecommunications, N.E. Circle, Shillong 

: letter No.STB/ES-3fTenu re/i 1 dated 

25.8.1995 (Annexure-13) and No.STB/ES-

3/Tenure/258 dated 31.5:1996 (Annexure- 
t: A/14). It is found that the applicant 

had submited a reprentation dated 

14.6.1996 (Annexure-A/18) to respondent 

Nos. I and 2. This reprsentation has 

not been disposed of by the respondents. 

This O.A.. is, therefore, disposed of 

with a direction to the respondents 

to dispose of the representation of the 

applicant dated 14.6.1996 aforesaid within 

one month from the date of receipt 

i of this order, by respondent No.1. 

Pending disposal of the represent-

tion dated 14.6.1996 by the respondents 

the operation of the impugned order 

No.EST/JT0/TFR/96-97/39 dated 10.6.1996 

(Annexure-A/15) is stayed and this interim 



k-* 

direction will stand vacated automatically on 

disposal of the J3foresafd representation dated 
14.6.1996. 

The application Is disposed of. No 
rrder as to c os t s. -  

Copy of the order' may be furnished 

to the counsel for the parties. 

• 	- 

i: 	2 7Lj Dated 
Cayf infoat, nc 	 cUo to $ 

• \'I  Vl. G Shri H.Safferamra Sinh,j, Th1icc O?fji', ......LOktak v  ftnipurt Mpartmantor 
. Thu Chie? Gor.1 fUneigor g o,th Eete Shij1ø 	ptt or Tole c00frjunioation.Shillong m793 	 , Moghaleya with m oy Of epp11otjon in 	

001 
 

34 The Telcoom Di gtrict  
a ngrDWaIrtm2nitof • 	,•. IpJj79s 01 	rtlpur .Uith aoopy of pplicatjo in 0.A0113/%. 4. 	
ft 

 
the Untn of Indj&, vith COpy 	pp1103 UVn In 0.A.11f96 	 - 	-• 

r9j 	3 	Act, Criuhati fUgh Court. 	 '• 	 • - - 	
• 	 • 	•. 	 - 

• 	EflC1G 

 
• 	 '7 	

. 

t 	 27.96 

* 

'•• 

Lu 

k\J )*) 

11 

- 	 • 
0 

• 

-, 
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14. 

To 

].. The Chief Genera1I)angor, 
fl.E. CIRCT,E, Shillong. 

2. Th3 Telecom District Mtmagor, 
Imphal. 

mphai, the 5th July, 1996 

Sub * Continuation of Representa.. 
tion dated 14.6.96 in respect 
of transor of M. Samarondra 
atngh JT.O. toktak Mcriipur 
to tlaklm, Nagaland. 

Rcprontatjonjst * Shri 11. Somarendra Singh, 
J.T,O., Bihnupur/toktak, 
Manipu r, resident of Khafigabok 
Amng, Part I, Thou bat 
D.tctrict, Manipur, 

Sir(s), 

In continuation of my representation datcd 

14.1.64.3996 for cancolling or revoking my- transfor order 

from JTO toktak/Bishnupur, Mcnijur Diviton to JTO Wakha, 

Nagaand Dlvi Lrion I am r*ubattting my furthor some 

4, 

	

	 importaxi facts no that it 1111 favourably diupoco off 

my roprcrcntation. 

11 	 That ns my representation was not dispO83d 

off, I profor a case boforo the Ron'ble Central Adminic.. 

trativo Trjbjna1, Guwahati Bench at Guwahatj which i s  

rogistorod as O.S. (Origthci. Application) 3.13/90. Tho 

Hon'blo Tribunal d.trootod tho CQMT, Shi tong and TDM, 

Imphal tb dispose off my representation whithin one month 

from the dto of receipt of the order to ba scnt by the 

Hon'ble Tribunal 



Lq•__l' 

L6 

nal by the CG, ShiltoAg 0  Pending 

my representation, ipy transfer order 

A xroxed copy of the certified copy of 

ordr is ocloed hera4th for your And 

• 	That at he 	.of disposing of my 

rpresentatjon the foflowtng submissions may alsob .  be  

considered as part of my eari er represanttjon dated 
• 

	

	. •3.46-1996 audit Will help to &tpoe off my presen.. 
tation easily, 

That so far I have acquired the sinost 
iervi.ng JTO in Msnipur Divisior and my.timebound 

promotion to the 'TES' Group OBO Is oveiue as the 

practice of the said prnotjon Is only fLee years s 

sGrVice as.JTO 
	

the Divi5ion is required. Thpi5 

also no departmnta examination and whereas I have been 
Ooletthg U (eleven) years in October, 1996. It ,  t 

well known fact there are about 4 (four) pogt of 

Group CBe are still ltng vacrL In Manipur Djj sion like 

Churacandpur, Senapati, Lnpha' etc, after offi elating 

romotjon s given to Shri PB, ngh; 	0 	 - 

That if at the present stage,. I am to be 

transferred from Manipur DiVi sion to another DiLsio 
0 	

0 

Division, my prospect Of.promotiOn.As bleak 
••• 

 
and hence it is purely a maiaujde intentjn denying my 

- 	 - 

 

pzwpmotlon, -  

3 0  That 

HonWo Txi 

disposal of 

is 

of tbj 

perusal, 

S 



e 
(

10 

P 	 That another point may ilso be considered 

that JTO A(t) Union has already submitted that one $hri 

Jasobana Stngb 3O po5ted at Nagalarid Division who held 
.1 •  

from Mnipur State ay be treated as reliever of 14d, 

In whose place I have been transferring 

as reliver. 

Undor such circumstances stated abOve 

you would kindly be disposed off my ,  

representation cancelling or evokiqg r 

transfer order in the interest of all 

Yours fplthfully, 

(H, soiimrendra/atngi) 	• 
W tokta*/Bi skinupu r, 

• 	'.Maurjvjsjon,. 

11 
C 

V 



ooilrJrnz7t OP XIIDL 
AJ?/7&7' OP 	CQIIfJ(uIO4O!13 
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The Sr. 8DR Totograph, Imphal, 
(Sub Diisional Officer,Telegraph) 

• Dopartit of Telecommunications, 
• Goverritht of India. 	 - 

15 July, 1996 
S 	 ... 	* 

• 	
S 	 Sut Request for itmnodiate • 	

canci 1 atton or ,  suspension. 
of the released ordej $ 

Reprosontattonist $ Shri M. Saznarondra atnh, 
J.T.O,,T,oktak, Manipur. 

8jp 

With reference to your Release Order No, 

E-13/tPT/96...97/3 at legod to have been signed on 3rd 

I ; 

• . 
n. - 

• 

Ju'y, 1996, 1 hurnby submit that I was on 'eave rfld I 
Spill  joined on 4th July, 1996 e.nd tiy 'toavo was, anction?'by 

the T,D.140 q&you.E rec endon 'and as such you have 

fury awar'od that I. -w on I eaveys when the Release Order 

alleged to have been issued. Under such circumstances 

Release Order cnnot b. Issued d9riig leave period, oven 

if it wat actually issued on 3rd July, 1996. 

On 5th July, 1996 I subnittoda continuing 

representation dated 14m61996.t you for onward trnns. 

aiijton to the Chief Genoi"tiT flanager, N.E4. Circle, Sh.tlläng 

and the Tc'ocom District Manager, Iniphal and the same was 

rocoivedty your office under R.H. No. 411 dt. 5/7/G, 

I was sitting with you and talbed about my case fitoóbeforo 
10 

thg Hon'b7.e Central Mmjnjstratjve Ti't1*inal and enclosed 

a copy of the Stay Order 4th a dirocties or disposing my 

representation dated 146.1996 and you had al so pen] sod the 

std continuing representation, the order or the Ho'bto 

... Tribunaj 
/5'! 	S 	••• 

., 

— 



Tzibunal dated 2-7.1996 ptssed in its Guwahati O.A. 

(Original application) No. 113 of 1996 and my petition 

of the said app'ticatton along 4th the *onozures and 

I had tea with you while you were perusing the said 

docunj.. You never mentioned about my released order 

issued by you and as such I doubt that the ao'eased 

Order was issued after 57-.1996 after thought and £x'oni 

the Release Order itself It clearly shows that tho 

Dtd._appearing es.. 03rd' 	 . 	overwrittm 

in place of 19tb. Moreover, the Release Order was 

sent through Eegisterod Post on 9.7.96 under registration 

No. 5847 1, dated 9/7fl6 and as such it clearly showg that 

the Releao Order was isged only 9-7.1996. 

Even it was actually tsged on 3rd July, 1996, 

presuming not admitting, the same order was lytn'g in your 

'Office till 9-7-1996, hence, you could have suspond4the 

Release Order in view of the directives of the Eon'blø 

ribuna1, GUwahati Bench, otberiso such act is purely 

a mala-fide act as Well as ba purely a Contempt of tb 
Trlt*rnal/Court which is done knowingly and intentionally, 

TJnder such circumstancj stated above you 

ruld be pleased to suspend the Released 0rder1 

alleging to have 'been 'Issued and signed on 
IYnediatelInterest 

	
1 

3rd July, 1996Ljn the 	of all concerxod, 

• 	
-- 

oura faIthfully, 	
1' 

Copy to ; 
(H. Samarendra Singh) 

JTO/ioktak,Mantpu r. 

The ¶J.D.M., Uaritpir DIvision Imphal for 
informatIon andnecessary ncion. 

1. 3arnarendra Stngh) 
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3-4. 	•. 	 . 	. 

PPLICNT(S)j 

t,r 

• 	
- - - - - - - 	 ONDEN  

i4 . 	

the. 3p1iCflt. 

/17 	,.ce. 	 cr the Respondcnts. 	- 

Si ders 

23.7.96 	 Learned counsel Mr M.B. Sarma 

for the applicant. None for the 	spondents. 

-. 	 Mr Sarma moves this aplicat1On 

for the applicant. The appiiant 4ubmitted 

n O.A.No.113/96 against the transfer 

order No.EST/JTO/TFR/96-97/9 dated 

• 10.6.1996. On 2.7.1996 the ahpiication 

44-  F 4\N 
was disposed of with a dirètion to 

the respondents to dispose of th represnt-
0 	 tion dated 14.6.1996 submitteá by the 

C i 

0 	 / /Z 	 npplicant 	within one month fromthe 

date of receipt of the order by respondent 

No 1 rw ther interim order as issued 

that pending disposal of the reprsent.atio' 

dated 14.6.1996 submitted by the applicant 

the operation of the impugnd. order 

No.EST/JTQ/TFR/96-97/39 dated10.6.1996 

was stayed. However, on 3.17.1996 a 

release order No.E-13/1PT/96-9Y12 dated 

3.7.1996 (Annexure M/4) was issued 

releasing 	the 	applicant conquent 	to 

the aforesaid order of transfer No.EST/ 

ITO/TFR/96-97/39 	dated 	10.6.1996. 

1 he present O.A. is against the release 

order. 	
. 	 •1. 

	

• 	 . 	 Issue notice on the respondents 

to show cause as to why this application 

houid not be admitted and she. . relief 

sought allowed. Returnable wlthi • .29.8;96. 



. 	-. 

Certified to be true copy -

- 	- 

COURT OFFiCEM  

ri --' 
Cntr AdinILtratv Tbtnd 

i Guwaht Bi3H1h. GuwMhati-8 

* 

A 
23.7.96 

OANOI29/96 

List for disposal of shàw cause and 

consideration of admission on 29.8.1.996. 	. 

Heard Mr Sarmz' on the interim relief 

nrayer. It has been submitted by him that the applicant 

has not hnded over charge till date. It is ordered 

that pending disposal of The show 'cause and admission 
nf the O.A. the operation of the release order No.E-13/ 

JPT/96-97/12 dated 3.7.1996 is stayed. 

ScI/-. 1EMBER (AbMN) 	 - 

•': 	•;--- 

'I 
'-I 

I 
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PIP 

CPO. 2/9I ( 

2' 	 - 	 APLiCNT(S) 

HSPoWDENT() 	- 

r thL 3ppliCJflt. 

41 	 fr the Respondents 

23.7.96 

•'•.., 

C. 

Ccrtifjed to be true Copy 

COURT OFFICER  

Centr Ad:vi:iLative Tribunal  

: 

Guwah' Bjm.h Guwah.9 

Learned counsel Mr M.B. Sarma 

for the contempt petitioner. 

The 	contempt 	petitioner 	is 

n applicant in O.A.No.113/96 which 

was disposed of with directions on 2.7.96. 

This contempt petition has been submitted 

nn the alleged violation of the order ,  

dated 2.7.1996 passed in O.A.No.i 13/96 

by the alleged contemners. 

Issue 	notice 	by 	registered 

nost on the alleged ,contemners to show 

cause as to why contempt proceedings H 

thould not be initiated against them 

for wilful disobedience of the order, • 

of this Tribunal passed on • 2.7.1996 in - 

O.A.No. 113/96. Returnable on 29.8.96; • 

List 	for 	further orders on 

29.8.96. 	 ' 

Sd!— rIEIIBER (ADMN) 
10 

11 



Department of Telecommunications, 
Office of the Telecom tistrlct Manager, Manipin', 	7 

Irnphai-795001. 
 * It* 	* *N** *Xt$t 

No. EST/JT0/TFR/9697/1. 

Dated at Imphal, the 14896. 

Ir pursuance of the Hon'ble Central Administrative 
Tribunal, Guwohati Bench Guwahati Memo No. 2176 dated i8.7'96, 
the transfer, order issued vide our letter No0 EST/JTO/TFR/96-97/3.9 
dated 10.6- 1 96, in respect of Shri M. Samarendra Singh, J.TOOS 
Loktakis kepti in abeyanc.e till further orders 

Telecom District Manager, 
Manipur, Imphal-1. 

Copy to :- 

Hon'ble Member (A),Hontble CAT, Guwahati Berh, 

	

Guwahati. - 	for kind information please 0  

The Chief General Manager Telecom., N.E.Tolecom 
Circle, Shillong-793001 - for kind information please. 

The Telecom District Manager, Nagaland Divn., 
Dimapur 0 ' 

	

14) 	The S.D,0IT., Imphal - He is requested to inform 
the official accordingly0 

The AO.(TA), 0/0 CGMT., N.E.T.C., Shillong 0  

A.0. (Cash), 0/0 TDM., Imphal. 

	

) 	Shrill. Samarendra Singh, JTOO, Loktak, 

	

8) 	TheCircie Secy,, J1JA(I), MIS Section, 0/0 TDM, 
Shillong. 

 

 

P/F of the official 0  

Telecom Di$trict Manager, 
- 	 Manipur, Imphal, 

V 	11 



Government of India, 
Department of the Telecommunication3, . 

Office of the Sr. S.D.E. Telegraphs, Imphal-795001. 
********** 

N'o. E-13/IPT/96-97/13, 	Dated at Imphal, the 14-8-'96. 

Subject :- Cance ation of R easg , Qrd ?=r ,,  

As Shri M. Samarendra Singh, J.T.OS, Lôktak is 

:ClreA (ly on duty, the release order issued vide thii offiOe 

letter No. E-13/IPT/96-97 dated 3-7- 1 96 may b6 treted as 
cancelled, 

(K. Gy'SINGH ) 

Sr. S.D.E. Telegraphs, 

Imphai-1. 

Copy to :- 

1.) The Hon'ble Member (A), Honbie CAT, Guwahati 
Bench, Guwahati - for kind irformation please, 

The Chief General Manager Telecom., N.E.Telecom 
Circle, Sh1llong..793OO1 - for kind information 
please. 

The Telecom Disti'ict Manager, Imphal. 

AccountS Officer (Cash), 0/0 T.D.M., Imphal, 

Shri N. Samaren(ira Sgh, J.T000, Loktak - 
for information. 

Shr:i Kenneth Chingkhani, J.T000 Churachandpur - 
for information. 

P/F of the official. 

Spare. 

(1GH) 

Sr, S. D. E. Telegraphs, 

Iniphal-1 3  

11 
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Department of Telecommunications, 
4 	. 	Office of the Telecom Distrj-.ct Manager,Manip 

Manipur E irflphal.,. 1. 

• 	 . 

No, EST/iTO-2/TFR/21 

Dt. at Imphal, the 26.7.'96. 

-hri 	Samarendra Sgh, 
J.T, O

------------------- Bisheripur . 

Sub, : 	YoUr representation dated 146 1 96 and 
• . 	 57-196. 

• 	 . 

 

Your representation as mentioned above has been 
forwarded to Circle Office vide our letter No, EST/J1O-2/TjR/i : 
dated 26-7-'96. Soon after .receipt of communication from Cfrole 
Office, the same will be informed to you. 

( 
A. K. 	IVASTAVA ) 

Telecom0Diàtrict Manager, 
Manipur, Imphal-.1, 

Copy to :- 

]pha1 - for 'iflfomatjon, 

( 
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!)1'''rM1!NT 0i Tt 1(0MM(iNZCAT3 ON 
OLJi'j.CI O' T11P CLUE? GtNEAL MANMPR 	1.r1I1COM c 

flhTLLON -'793 001 

NO STB/ES-3/TENUflE/xI/265 
	

Dated at Phillong 
the 22nd !ugut 1996. 

The Te1c?com Ditrlct M6rn3ger, 
tianipur SSA 
Imphal - 795 OOL 

Sub- Representation of Shri M..Smarndre Singh, 
13ithenpur to cancel h10 trznsfor .order from 

SSP. to Wokha, Nacj1an6. 

3T0, 
nipuz 

The repreentoton of Sri M.Samarendra Sin;h, JTO, 

Bishenpur under TDM, Imphel dated 14.6.96 ha been e8mined 

and it is intimated that the above transfor order ieued 
to the offi1d1 unc3e- letter No. EST/JT0/TF/96-97/39 dated 

10.6.96 isaued by ThM, Imphal trsnaferring him from 

ahenpur/t.octak in t'lonipur SSF to Wokha in Nag1ard SS, 

Is juatif1d as being the 1onget ntay JTO under TDM, 

Imphl in t4nipur SSA. 

The offii1 may be informed isccordingly. 

G. Ali N  I 
Aastj. General Mnqei Admn) 

for Chief General t4 nger 
N,E.jelecom Cirole, $hi long. 

Copy to :- 

1. Shri M erendra Sinqh, JTO through TDM, 	mphal 

or Chif 
N.D.Telecom  

OV 

ç 4 
c 

Asu. '3 -cc&or. 

fl! o. lCCkfl ,  Icu.t 

Ng2fl 	ç 	Lc-iruk 

t 
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C ITRAL ADMflTI iTRTI VE TRIBUNAL 

rlr1-rfrnT 	.TfT3 
LTUJ.Lc.L.L__b.jJ.dLi 

In the matter of 

0. A. No.1896 
hri 1I.$.Singh 	... Ao1icnt. 

- Vs- 
Union of .  India & Ore. ...Respondents. 

- 

In the r.:tter of 

I 

Iritten $ttenlent on behlf of 

the official rospondents. 

I, 3hri C.i4urmu, VigliHIlce Officer, 

in the office of the Chief Gener:l ianager, North 

Eastern Telecom Circle, 3hillong do hereby so1ern1y 

affirm and decire as follows :- 

1. 	That1 	copy of appiic: ion longwith an 

order passed by this Ion'b1e Tribunal h:ve been 

served upon the responoents and nyseif being .uxthorised 

to defend :Jl the offici:l respondents before this 

Hon'hle Tribun1, I do hereby file this cotrion 	ten 

St teinent,.. 



1' 

2 

statement and say categorically that save and except 

what is admitted in this written statement, rest may 

be treated as total denial by all the respondents. 

That with reard to the contents made in 

paragraphs 6.1 to 6.6of the application, the responje 

beg to state that they have :othing to comment. 

 That with regard to the contents made In 

pragraph 6.7 of the application, the respondents beg 

to state that TDM is empowered to issue the transfer 

and posting orders to theofficials in the interest of 

service considering various factors. In this connect 

DOT order To.1-16/82 T.E.I dated 19.9.6 on Reorgani 

tion of .  Telecom Circle Annexure II Parc 7 may kindiy.be 

seen, copy of which is annexed herewith and marked :s 

Jnnexure B-i. 

That with regard to the contents made in 

Paragraph 6.8 of the application, the respondents beg 

to state that' TES Group'B' is not a. time bound post. 

Vacant posts are filled On all India basis on permanent 

basis. In case officiating arrangements mad for these 

posts, it will bo done as per the Circle Gradation of JTO 

There are more than 20 JTOs available before the 

aaplicant and his chances of getting officiating irdiat 

- 	 does not arise, 

50 	 That with regard to the contents made in 

paragraph 6.9 of the application, the respondeits beg to 

state . . . 

-' 	
-,-- 	 - '- 	

-- - --: 



3 

10 

st-te that senior-most in $SA does not ccnt for 

getting offici:ting chance as SDE. There are more than 

20 JTOs before him in the circic gradation list and 

his chanceof beccing senior-most does not help him 

to get offici:ting in Manipur SSA. 

That with regrrd to the contents made in 

paragraph 6.10, the respondents beg to state that 

report asked from concerned TDN regarding early imple-

menttjon of the order No.STB/ES_3/Tenure/) dated 

25.8.95. 

That with regard to the contents made in 

pargraph 6.11, the respondents beg to state that TDN/ 

Inphj cculd not i:piement the transfer orders due to 

development targets fixed for. completion of vrious 

Telecom projects in i1anipur 3SA. Uowever, order was 

issued when it was administratively possible. The 

The contention of the official/:pplicnt that the delay 

has been intentionally done is totally wrong and not 

tenable. 

8. 	That with rgrd to the contents made in 

paragraph 6.12, the respondents beg to state that the 

longest stay in Imphal refer to longest stay JTO in 

thnipur SSA only under TD11 Imphal whose jurisdiction 

covers the entire state s  

Contd/-. 

I 

11 
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90 	 That with regard to the contents made in 

paragraph 6.13, the respondents beg to state th' the 

promotion of the applicant will not be affected by issue 

of transfer orders as the Dromotion orders are issued on 

I1l India basis. 

That with regard to the contents made in 

paragraph 6.14, the respondents beg to state that the 

transfer order is issued to JTOs having the longest stay 

under TDM/Iinph.al. The applicant is the one having longest 

stay at the time of issue of orders and accrodingly orders 

were issued. 

Tht with regard to the contents made in 

paragraph 6.15, the respondents beg to state that the 

officiating promotion to T2 Group 1  is as per gradation list 

of N..Circle comprising all the 6 6SAs and there are 

more than 20 JTOs in the gradation list above the applicant 

and the officiatin2 chances immediately does not arise. 

TDM is empowered to issue transfer and posting orders 

as per direction of circle office beyond Head Quaiters 

also. 

That wft h regard to the contents mr:J6 in 

paragraph 6.16 of the applicati.on, the respondents beg 

to state that such problems are quite normal in every 

transfer which everybody faces as the transfer is a. part 

of our service conditions The claildrenz are very small, 

studying in Nursery and Class I standard. Adequate 

facilities for education for such children are available 

at Tokha where the applicant has he on posted. 

Contd/-.. 



5 

Th:t with regrd to the contents made in 

rr::graph 6.17 of the .ppiiction, the respondents beg 

to st -to tht there aie ll normal transfers nd posting 

s per service conditions 	these orders are issued 

in the interest1 of service of the 0ep:rtment without 

C: using much inconvenience to officials. 

Tht with regard to the contents made in 

parga?h 6.18, the resondents beg to state that the 

tranofer order issued is very much in order as the 

applicant jS the longest stay JTO in DUr3A and it 

is issued only in the interest of service. 

- 

Th::..t with regard t o the contents rnde in 

prgraph 6.19, resoondent beg to state that the 

reDresent:tion of the applicant dtcL14,6.96 has been 

forwarded by TDR/Ir:iphal and the same has been disposed 

of on 22.8.96 as per guidelines of this lion'ble Tribunal. 

Tht with regrd to the contents m:de in 

paragraph 6.20, respondents beg to state that the promo-

tion of JTO to Ti Gro t~,?'J'3 1  is not time bound. It is given 

on All India basis. In c2se, officiating prornotioL, it is 

considered :S per grdation list of .E.Telecom Circle 

and there are more than 20 JTOs in the list senior to 

the appiic:nt. Lience the oosibility of the applicant of 

getting officiating promotion to inipur SSA does not 

;arise immediately. Order has been issued tht Lid .Rasid 

Ahmed,JTO iJokha, is to be relieved by the longest stay 

JTO under TDM/Iphal only, There is no order issued by the 

Respondent... .. ..  



t 
	

1. 

Respondent to post Shri 3a shbanta Singh as a reliever 

of 1d.Rashid Ahmed. 

17. 	Th.t with regrd to the contnts made in 

paragphs 6,21 &: 6.22 of the application, the respoLdents 

beg to state that the order dated 3.2.96 is issued legally 

and rightly on the basis of rules of the JJep.rtment and 

in the int,erest of service and the allegation of the 

aaplicant that the order is a malafice one is denied by 

the respondents. 

18 	 That with regard to the contents made from 

prragraph 6.23 to 6.26 of the appiic:ktion, the respondents 

beg to state that they have nothing to coiment, 

lo. 	That with regard to the contents made in 

paragraph 6.27, the respondents beg to state t.h:ib the 

transfer order is very much in order and it is a,follow 

up action of the instructions of Government, of India 

regarding relieving of official posted at a tenure station 

on completion; of a fixed term. It will not aso 'ffect 

the promotional opportunities of the a;piicant. 

Tht with regard to the contents rn'de in 

paragraphs 6,28 1 6.29 & 6.30, the respondents beg to state 

that they have nothing to comment. 

Th::b with regard to the contents made- in 

p::ragraph 7.a to 7.d, the respondents beg to offer the 

following comments gainst each: 

Contd/_.. 
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Thit school facilities are available 

in okh::• and at the time of issue of orders admission 

is not difficult one. 

The appJJcant is the longest sty JTO in 

33A and hence the trnsfer is in order nd it is 

not a malafide one. 

 That the transfer orders .re issued in the 

interest of service and as per rules only. 

That the transfer of the applicant will not 

affect his promotion. Officiating promotion to vacancies 

is s per Circle Grdation List. There are 

more than 20 JTOs senior to the 	 and thus the 

ic,.nt 's getting offici:ting promotion immediately 

does not arise. 

Th.t the present application is ill-conceived 

of law and mis-conceived of facts. 

 Tht there being no any cause of actionS, 

the application is liable to be dismissed. 

24 • 	Th:.t the present application is having 

no merit at all and s such the same is liable to be 

rejected summrily. 

25. 	Tht the respondents beg to submit that 

the stay order granted by this ontble Trihuni had 

put...... 
1• 
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E-113 

put the respondents in very difficult situztion and 

as such the entire adrninistratiçe system has been 

disturbed. The stay order granted by this ion'ble Tribun 

may kindly be vacated, 

That the respondents crave leave of filing 

dditjoxl writtensttecient is this Hontbie Tribuw - 1 

so directs. 

Tht this written statement is filed hona±'ide 

and in the interest of justice, 

V E R I F I C A T I PN 

I, Shri C.Murrnu, Vigilance Officer, in the 

office of the Chief General innager, N,E.Telecom Cjr,cic, 

Shillong do hereby soleinrly affirm and declare th.b t he 

contents made in paragraph 1 of this written stctement 

nrc true to my knowledge and those made from paragraph 

2 to 21 are derived from records which I believe to be 

true and rest a'xe humble submissions before this Hon'ble 

TribunJ... 

AiTD I sign this erification on this if 
of October, 1996 :t Shillong 

- 
DEPO lIE NT 

• 
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i ; Lri.cl; lianagcr or Gorç i'al aur(r h 	i cad) Ustinrilt 
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• 	ascs of rnorgcr of Majorfl4 	r T1C1ThflO0j1,1L thcu SSA and Coffllng un(1( r ho c'ohtrol of P J ccoin 

arc to be Lrca Lcd 
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?:.cIi an CVCry S 	slioti bc,c1cr1y d;inJrccd LU1cI boiJnd;rj5 of 1u1'i 

	icto 	cid_ iI; 	So 
th.i; flo Lrca 	 p:I.iL 	I pic 	Prtjai]r 'jc1Ca' 
dii rcV( hf- off. 	

(c tflflC lrr. TV). 
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•1• 5.2 	The 5 Major Tr1CphcIir )ti1cts of !tI1tc1?1)a 	\ 	. T3angalorc, Hsrc3crn1)1l A , it)I1pL 1  r ici P'vi'_ i111 tk& o'sJct' 	ho 	\ rcspcctjvc Sccorithiry rcts id ii1ch thcy are Llócatd oti 	•\\: 

comc under the coritro:L of thc; 4 	of th Tcicáorn Cirdids, Thc G.M. Telephones will be rod 1hai;cd as G.1I Tcicdorr. 
Pistilet and the DE' sT in.charg of the SucotAdary 1&r ci will rcport to 1iini, 

H 
In casc the DE' sT cont 61 other Sccoh.thry 4ras 

also, and the Sccoridary Area bc.ing taken over by the 
Phone s dOCS tint ULify tiC 	0 flT' 	h 	thL r1II w1ll tak OV(:j On)].y tho asscts in hi, 	crtinty rc 	thc ost of 
DE and incuibont will go to tho othc:' rotjoL Hie: trig 
Hcadquart.crs, if flt:CCS s1ry n  I1h, Lr . 	dger -  ,iJ.3 CcaC 
to havc Control over i;hr; ocoridt'y irCa '!,i 	by ttc G.M. TClcpho 	 • 	 I  

Thc sot up uric3cr the: ti:w GM. T:1ccoi Distr1ct 
will bc rcorgani: as indicate i 	cxu - 	I atirl IL 
5.3 	The 23 Miner Tcicphonic Distrjcts of .tra q  Allahabad, 4mr,  itsar fl hopal, J3arocla, c 	t, Chcmcl ig:.:th donb atoc, 
Ernaku1an, (thLj, In1oI'c , 	t.i1 ft' ..r11aniJhai',' Luckndw, LUdhiniu., 1 4.adurai, Nigpur, 	, 	ko, ura{, Trivcni1rum, Vij aywjjdt ;:tficl VL1raL1Lsi will al, n tak'i ovc 3 td co1crriçd 
S oeor1cry r':t on tilL SIUT1C b.s:' s 	The 1'4 T il1 be 
icdc, in..tc' 's J'cicconi Disr.c' 11ariagcr ar 1 thcct jup 
rcorFnfli ((I U j iLl I :t.c: L'cl ii J1t1( :ti1i'C5 IC 

54 	If th::rc i only bnl: id 	raph Fg.rri:;ng liivlsion 
OVr T' a ft Cl S Ccy1l . 	JTC1 jt' ( I bOUtl( ! 	Etf O 	r' i 	s iii p r 	(i' , t 	ti chc Divi 1ofla] 	i f1ncr 	] 	U '1(110) rii cd 
US Ticom PLtrict Engincci'0 lhc: Distrl.ct wiJi1. contInue 
to fu.ict.oi Unrlcl' the Lrea Manct e 	ts 	prrscit 0  T1i9:r will lie no r4ieh r 	c1 i'y Lrt al so 
515 	If there arc two o mOle Tcicgraph 	ginccrjtg/ 
T.1cphonc Dviioris or part Oj.  t WIfl i.1 J y n IL 'ccondirr 
L:reo., thuy will be mcrgccl, iith .t ic .ccoridary Lrcu, 	ct 
designating thc oIfccr.in._ehrgc of the Divjstori with the 
larger workload as the Tcicconi D strlct Engiricc 

5.6 	If norc than one ccdiry roa is cohtrolicn by 
aiiy Telegraph Eriginc.crinig ii,Ii ri thon the D±v1siorit1 
Enginccr iii-c!1argc wilt be ±.cdc Lgtiabed as Telecom D:tstrict. 
Eninccr of ftc SCcondary rcd 1.i which hc is h:adua't-.rcd 

	

or of the cco&- tdc.ry Irca I1LtVIJj 	hc.latgcst proportion of 
thc Lotal workloac1 	lie will ori ;fluc to look aftcr t1c• 
other Scconthry Ircas uriti]. sUch tlmc as the workload in 
thc difi rctt Sccondary rc'asin racs to jUsLf, fnm Ltionl 
of indcpcndct Telecom Districts imdrr scparai* TTICCOIfl 
District Engiriccr, 
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Chj, r 4'couiiL OfI ic i of Lh G. 1 . TeleCom Circle / ! LII rct 	I h Cu '1 	ouiiLit and will modtor Lb I budi rd conobJ 	id ornp c thc accoitfits for all the 9Ss 	1i mct WithIn thc jt1ridj Lio1 -if the Circle 0  1k 

	

in 	'ois 1 irincj l c1 18r to the CT,. T lC(offl 	Lclr. nithr Chic f cco int Officcr of the Patr1ct 
\I ii] Cc)flt flU to ic I, CLs Fiianca 3. 	s to the Dicitiet hdncr 	flfl GCrRJL1 Iicw g is rLIt will CCcISC fuit Lonihg cl Cnr'J 	LLcCo1rntcnL 0  Civc)c 	counrhjI 	fU(1ct1o[9 j[ rt 9( C I of such 	ccoridy y SWitC jnr' 	 Iitraf L r bc p rirm 	by the Chirf ccount9 	;r or thL i lC't CicIo c;ccpt or cngp nO G' 	iii 0  T)rrIlr1 instruct -ions li-i th±s rgard ar bd in u1iicxU:tc III 

6. 	Vour pLrsonü dl (flIJIOl i liclIlcstrd to  ctlsLjrc moot!i !NpJ t.1( p Ldt ion, 	3 tJhl s ii rn I L in onì i,jhi ch the 

I Dc);jrtmt is r'ciiir:t to subvn:lb prot"ss rcpor;s U'.c1c±' 
'ctoji plan on maJor isUc3 of thc tctmcit" to thc 

	

I €uIjinrt 	rctricL,/px1c 1iin1$ rts office, prIo'1Ly Is 
to be accor(1c( in implcmcntjng hc Schchie 	I 

: uhui 	].(.• t t( r m.y (c.:i.nd1rI b 	akJlccicd. 

/••• 	 - 
(N Nar.mhari) 

(TE) 

Ericl:_ Thncxurc 	III and lvi 

Opy to _ 

PS to 30M. 

PS to Sccrctary(i'
)4 	 • 

}.'lcrnbcr(Tp) /11cimibc.i'( nh)) ,41 :;hibcr(TO) ,1Icribcr( TT) / Mcniber(j) 	 N 

.ili ])DsGIti thc Dirct.o tca I 
GcL1c±'r1 Managers Tcleph tics, balcutta44adrag. lIOD. 	ahatiagr Tc.lcpho ic 

1•iahana,;ar Tcicpho ic t'iiLth4 iDclhI/J3onmbay. 
11 Dircetor in th: 1i 'cctoi4vbca 	• 
ii IIcad of 1Ldmjxi:'- ,AraU11 Vc uhts, 

• 	
• 
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IL 	.Déd 

CHjWC,ES IN THE TELCON b AWISiItJI' tESU1iTING 

crqiç 	 _L 	L?0P 
ictS 

or 

	

mar 'le 	ip 

Some of the ±cems enuméraed th tThexl.tr. are further 

ppiified below as applicable €o cse cmerqer of Telegraph 

r 
n.neer.n/Te1ePh0fle dtrithiofl ad 1 	

14jo 	e ieihone 1)iStIulCtS 

1 	
1; 

with Secondary Switching Areas:- 

.14 	When the Telephone Districts 	
ove: the Secondary Areas 

or when the Telegraph ngtheering/Tei +be 
hjviSl°flS in fl area 

merge, the etablihént staff of the Dj rict 	
j1iicna 	11 also 

be rierged as far as the centraliSd 	
ibhOf plannthc4 rccrui.- 

tnent, accourttiici. (irilud1ncJ TA), paynht Qf 	
jie 	di1,ütsenIe1t 

etch are concerned, The headCluarter a 	he corilhton e 	.tihmCflt 

will also be the headquarters of the e1com b{str1C. 

Action will be taken to 	
ju ifiatlOfl of all 

posts in the common establiShmett 
and Lo1k6dude thoser iti0t  

and other poSts rendered surplUs aa eU1of merger4 

•Afer shedding the connidht1h i4h b plahrifli Ire rUitnient 
H

Majiggek 
etc. to the Telecom 	M ger/iti9t 

ui-icflS 5flC 

Engi.neer1 a territorial DE will have 	iy edhtiiCat f  

• 	 • 	
0 	

• 	

I 

1epohSibiiitie5  such as superi5t0h 

• of assetS 	onstructiOn, thstallatt0 	
• app1iab1e;. 

The territOrial IDE will exèd 	dniihiStrttve apd fthan- 

• cial powers to a ljmi€èd exth a 1i€he cè of 	Div •i.L 

Engineer Phohes in the present Tel1 'h1 
	Ph 

1j 
• 	• 	His eadqiiaerS lt.•t.il 

• 	 . 	 . 	 • 	 • 	 • 	

1I 	 • 	 • 

	

• 	 ,• 

	

• 	 .• 	

0 

.1 
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Recrujtint - Transfers at Postj / 	 --- 	

I 
Recruitment f or all, cadres or the eht Ire S6ondar ,  

Area will he done by the Te1em' Di trict 
	 Manag/ 

District Eilgineer, accord ing'.to sch u1 Of poWes and, all the 
now recruits inciuding 

epartmenL candidafes wii have tranfer 
lIabilIty over the whole Secóndr 	Th exiptin .sta 	f I 	

I 	 -- 
erstwhile Telephone District an hë ë1ërap 	gineel:ing  - 	-- 	

--H-- Divis ions 	IJalso have transfej 

Secondary 
SWitching Area, but to.avoid haàship t €h indiiauais, _____________ 1  

such liability for those recruited .eady o.•the
1 spIfj units 

...- 

jnay be Confined only to those :Uhj€s S far as pojble taking 1 jnto 
consideration llldjv)dual options, 0 icials coming utd€r 1ul 38 

transfer, and th,se recruited afresh both departmdntiI nd out-

Siders,j11 however have Lull treimcfer 
liabi1y over, the 

whole Area. 	 I 

4. 	
1 

The appointing au€horjtyILèach dadre will be the 
officer of appropriate rank 

is the case for discipjnary owexj 	Il 	 I 

5, 	RTps and Casual Mazdoorg H 	I 
I1 

RTPg and casual mazdoor 	e respecjv .uhJ.ts will be 
merged together and relatjve s9riloriA s fixed bas çi the I 	

I;' number wf days they have2 Worked.., Il 

I 	. 

	

rgin9 seniority 1,isls of d grn cad, 	I  
6.1 	For protjog other than OnE Time Bound Pombtjon and 
f or other purposes Circle level commoi senl.ority lists/ar3r.r]  

are fll 	 ,1 	 and 

• 	•. 	.. 



1, 	 When a..nm}rOf l)lvjjons 	togethr in a Secbndary 

- 	 I 	 L
are to be Cono1Led 1 by ne Telecom DstrjcL Engineer  /;or telecom 
District Manager, all e d 

	cn iV1aa Cadres Should 
/ he merged together as 

comion Seco ary Atea cades as per 

	

I 	I 
In the case of merger caj 

Mjor.ele!b±strjct 	ith 
he Secondary Area, the divjsj8 

cares ofhe Telegraph," ' 
flgineerng DivisjOhg and of 

thejor D1trjcf! d11 be meEged 
as per e1s€jng gUide in 

 64 	As regards 
merger of Circi !care 	he 	jor 

gL
the Telecom Circle j  to start 

1th epr1: C1cle lever'' 
dation lists as extstjng for t e Major 	tephor]e bisUjc 

staff acj th Telecom Circle Staf !nd pro 
oi1 ns Eind o€hr 

on this basis may COntjfluag a Pee€ Ot periol d of 	eyear 	Off icials of the ellephone Djrj and Lhe 
Engin 	ing div!8 

lonal cadres mer d with the telephone DIStt.' 
6 1 .  be Cons idered for promojon to the Clrl caUre of the tijor 0 istrjct only for five 

yea . Similarly,' off ic1as"0f','1 
th other Areas will be consider for romot1bn'to the Te1eot 

h Ciicje cadre pos tonly for 
five years.' Afler five years, the, 

4 	V., I Cicle badre staff of the G.MeTe ecorn DIstrict '(erstwIiile-
Major District) and 

the Circle c are stif of the 
Tel'cTfl 

 dir1e wlfl be brought on a Comm 	gzadàtj0.jj.  
I 	

I 
7. 	

/ 
nsfers 

PoSting of officers by ti 	 wjji)- to thet 
Telecom Circle including for the elecan Dist icts. The 

of the Telecom Ccle wji j in tarn, po 1 the off thers 

-o he ifldjvjdUal units. Poth 	tl1Seco1]dary 

•wl€ching area will be c3ote by Me Telecom Dtr1QtIG,M,/ 
'' 

R:)tlrf V, ie4c,,t. iiJ-I / fri c&hedaj.e Ofpowers," 
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0. 	Vjaj,1anc.  
oil ol...• 

Vigilance uniE in the Te1.ec 	Circles will 	jurisL 	: 

diction over the Major DistrIct comth nde 	the con€!rol of 	0he 

Circ)e 	The vigilance units of the M a j cr/1inor Tel 	hone Ditt. 

a.ter merger will have 	jurisdiçion • ov,  the eiiire ebondar ,  

Switching Irea, I 

For the purpose of deiinq 11t the Union, dhe TeleL- om 

Districts will be considered on par 	i h the presentdiisiØnai 

units 	In future, there will be only ne JcM for the entJ.r 

Circle including the Major Telephone 1) strJcF concerned0 

10.Planning 	nd Install a ttobA  

Allocation of equipment 	storp and fuhds wi ll be made 

by the Directorate for the Teleóom Cir • bs, r.ono1idting the 

requirements of Major Tolephone!Distri s  also  comig under! th  ts- 

Circlesicontroli 	The head of the TelE com Circle winl in tUrn, 

re-al1o.. these to the Telecom D i8 tri
"
CAE Whiethe local 	.xthang 

requirements and the Secondary Al realhdt Workthdreq iirements may 
0 	I I ~.elie be planned by the existing planning Un t of the G.lvI.ph9nes, 

la'nd:other inter-Area linking.. T\X/Telex juncti!on requiremenL 

'oord1natedb Long Distance network planning 	iii the 	lanni4g 

unit of the Circle Office. 
0 	

0 	 ••0•0• 	
0 

All correspondence between Tete 
S 	I. 

orn DistLict3 
: 

1and the 

Directorate will be through the Head, 
• 

the Circl. 
. 	. 

I 
11 	Telephone Advisory Committee.I II 

There will be separate Tele,ho e AdvtsorY/C4untFfc tci 

the Telecom Districts at JAG/SAG level. For 	a1 	ttJ)J? 

there w ii be a c'rmmn 	I 	1 L'h , 

It I r' 	L Circle 

ivi 	as 	at F 

• 	 00 	 Ll. .3 



/ 	
The Telecom District G M.,'iS ri(t Manager'District 

Eaneer will compile MIS statemens f 	the entirej Secondary 

SWitching )ea, hut staternent ma :be 	epared sepaa€eiy f or 

the eistincj Telephone Dlsrict portia and the Te1raph 

EnqitieerIng porion sice presentl the ,te are diffeet MIS 

H formats for Telephone Districts and Di Asions in Circles. 

14IS Secion in the Dire1:orat.e is cont3i,nplating chaig 	in 

..f.ormts in view of the reorganisatio 	kth piaceland will 

H 	 H: 
he issuing revised . instruct io ns when 	tiálIsede Un - il then, 

H 
existIng instructions may be .iolloteda 	. 

LH 

. 	. ' ' I . • • 

•1 	 I 
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11 ADMINISTRATIVE TRIBUNAL 	JL 

GUWAHATI BENCH 

In. the matter of : 

QJo.l84J96 
Shri M.S.SingE 	... Applicant 

• 	 Vs- 
Union ofIndia & Ors.. ...Respondents 

- And 

In the mtter of
, 
 

Written Statement on behalf of the 

Respondent No.3 

I, 	Lk fAM(Wv SY-iAfev) 	 I  

do hereby solemnlyaffirw and declare that I am the 

Respondent N0.3 In the above noted case and notice is 

served Upon rue by the Hon'ble Tribunal and I have gone 

through the contents of the application as well as of 

the order passed by this Hon'ble Tribunal. Being called 

upon by this Hon'ble Tribunal I file the written state-

ment as follows :.. 

2. 	That I fully support the Written Statement 

filed by Shri O.Nurrnu, Vigilance Officer, in the office 
• 	• 	of the Respondent No.2 and hence I find no necessary 

• 	• of filing a fresh written statement. 

Contd/. 

AN 



• 	 - T - 	-U- 

2 

3 0 	Th this may be treated as the written 

statement on behalf of the Respondent No.3. 

4, 	That this is filed bonafide and in the 

interest of justice. 

YE R I F I C A T I 0111 

i, Mrk Kviir 

Telecom District Manager, Iuiphal, Respondent No.3 

do hereby solemnly affirm and declare that the contents 

made in paragraph 1 of this written statement are 

true to my knowledge and those made in paragraphs 23 

• 

	

	and 4 are bumble submi"ssiofls before this ffon'ble 

Tribunal. 

AND I sign this Verification on this 7day 

of 	 ,1996 at Imphal. 

DEP0NEN 

.iwt i 
aø' 
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..' 	N THE CENTRAL AbMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

I GtJWAHATI 	
0 

• 	

\• 

'I 

1L 	' 
O.A. No, 184 of 196 

Sri N. Samarendra Singh '. 

vs. 

Union of India & Ors. 

In the matter of 

Addi, written statement submitted by 

the Respondent No. 1,2 and 3 against 

the amended application. 

WRITTENSTATEMENT 

• 	
That the Respondents submit their written 

statement as followg- 
4 	

0 	
0• 

1 . 
That the Respondents have already filed this 

• 	
• 

 

written statements aajnst the O.A. on 9.11,96 
• and the 

0' 	

app1iant , by the amended O.A. has added few'statements 

'in para 25 of the O.A. and in prayer portion and hence it 
0 	 •' is 

necessary.to submit this additjoa1 written statements 
• 	 0 • 0" ' ' against the amended portion of the O.A. 

• 	• 2. 	
• That with regard to státments made' in 

pata 1 to 
241 

the.R5spondents beg to state that they have already 
0 •  '.. 	 replied the same in their ear4ier written statements. 

• 	 .• 	

0 	 0 	
Contd ... p/2 	' 
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2. 	
The with regard to statements made in para 25 of 

	

• 	
the amended application, the Respondents be to state 

that it was not the intention of the Respondent No. 3 to 

keep the Representation of the application in cold 

	

• 	 Storage asalleged. As the representation was not brought 

•  to the notice of Respondent No. 3 'in time so, he could 

not send the same to the CGMT immediately. The allegation 

of compelling circumstances against the Respondent No. 3 

is also not correct. Original record. submitted by the 

Respondent No. 3 in Contempt PetitIon will reveal the 

truth It is not because of filing Contempt Petition No. 

22/96 in O.A. 113/96, the Respondent No. 3 has forwarded 
• 	the Representation of the applicarj 	to the CGNT, NE 
• 	Circle. There is no malafide intention of the Respondent 

No. 3 as alleged. 

That with regard to statements made in paas 6.26 

to 6.30, the Respondents have nothing to be added. 

That with regard to statements made in para 7 

regarding grounds for stay of transfer order are not 
maintainable in Law as well as in facts and as such, the 

application is liable to be dismfBsed. 

• That with regard to statements made in para 9 of 

the application regarding reliefs sought for, the 

Respondent8 beg to state •that the applicant is not 

entitled to anyone of the reliefs sought for and as such 

the application Is liable to be dismissed. 

That regarding grounds for relief sought for the 

Respondents beg to state that none of the grounds is 

maintainable in Law as well as in facts and as such the 

application is liable to be dismissed. 

Cofltd. .P/3 
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/ 

9. 	That with regard to statements made in para 10 

regarding interim order, the Respondents beg tostate.tht. 

in view of facts and circumstances narrated in •both the 

Written Statements the intórm stay order is liable to be 

vacated.. S  

• • 	10. 	hat the Respondents submit that. there having no 

• . malafJde or illegality in the, transfer order, there is 

nothing to be interferred with by the Hon'ble Tribunal 

and as such the application is liable to be dismissed. 

That 	the 	Respondents 	submit 	that 	for 

administrative convenience an employee can betransfered 

• 

	

	 by the authority at any time even though there is a 

circular giving some guidelines of transfer, guide lines 

• have etaturoty force, and hence, S.L. Abbasis Case the 

husband has not been allowed' to stay in Shillong along 

with his wife by the Supreme Court, though there is a 

circuiar/gujdelj8 that husband• and wife should be 
• 	

allowed to stay in same station or in same State. 

That your Respondents submit that In' Govt. 

service there are some inherent difficulties, while kkx 
• 	transfer • is made but administrative convenience gets - 

upper hand. 

That your Respondents submit that the transfer 

having made for administrative convenience and 'for public 

interest there is nothing to be interferred with the 

transfer order by the Hon'hle Tribunal and as such the 

application is liable to be dismissed. 

Contd. . .P/4 
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VE RIFICATION 

Is G.N.. Chyne, 	Vigilance Officer, in the office of 

the Chief General Manager, N.E. Telecom 
Circle, Shillong 

as authorjd do hereby 
solemnly affirm and declare that 

the statementd made above in the Written Satements are 

true to my knowledge, belief and information and I sign 

the verification on this the 26th day of November, 1996 

at Shillong. 

Declarant 

• Jr; 
VIGILENCEOFFICEIR 
. . 	gaucp 	tU 

• 	 6CJMTELEpO. 
3. q• 4Uv5et, W1[L1 
N. CGIRCLE, SHILI.ONG 

S 

t 	 - 


